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LOK SABHA
Wednesday, 28th August, 1957,

—

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Industrial Estates in Punjab

*1243. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that some
Industrial Estates are going to be set
up in border districts of Punjab
during the Second Five Year Plan
period;

(b) if so, whether their location has
been finalised.

(c) whether any of these will be
set up in Gurdaspur District; and

(d) it so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) VYes, Sir.

(b) & (c¢) Yes, Sir. One Industrial
Estate at PBatala in Gurdaspur Dis-
trict,

(d) A statement is laid on the Table
of the House. [See Appendix ITI, an-
nexure No. 117].

Also schemes of Industrial Estates
for Patiala, Ludhiana, Malerkotla and

Bahadurgarh have also been approv-
ed.

Shri D. C. Sharma: May I Xnow
what type of industries will be
established at Batala, and if any
scheme for that has been formulated?

10372

Shri Mannbhal Shah: The scheme
has been completely formulated. The
whole description is given in  the
statement. It will be workshops of
two types and some engineering in-
dustries.

Shri Ranga: What is the special
reason why these border districts
have been selected for this purpose?

Shri Mannobhai Shah: No, it was
not a selection in that way. The
Punjab Government selected five
places in the Punjab Batala hap-
pens to be on the border,

Shri Thimmaljah: May I know
whether the proposed 25 industrial
estates have also been set up?,

Shri Manubhal Shah: About G50
big and small estates have been
approved, and it is our endeavour to
see that by the end of this year at
least 25 are set up.

Shri Yajnik: Has the estate to be
started at Udhna in Surat been drop-
ped?

Shri Mannbhal Shah: 1t is not drop-
ped; it is under consideration,

Bettiah Refugee Camp

*1244, Shri Bibhuti Mishra: Will the
Minister of Rehabliitation and
Minority Affairs be pleased to state:

(a) the number of refugees who had
deserted earlier and who later re-
turned to Bettish (Distt. Champaran,
Bihar) camp from May to 15th July,
1057; and

(b) the steps taken so far by Gov-
ernment for their rehabilitation?

The Minister of Rehabilitation and
Minority Affalrs (Shrf Mehr Chand
Khanna): (a) Out of 11,478 persons
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who had deserted, 9,281 persons have
already returned to Bethah

(b) The deserter families will be
rehabilitated along with the other
inmates of the camp in the schemes
already sanctioned or likely to  be
sanctioned 1n the near future

st fffe fm & g W
g f& o fewafoar & v 37 & ol
w1 g afaar & w1 w93 A fRw
g e

s Ageww @ gAY 9@ A
foew & AAEY 81 oF A Ag & A
A &, gAL q@ & A WEL & 1 2@
AT FTAT TORT § T I T T,
o e are) & ford s A e w140
fTeAT 73, AT ST @ 5EEA
Al AR I T g 39 A 39
qmAT gAY |

st fogdf e & S sme
g 5 afen 7 ot foggent & for #Y
ama F FHME TG WeFA 7,
I @A A & o swR
frm & ?

=t AgTwR W T AT AW
fage a@w & qfed @ Fvfaee
qref ®, & TEET AT FE & g%
P 7
Shri A C Guha May I know what
has happened to the remamning 2000
who have not yet returned to Bettiah?

Shri Mehr Chand Khanna: I have
said that most of them have already
returned A small trekle 15 still
EOIng on

Muslim Evacuees in Assam

*1247. Shri Amjad All: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state

(a) whether 1t was decided by the
Nebru-Liaquat Al Pact that the 1950
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riot-affected Muslims who went over
to East Pakistan from Assam would
obtain compensation on their return
for the lands occupied by persons
other than nghtful owners at the
nstance of Government, and

(b) 1f so, the total amount of com-
pensation paid upto-date and the
areas 1n Assam where such com-
pensations were paid?

The Minister of Rehabilltation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No According to the
Prime Ministers’ Agreement of April
1950, (1) mghts of ownership 1n or
occupancy of immovable property of
a migrant were not to be disturbed
and (u) such property was to be re-
turned to the returning migrant if he
had returned to his native place be-
fore 31st March, 1851

(b) Does not arise

Shri Amjad Ali: According to the
answer given to (a), are there many
who are struggling to get badk their
lands in Assam®

Shri Mehr Chand Khanna: Accord-
mng to my information, practically
everyone who had left Assam has
returned Possibly there may be
about 80 cases out of 2000 and odd
in which the land may not have been
restored as yet Practically, every-
one has been restored his holding

Shri Amjad Ali: Were they paid
anything by way of compensation or
solatium or anything on their return
to Assam to rehabilitate themselves?

Shri Mehr Chand Khanna: Yes
The Government of India gave them
both grants and loans In the case
of grants, the figure 1s round about
Rs 24 lakhs, and in the case of loans,
it 15 Tound about Rs 38 lakhs This
applies to Assam, Tripura and West
Bengal

Shri A. C. Guha. May I know what
has happened to the other part of the
Nehru-Liagquat All Pact, that is, the
provision regarding properties to be
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restored to any Hindu migrants who
might have returned to ¥ast Bengal?

Shri Mehr Chand Khanna; Not
many have returned to East Bengal,
as far as I know. In this connection,
the attitude of the Government of
Pakistan has neither been very help-
ful nor sympathetic.

Shri Amjad All: In what condition
are the cases of the B0 persons refer-
red to by the hon. Minister, strug-
gling to get their lands back?

Shri Mehr Chand EKhanna: There
is no question of struggling. We have
done our level best to implement the
Pact entered into by our Prime Minis-
ter. I said only a very few cases are
left I can assure the hon. Member
that 1 will take up the matter with
the State Government and see that
whatever possible can be done shall
be done.

Shri A. C. Guha: Is it true that in
1950-1951, guite a number of East
Bengal migrants actually returned to
East Bengal, and they were not
restored their properties so they have
had to come back here again?

Shri Mehr Chand Khanna: I have
no mnformation at the moment. If
notice 1s given, I will certainly col-
lect the information.

Shrli Raghunath Singh: It is a fact

Sardarnagar Colony

*1248. Shrl Yajnik: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether it is a fact that the 1200
tenements built for displaced persons
at Sardarnagar Colonies near Ahmeda-
bad were overvalued at Rs. 4,200/-
each and the said sum and rent
arrears charged for the same tene-
ments were deducted from the com-
pensation due to them;

(b) whether it is a fact that an
auction of tenements held on the 8th
January, 1957 brought the highest bid
of Rs. 1,000 per tenement which was
deemed unacceptable by Government
and a later auction held on the 18th
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May, 1957 did not bring any bidders
at all; and

(c) whether Government propose to
take any action in these circum-
stances?

The Minister of Rehabliitation and
Minfority Affairs (Shri Mehr Chand
Khanna): (a) No. The valuation of
all tenements is done by a special
engineering staff on the basis of ex-
penditure incurred on the construc-
tion of houses and the development
and acquisition of land. It is the
normal practice to deduct the actual
cost of the tenements as calculated by
that technical staff and the arrears of
rent, from the compensation due to
the allottees concerned.

(b)Y No. The Pihest bid received
in the auctions heird from the 8th to
the 14th January, 1957 was Rs. 3.500/-,
In the auctions held in May, 1957, the
highest bid received was Rs. 3,835/-.

(c) No.

Shrl Yainik: May I know if these
refugees have been staying in these
very houses allotted to them, and the
rents charged to them for a long time
past have not been deducted from the
amount now to be recovered from
them?

Shri Mehr Chand Khanna: That is
not possible under our compensation
rules. All dues have to be adjusted,
including both 1loans and cost of
houses and rent, before any compen-
sation is given. If any particular
case is brought to my notice, I shall
be glad to look into it.

Shri Yainlk: I am asking why the
rent that has already been paid on
the same houses for a long time past
has not been deducted from the
amount to be recovered?

Shri Mehr Chand Khanna: The rent
is remitted according to applications
received at different times. The last
date is, I think, October 1955. After
that we are not charging any rent
for an allottable property which is
going to be adjusted under the com-
pensation scheme,
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Shrl Yajoik: Have any electric
light and sewage facilities been
accorded to the refugees?

Shri Mehr Chaud Khanna: As re-
gards development, the following
amemt es are provided Roads, water
supply, electric street lighting, open
storm water drams and arboriculture

Oil-Seeds

#1249. Shri M. B. Thakore: Will the
Mnister of Commerce and Industry
be pleased to state:

(a) the total output of our oil-seeds
during 1956-57;

(b) which State produces more;

{c¢) how many factories were open-
ed 1n the First Five Year Plan to re-
fine Castor and other oils in the
country, and

(d) whether Government have any

proposal to open new factories in
Gujerat?

The Minister of Industry (Shrt
Manubhal Shah): (a) The output of
major oilseeds, namely, groundnut,
mustard sesamum, castor and linseed

in 1956-57 was estimated at 60 3 lakh
tons;

(b) A statement giving the state-
wise production of major oilseeds is
placed on the Table of the House

[See Appendix III, Annexure No
118]

(c) and (d) Two in the First Plan
Six factories have been licensed 1n
the Second Plan period upto-date of
which one 1s in Gujerat?

Bhrl M. B. Thakore: May T know
whether the productivity of oilseeds
is decreasing year to year?

Mr. Speaker: In a particular State
or all over India”

Shri M. B. Thakore: All over India

S8hri Manubhai Shah: It varies from
year to year Last year it was 57

28 AUGUST 1857
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million tons and this year it is 6 mil-
Lion tons It has increased. It is
true that year before last it was 82
million tons It has always been our
endeavour to see that more and more
18 produced in the country

Shri M. B. Thakore: Is it a fact
that the prices paid to the agricul-
turists are less compared to the
previous years?

Shri Mannbhai Shah: No, Sir The
present prices are quite reasonable
and favourable.

Shrl P. R. Patel: May I know
whether ollseeds are not produced in
North Gujarat because the market
reading 15 not given m North Gujarat
but the markets are given only in
Ahmedabad and Bombay?

Shri Manubhal Shah: The oilseeds
are produced all over the country
The hon Member seems to be refer-
ring to the forward market For-
ward market centres are not given
for each district but given to a major
oil-producing area only Ahmedabad
being the main market area for all
the neighbouring oillseeds areas in
Gu)arat, that has been selected for
the forward market and not the nor-
mal markets which are prevalent
everywhere

Pandit K. C. Sharma: What is the
value of the exports of oilseeds”

Shri Mannbhat Shah: Oilseeds are
many If the hon Member indicates
the particular oilseed like groundnut
or castor, I will answer

Pandit E. C. S8harma: Mustard

8hri Mannbhai Shah: Mustard oil,

it was 819 tons in 1955 and 286 tons
1n 1956

Shri R. Ramanathan Chettlar: May
I know what 1s the output of ground-
nut and how much of 1t was exported?

Shrl Mannbhal Shah: As the House
is aware, we are not allowing the
export of groundnut o1l because it is
an edible 01l requirement for the
country The production has been
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steadily éumnsing from 2 million
tons to 2-4 mullion tons of groundnut
seeds.

Shri Mohinddin: With reference to
part (c) of the question, may I ask
that in view of the increasing num-
ber of jet planes whether Govern-
ment is taking any action for produc-
ing refined castor oil of that grade
and quality which is required for jet
planes?

Shri Manubhai Shah: That stage has
not yet come. We are certainly pro-
duecing castor o¢il and the refined oil
of our refineries are bemng used for
what is called the chemical and plastic
industry based on castor oil as well
as the castor oil required for lubricat-
ing motor vehicles and vehicular
parts.

Jute Goods

*1250. Shri Bishwanath Roy: Will
the Minister of Commerce and
Industry be pleased to state whether
India has got a demand of jute goods
from any country where these were
not supphied before?

The Minister of Commerce (Bhri
Kanungo): Since 1954 there has been
demand for jute goods from four
countries which did not take any
such goods before, namely, British
Cameroons, Faroe Islands, South
Korea and the U.S.S.R.

Shri Bishwanath Roy: May I know
the value of the goods exported to
these countries till now?

Shri Kanungo: It was not very
much in 1956. 1 suppose, to British
Cameroons, it was 8 tons, to Faroe
Islands, 15 tons, to South Korea, 19
tons and to USSR 13,708 tons.

Shri Bishwanath Roy: May I
know the value?

Shri Eanungo: I have not got the
value.

Shri R, Ramanathan Chettiar: How
much of jute goods earn foreign ex-
shange and out of that how much do
we earn by way of dollars?
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Shri Eanungo: The total exports of
jute goods was B68,400 tons to all
destinations, I have not got the
break-up for wvarious currencies. I
will answer if a specific question is
put,

Shri 8. M. Banerjee: May I know
whether production of jute goods in
India has fallen down with the closure
of certain jute mills and, if so, what
action is bemg taken to step up pro-
duction?

Shri Kanungo: The total export de-
mand has dropped a little bit and,
therefore, the production has also
dropped. There have been closures
of 4 mills and the Government of
Bengal is investigating into the mat-
ter.

Shrl Ranga: What is the latest
position of our exports to USSR and
at what price do we sell; whether it
is at foreign parity price, or a bit
higher or lower?

Shri Kanungo: The USSR have just
come into the market, only 1n (956,
Their demands have increased in 1957.
I have not got the prices with me.

ot faqft fr = & o =whgar
fo (%787 Ty o agR AA4T waw 3
IR AT &1 7 A AT g ?

Shri Kanungo: I said in reply to
an earlier question. I have not got
it.

Central Ald to States

*1251. Shri Sarju Pandey: Will the
Minister of Planning be plessed to
state:

(a) the amount of money to be
provided to each State during five
years by the Centre for implemen-
tation of the schemes under the
Second Five Year Plan;

(b) whether the Government of
Uttar Pradesh have demanded more
money to implement the schemes; and

(c) if s0, the amount asked for?



10381 Oral Answers

The Parliamentary Secretary to the
Minister of Labour Employment and
Planning (Shrl L. N. Mishra): (8)
The smount of Central assistance to-
wards State Plans 1s determuined from
year to year and not for the five
year "period as a whole,

(b) and (¢} It 1s not possible to
give this information as on details
of central assistance for implement-
mIng various programmes there 13
great deal of correspondence between
the Central Government and the
States Wherever necessary, out-
standing questions are settled by dis-
cussion

st gty AT aEpeiaR W
tewe wiAdg A4 F Zar g @
ag fagw Ieww ag F& 41 6 42
AT THTT QT G0 7 T @Y @ ww fom
gH 38U 9ITUMG AT F1 FHAAA
9 AR FI qFT 7

st =0 ato AN zHA ¥ AW
F1 ¥ {29 939 241 911 I8 7g 4T
wEgmr ¢ fF aza @R
Azg AET T T ¥ 1 §A fiNne —Ys
F I+ NI AT AT KR © FUS
FT § ®YC IAH FF W 3R Y FUE
ZAT § WV I gn &1 AY g9 f&ar @
& ag g fwar et )

Shri Nagi Reddy. May I know whe-
ther 1t 1s a fact that the allotment to
the Andhra for industries and trans-
poit 1s less than 2 per cent of the
total estimated expenditure of the
Five Year Plan®

Shri L. N. Mishra: How does 1t
arise from thus question?

Shrimati Tarkeshwar:i Sinha: May
I know how much aid was given In
the shape of grants and loans to
different State Governments and how
much of that amount was not spent
by the State Governments?

Shri L. N. Mishra That 1s a general
question and I am not in a position to
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state about State Governments at
this moment

Shrimati Tarkeshwari Sinha: The
hon Mimster said that the amounts
are determuned from year to year.
One year of the Second Plan Period
has passed May I know what
amount was given in the shape of
loans and granis and what amount
has not been spent”

Shri Nagi Reddy: Just now the
Parliamentary Secretary said that my
question does not arise out of this
The first part of the question 18
about the money to be piovided to
each State under the Five Year Plan
Therefore, my question

Mr Speaker. So, what has not been
provided for can be asked? The hon
Member 1s going to what has not
becn provided

Shrimati Tarkeshwari Sinha: My
question has been answered

Shri Nagi Reddy It comes out of
the amount of allotment I want to
know whether 1t 1s a fact that 2 per
cent and les- than 2 per cent 1s

allotted to a large and 1mportant
State
Mr Speaker The hon Member

must rcad both parts of the question
One hon Member tabled a question
asking for what amount has been
allotted, and not why Jless than a
ceitain amount has been allotted The
hon Member instead of putting a
question  h msclf catches hold of a
question which some other Member
has put and puts a supplementary If
he 1s interested let him come forward
with a quesfion of his own and get
the proper reply

Shrimati Tarkeshwari Sinha: My
question has not been replied

Shri Feroze Gandhi. Has the atten-
tion of the Minuster for Planning been
drawn to a statement issued by Dr
Sampurnanand, Chief Minister of
Uttar Pradesh, wherein he has stat-
ed—he has repeated that statement
twice—that the grant to Uttar Pradesh



QOral Answers

10383

has been substantially deducted or
the Central Government intend to
deduct it? The hon. Parliamentary
Secretary has just now aswered that
there is no intention of deducting any
amount from the original amount of
Rs. 32 8 crores. Is that the position?

The Deputy Minister of Planning
(8hrli 8. N. Mishra): Since there is
so much of anxiety on the part of
hon. Members, I would like to give
some relevant figures. In this case
the total Plan for U.P. in the year
1857-58 came to Hs. 52'8 crores, and
the Planning Commission gave an in-
dication in discussing with the State
Government that the central assis-
tance to be made available to the
State Government would come up to
about Rs. 32'8 crores, so that the
balance resources to be made available
by the State would come up to Rs. 20
crores. Later on the Finance Minis-
try indicated a certain figure which
was of the order of about Rs, 24
crores. Afier some discussion here
we came to a figure of Rs. 26 crores
or so. That is the figure which is
probably understood in the present
context, but we want to stand by our
assurances of going up to Rs. 32
crores 1f the expenditure in  Utlar
Pradesh justifies any increase in this
amount of Rs. 26 crores.

Shrimatl Tarkeshwari Sinha: Sir,
I asked one question and the hon.
Minister was about ito reply. Mean-
while another hon. Member got up
and asked some other question and
my question still remains unanswered.
Will you kindly request the Minister
to reply my question?

Mr. Speaker:
question.

Shrimati Tarkeshwari Sinha: One
year of the Second Five Year Plan
has passed. The question is about the
aid to be provided to the State Gov-
ernments. I wanted to know what
amount was provided for and how
much of that amount was not spent
in the first year of the Second Plan.

Mr. Speaker: I thought that it does
not arise out of this question.

Let her repeat the
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Shri S. N. Mishra: 8ince the re-

port is coming very soon, I would

ask the hon. Member to await it.

Shri C. D. Pande: The Parliamen-
tary Secretary just now said that
grants are madc from year to year.
Because the grants are made in rela-
tion to certain plans or schemes in
the States, if those schemes are sanc-
tioned, may I know where is the
question of granting money from year
to year? The money should be grant-
ed in relation to certain schemes and
not from year to year.

Mr. Speaker: The hon. Member is
referring to a matter of policy. This
matter was discussed. The Plan as
a whole is for five years and from
year to year allotments are made.

Shri Nagi Reddy: May I ask one
question?

Mr. Speaker: Order, order. Let
hon. Members first of all dispose of
the question that has already been
put. Does the hon. Minister desire to
answer that question?

The Minister of Labour and Em-
ployment and Planning (Shri Nands):
The schemes are for a flve year
period, but they make progress at
different rates in the course of the
five years. Therefore, the expenditure
on a scheme in a particular year is
related to the central assistance also.
Therefore, that also is spread over a
period of five years.

Vinay Nagar Colony

*1252. Shri Sanganna: Will the
Minister of Works, Housing and
Supply be pleased to refer to the
reply given to Starred Question
No. 645 on the 30th May, 1957, in res-

pect of the Vinay Nagar Colony and
state:

(a) whether the investigation has
been completed; and

(b) if so, the result thereof?

The Deputy Minister of Works,

Housing and Supply (Shri Anll K.
Chanda): (a) Yes, Sir.
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(b) A Statement is laid on the
Table of the House. [See Appendix
11, annexure No. 119].

Shri Sanganna: What are the fio
ancial impiications involved in remov-

ing the defects pointed out by the
Chief Technical Examiner in the
various categories of houses?

Shri Anil K. Chanda: In most cases
the work of repairs to the quarters is
bemg done by the contractors them-
selves.

Shrl Sanganna: In the statement it
has been mentioned that. a depart-
mental enqury iz going on in the
matter. May I know the authority to
which this enquiry has been entrust-
ed?

Shri Anil K. Chanda: In view of the
report submitted by the Chief Tech-
nical Adwviser attached to the Minis-
try, a certain number of officers have
been suspended. The departmental
enquiry 1s going on wn the matter.

Mr, Speaker: He wants to  know
what 15 the authonity?

The Minister of Works, Housing
and Supply (Shrl K, C. Reddy): May
I add that by departmental enquiry is
meant an enquiry by the department
concerned, by the Chief Engineer and
others under hum.

Shri S. M. Banerjee: May I know
whether some new quarters are being
constructed for the Central Govern-
ment employees and, i1f so, the num-
ber of such quarters.

Mr. Speaker: That is a different
question altogether.

Shri Anil K. Chanda: A large num-
ber of quarters are under construc-
tion. If a separate question is put I
will be able to answer.

8hri T. B. Vittal Rao: The hon.
Deputy Minister paid that some
officers have been suspended. May I
know when they were suspended and
whether any subsistence allowance is
paid to those officers?
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Shri Anil K. Chanda: There are
Government rules about suspension
of officers. They will be entitled to
subsistence allowance permitted under
the rules.

Shri T. B, Vittal Rao: When were
they suspended?

Shri Anil X, Chanda: About a
month ago, after the report was
received from the Chief Technicsl
Adviser.

Chief Technical Examiner’s Call

( Shri Shree Narayan Das:
1256. Shri Bishwanath Roy:
( Shri N. B. Munisamy:

Will the Minister of Works, Hous-
Ing and Supply be pleased to state:

(a) the nature and extent of work
so far done by the Chief Techmcal
Examiner's cell;

(b) the method of selection of
officers to man this cell; and

(c) whether any serious irregulari-
ties 1n the works constructed by the
Central Public Works Department
have so far been discovered by thus

cell?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) During the short period
since 1ts 1nception, the Chiet Tecnnieal
Examiner's Cell has inspected a num-
ber of Bills, Contracts, Muster Rolls
and Works—apart from investigation
of some allegations of irregularities.
The details ot Bills, Contracts, Muster
Rolls examined and works site-check-
ed are as under:—

Bills .. 48
Contracts .. 12
Muster Rolls .. 5
Works site-examined .. 81

124

The over-payments discovered and
provisionally assessed amount to
about Rs. 1 lakh,
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(b) The Officers for the Cell have
been selected from amongst the senior
officers of the Central Public Works
Department on consideration of their
ability and aptitude for technical
examination of works.

(c) Yes, some irregularities have
been noticed in certain works inves-
tigated by the Chief Technical Ex-
aminer’s Cell in the Ministry.

Shri SBhree Narayan Das: Arising
out of answer to part (c) of the ques-
tion, may 1 know the nature of irre-
gularities that have been found and
in what places?

Shri Anil K. Chanda: One of the
cases was Vinay Nagar flats about
which we have submitted a detailed
note to the House. There whas
another case with regard to Lady
Hardinge Medical College, and there
are some other minor cases.

Shri Shree Narayan Das: In view
of the fact that this Chief Technical
Examiner's Cell has been created on
the recommendation of the Public
Accounts Committee to do technical
audit, I would like to know whether
this Cell is functioning subordinate to
the Chief Engineer, Central P.W.D.,
or independent of him?

Shri Anil K. Chanda: This or-
ganisation is entirely independent of
the Chief Engmmeer and is directly
under the Ministry.

Shri Shree Narayan Das: May I
know whether 1t is stipulated that on
the creation of this Cell a certain per-
centage of works will be audited by
this section?

Shri Anil K. Chanda: Yes, Sir; 10
per cent of the works is to be audited
by this section.

Shri N. R. Manisamy: May I know
whether the creation of this Cell will
reduce the responsibility of the Cen-
tral P.W.D. Officers?

Shri Anil K. Chanda: No, Sir; it
does only technical examination of
the works.
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Becovery of Abducted Women

*1257. Shri Raghunath Singh: Will
the Prime Minister be pleased o state
whether it is a fact that the Chair-
man of West Pakistan Committee for
Abducted Women has suggested an
Indo-Pakistan Ministerial Conference
and has also alleged that 50 thousand
abducted Muslim Women are still in
India?

The Minister of Steel, Mines and
Fuel (Sardar Swaran BSingh): Such
reports have appeared in the Pakistan
Press, emanating from the Chairman
of the West Pakistan Committee for
Abducted Women—a non-official body.
Such reports are factually incorrect.

) wgnw fag : @ T@ #) @Y
gQ fF oifeer= 3 #31 fw de= arfeama
&Y qum gIR 2RI i as fggena
% ongsfes § & 71 ST SIg@ §
fo fradt fegriwmn i@ g8 asq
' niffets § uasfee g 7

gAT e W T : 73 sgar fw
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g 1 JIfRe & U6 a0 F qEr
FgT . AT Qo a1q &1 gW qrfseara
AT, . & Ag F ATAT 123 | §1 ATF
w1 w=.aar amar f5 f&aar 75 o
fom agd ag w 7€ & ar W aww
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Pandit K, C. Sharma: In view of
the long period and the reconcihation
of the women to the situation, how
long does the Government propose
to continue the recovery of them?

Sardar Swaran Bingh: The life of
the present Act expires on 30th
November, 1857, and at present there
is no proposal to give it a fresh lease.

Shri Ranga: Is it not a fact that
many more such unfortunate women
were returned by us to Pakistan than
what we were able to recover from
Pakistan, and the percentage from our
side of those people who had been
returned to Pakistan is much greater
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thun the percentage that we could
have claimed and we were not able

to get?

Sardar Swaran Smngh: It 15 very
ditheult to give fHirm  percentages.
But factually 1t 15 correct that over
20,000 women were recovered in India
and sent across to Pakuistan whereas
the number of Hindu and Sikh ab-
ducted women and persons who were
biought from Pakistan to India 1S
roughly a lttle less than 10,000. These
are the hgures but wo give them 1n
terms of percentages bearing on the
total persons involved 15 dithcult. It
18 very difficult to give any firm
peilcentage

Shrn A. C. Guha: Is i1t true that
during the last three or four years
persons are 1ecovered only from this
side and almost none has come from
that side”

Sardar Swaran Swmngh: No, Suir.
That will not be quite correct Hindu
and Sikh women have, during the last
two or three years, been recovered
from Pakistan also Some of them
have come over to India

Shri A. C. Guha: May 1 know the
number, for the last iwo or three
yeals, on bheth sides?

Sardar Swaran Singh: These may
be given, but at the moment I have
not got those figures with me

Shri D. C. Sharma; It was suggested
that a fact-finding commuttce should
be appowinted to go inio the whole
gquestion at the ministerial level or at
the secretariat level May 1 know if
that commutiee was appointed and,
if so, what work 1t has done?

Sardar Swaran Singh: Yes, Suir.
Two high-powered officers who were
entrusted with this work by the two
Governments were asked to go 1into
the question and to submut a report
They have not yei been able to sub-
mit a repert,
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The Minister of Industry (Shri
Manubhai Shah): (a) to (c) Adequate
limestone deposits are reported to
be available 1n Paonta Sahib, but
they are very far from any Railway
Communication. In December, 1955
4n  application from a party was
received under the Industries (Deve-
Jopment and Regulation) Act, 1951,
for setting up a cement factory there.
This was recommended by the State
Government. As the Scheme wvolv~
ed construction of a raillway Lnk
from Jagadhari to the proposed site,
1t 1s not within the range of immediate
possibility However efforts are
continuing to find out whether a
small sized cement factory using road
transport for the movement of raw
materials could become economic at
that place.

Shri P. C. Bose: May I know whe-
ther Limestone alone will be the raw
material for cement or whether there
are other minerals or materials neces-
sary for cement production?

Shri Manubhai Shah: Gypsum and
coal are also required but lime is the
maj)or component.
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Shrimatl Tarkeshwari Sinha: May
1 know whether this scheme will be
on a Government to Government basis
or whether some private firms have
approached the Government to open a
cement factory there?

Shri Manubhal Shah:
indicated, a scheme was

As I have

received
from a private party and we consi-
dered it, but because of the railway
communication we had to turn it
down,

Shri T. B. Vittal Rao: May I know
whether the limestone deposits there
have been assessed and, i1f so, what is
the quantity available?

Shri Manubhai Shah: There has
not been a general assessment, but
what I can say is, pocket assessments
in different areas have been carried
out and as a result of that, 31 new
cement factories have been licensed
all over the country.
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Journalists’ Wage Board

r Dr. Ram Subhag Singh:

| Shri Palaniyandy:

| Shri Narayanankutty
Menon:

| Shri Prabhat Kar:

| Shrimati Parvathf

| Krishnan:

{ Shri Yajnik:

Will the Minister of Labour and
Employment be pleased to state:

*1258-A.

(a) the position regarding the m-
plementation of the recommendatons
of the Working Journalists® Wage
Board by the newspaper proprietors;

(b) whether it is a fact that the in
terim stay granted by Supreme Court
to the Express Newspapers (Private)
Limited against enforcement of wage
board decisions apply only to the em-
ployees of the above concern; and

(c) the action Government propose
to take to ensure the implementation
of the decisions by other newspapers
which have not questioned the Act
before the Supreme Court?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Our informa-
tion is that while a few newspdpers
are implementing the decisions of
the Wage Board, there are several
which have not done so. We have
no detailed information because the
State Governments are primarily res-
ponsible for the administration of the
Act.

{b) Yes.

(c) The State Governments and
Union Territories have been request-
ed to take steps to ensure that the
newspaper esablishments implement
the decisions of the Wage Board, ex-
cept those who may have obtained
stay order from the Court.

I may add that amicable settlement
has been reached between the parties
at the instance of the Supreme Court
during the course of the hearing of
the petitions on 26th August, 1957
with regard to the payment of the
current dues, as per the decision of

¢
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the Wage Board. It is hoped that
this part of the decision of the Wage
Board will now be speedily 1imple-
mented.

Dr. Ram Subhag Singh: Is it true
that the absence of finality for non-
implementation of the decision of the
Wage Board s slowing the process of
implementation of that decision and,
if so, may 1 know whether the Gov-
ernment propose to take any measure
to cover that lacuna and set up an
enforcing machinery for implement-
ing that decision In consultation with
the State Governments?

Shri Abid Ali: No, Sir. This is not
the position.

Dr. Ram Subhag Singh: May I know
whether the Government will make
another effort to have a direct talk
petween the proprietors of the news-
papers and the working journalists
regarding the mmplementation of ths
decision?

Shri Abid Ali: As 1 have already
submitted, the situation has now taken
a favourable turn, and we hope that
thus part of the decision will be umple-
mented, and whdtever may be neces-
sary in this regard we wll do and
also request the State Governments
to take the necessary steps.

Shri Prabhat Ear: May I know
whether, 1n view of the longstanding
dispute, the Government is prepared
to use its good offices to see that now,
after the Supreme Court has vacated
the interim stay on the Wage Board,
this part of the decision 18 unple-
mented?

Shri Abid All: Always.

Shri T. B, Vittal Rao and Shri
Yagnik rose—

Mr. Speaker: Shri Yagnik. The hon.
Members will look at the Order Paper
and whenever an hon. Member who
has tabled & question rises, the other
hon. Members will kindly resume
their seats.
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Shri T. B. Vittal Bao: One name
has been added later.

Shri Bimal Ghose: We looked at the
Order Paper.

Shri Xagnik: May I know whether
the Government wil fix a tume-Lunit
0l ¢ne month withun which all the
Siate Governments should be requur-
ed to implement the compromise, S0
to say, that has been arrived at on
the Zbth August?

Shri Abid Ali: The State Govern-
ments could not mmplement this deci-
sion It 1s for the employers to imple-
ment 1t, and the State Governmenis
will be heipful wherever necessary.

Shri Narayanankuity Menon: In
view of ine lact tnat the penal pro-
visions in the Wage Boara aecision
are  s0 1nadequate to compel the
impiementation ot the awdrd by the
new spapLrowners, may [ know
wnetner tne Government will consider
thie question of revising the main pro-
Visions of the Bill 50 tnat much more
autnority is made avauable and the
declalons put tnrougn quickly?

Shri Abid Ali: Thus question was
in cispute, and theiefore, the parties
went 1o court. A stay order was
obtained. Now, as I have submitted,
the situation 1s much hopeful for the

employees.  All those assumnptions do
not arise at this siage.

Shri T. B. Vittal Rao: May I know
with regard to the payment of arrears,
whether the Ministry has given up its
effort to bring an out-of-court settle-
ment?

Shri Abid Ali: These parties have
now arrived at a settlement in the
court ilself, and the case 1s fixed for
the 29th October.

Shri T. B. Vittal Rao: With regard
to the arrears.

Shri Abid Ali: With regard to the
arrears, the parties have come to a
seltlement that they will not claim
at present, and the employers have
agreed to pay the current dues
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Dr. Ram Subhag Singh: May I
know whether there is any proposal
before the Government to put the
decisions of such a Wage Board and
tribunals beyond the jurisdiction of
the Supreme Court?

Shri Abid All: That is amending

the Constitution. At present, there
is no such proposal.

Indian Delegation to Western
Countries

*1259. Shri J. R. Mehta: Will the
Minister of Commerce and Industry
be pleased to state whether the dele-
gation of Indian Industrialists visiting
Western Countries in September next
in order to stimulate foreign colla-
boration in India’s industrial develop-
ment through capital participation as
well as supply of machinery on
deferred payment, have been given an
indication of the Government's mind
as to the terms on which this capital
participation and supply of machinery
might be secured?

The Minister of Industry (Shri
Manubhai S8hah): They have been
generally briefed on various points
including those referred to by the
Hon’ble Member, though any concrete
propesals which may emerge will
naturally have to be considered on
merits.
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Shri J. R. Mehta: May I know
whether this delegation is expected to
promote the interests of the public
sector along with those of the private
sector?

Shrl Manubhai Shah: This delega-
tion is composed of all the leading
industrialists of the country and they
have nothing to do with the public
sector, development in which is pro-
ceeded with by the Government on a
Governmental basis.

Shri J. R. Mehta: May I know what
precautions, if any, have the Govern-
ment taken to see that the efforts of
this delegation, laudable as they may
be, should not prejudice the interests
of the public sector?

Shri Manubhal Shah: No, Sir. That
really does not arise, because, under
the industrial policy, schedules I, II
and ITI have been clearly defined, and
there cannot be an impingement of
one sector on the other.

Shri Heda: May I know whether
the delegation is keeping the Govern-
ment in touch from time to time
when it moves from one country to
another?

Shri Manubhai Shah: It is purely
a non-official delegation. There is
neither necessity nor direction for the
delegation to keep the Government
informed from time to time. The
delegation will give a report on the
completion of its tour.

Shri Gajendra Prasad Sinha: May I
know whether there is any repre-
sentative of the small-scale industries
included in this delegation and if not,
why?

Shri Manubhal Shah: As the House
is aware, this is a high-level delega-
tion for large-scale industries. We
are also sending many delegations for
small-scale industries. For instance,
another delegation has gone to West
Germany specifically for the study
and collaboration of small industries.

Shri B. S. Murthy: May ] know
whether our ambassadors are sending
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any reports as to the activities of this
delegation as and when the delegation
goes to those countries?

Shri Manubhai Shah: It 1s purely a
good-will mission going from country
to country and 1if there 1s anythmg
of importance and profitable to the
country, tne embassies do keep the
Government informed
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st ww 7wty . 69 feaew & wE
AN § IAE & NI W W &
frgs wwut & dw s < g @
ZIRIFATAG T § F T ET AT FT
qar &1 foar g feoww = Qe
A G99 A% 2 fowwr f§ Iveew
7 & forr T &Y ?

Mo WIFT : 4§ B @ ¥gA
aferer ¢ f& &1 qar wrowr & ar ad
frg® &€ o & W ar @ sfrw §
T @ 2 AR g @ F Y qqr o &
TN ¥ U TR FAE TEAe
oTF sfear #F aws ¥ afeq 7% 4,
IF A W g g WTEE STy
TaTHE 1 aTE ¥ 7 g § AR
o AIYE CET FE THE AR ALY
g

ot wetT TR . 9fF AT R ¥
@am A IAF FEAqy faa &
g Wl aF @ FT FUE S1aT
¥ 3uT ¥ == faF s mERe g
sgacyT T @ ¢ 5 I oo feaw
R ggfaaw & wad o7 famw
A ¥ @ WM F gAET H [IEdr

W2 | [dfwd afme 3, wiww ¥ o ?

wem 23] $ro FI4T ., 7@ FE Foar
(/) Far st g T2 dm waw

F T ¥ Y W a9 Shri Ansar Harvani: The Govern-

ment of India have published a num-
ber of speeches of vairious leaders of
this country, the Government of India
propose to publish a collection of the
speeches of Netan?

A7 I fowrst &1 weamver  far
TG | Y AT 98 fAe 9F § 99
Ty &% & F 90 zdl WF
femr mar g

Shri B. S Murthy: We want the
English answer

Dr. Keskar (a) A statement 1s laid
on the Table of the Sabha {See
Appendix 1II annexure No 120]

(b) These records of Netan will be
used for broadeast m special pro-
grammes connected with him Some
of these speeches received earlier
have already been so used.

Dr. Keskar: We will take note of
the suggestion

Dr. Ram Subhag Singh: Durning the
centenary celebrations of the free-
dom movement since 1857, tributes
were paid to several leaders connect-
ed with that movement of Indepen-
dence from 1857 to 1947 May I
know whether any tribute was paid
to Neta)i on that occasion anywhere
in the country?
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Mr. Speaker: It does not arise out
of this question.

Shri A. C. Guha: May 1 knew if
the broadcast speeches from Burma
and Singapore also have been collect-
ed.

Dr. Keskar: We have got only 5§
things on our record....

Mr, Speaker: Next question.

Green Tea

+
*1261. J'Shri Hem Raj:
7\ Shri Padam Dev:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity of green tea pro-
duced in the Kangra District and
Himachal Pradesh during the years
1953 to 1956 (year-wise);

(b) the quantity that has been sold
and the quantity lying unsold with the
growers, (year-wise);

(c) the reasons for the accumula-
tion of these stocks; and

(d) the steps taken by Government
for its disposal and export to outside
countries?

The Minister of Commerce (Shri
Kanungo): (a) A statement is laid on
the Table of the House. [See Appen-
dix III, annexure No. 121.]

(b) Precise
available

information 1s not

(c) A decrease in exports to
Afghanistan which is our principal
market for Green tea.

(d) Green tea has been included in
the list of items to be exported in an
increasing measure from India to
Afghanistan under the Indo-Afghan
Trade Agreement concluded recently.
It is also proposed to send a tea dele-
gation from India to Afghanistan for
making personal contacts,

Shri Hem Raj: What is the quantity
that will be exported to Afghanistan
under the agreement that has been
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entered into between India and

Afghanistan?

Shri Kanungo: Any quantity that
they are prepared to buy.

Shri Hem Raj: May I know whether
it is a fact that most of the stocks
are lying unsold with the Kangra tea
growers. Do the Government pro-
pose to give them any subsidies, so
that they might keep their industry
running?

Shri Kanungo: There is no proposal
of granting subsidies. Steps are being
taken to dispose af the product. It
has got to be realised that the tea
habit in Afghanistan is being changed
from green tea to manufactured tea,
Also, there is competition from Japan
offering green tea at cheaper price.
We are taking steps to see that the
cost of production in Kangra and
Himachal Pradesh is reduced.

Shri R. Ramanathan Chettiar: In
view of the appalling conditions in the
tea plantations in Kangra Valley, as
mentioned in the report of the Planta-
tion Enquiry Commission, would Gov-
ernment take adequate steps to
improve the living conditions of the
labourers in the tea plantations in
Kangra Valley?

Shri Kanungo: There are not many
huge plantations in Kangra; it is
mostly small-growers. The condition
has deteriorated because the tea habit
has changed in India as well as in
neighbouring countries. "“The habits
having changed, efforts are being
made to switch on from green tea to
manufactured tea; to that end the
Punjab Government and the Tea
Board are taking steps.

Mr. Speaker: Shri Balarama
Krishnaiah—Absent; in spite of the
change of name, he is still absent.

Labour Officers

*1266. Shri S. M. Banerjee: Will
the Minister of Labour and Employ-
ment be pleased to state whether the
Labour Officer employed in Defence
Establishments are being brought
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under the admunistrative Co_ntrol of
the Minustry of Labour and Employ-
ment?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
The Labour Officers attached to the
Defence Establishments already
belong to the “Central Pool"” of Labour
Officers, which 1s administered by
the Ministry of Labour and Employ-
ment

Shri S. M. Banerjee: May I know
whether 1t 15 witlyn the knowledge
of the hon Miniffer that the con-
fidential reports of labour officers are
being supplhed by the Officer-in-com-
mand of the defence establishment
and 1f so, how are these labour officers
expected to hold an i1mpartial view
m the matter of labour disputes?

Shri L N, Mishra: I am not 1n a
position to give any information They
are governed and administered by the
service rules of 1851, the hon Member
may look into these rules

Shri S. M. Banerjee: May I know
whether a Director of Personnel has
been appointed in the Mimstry of
Defence and if so, what are his quali-
fications and whether any consulta-
tion was made with the Mmstry of
Labour?

Shri L. N. Mishra: 1 am not aware
of that, I require notice

Shri B. 8. Murthy: May I know 1f
the labour officers’ posts are being
regularised by the UPSC, as and
when required?

Shri L. N Mishra: They are selected
by the UPSC

Labour and Welfare Officers

*1267. Shri Matin: Will the Minister
of Labour and Employment be pleas-
ed to state

(a) the total number of graduates
eligible at present to act as Labour
and Welfare Officers under the Mines
Rules 1955;
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(b) the number of trainees who

will receive training during the
Second Five Year Plan, and

(¢) whether Government consider
the proposed ftraining arrangements
adequate 1n view of the expansion of
the Minmng Industry?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) This information 1s not available,

(b) For candidates seeking appoint
ment as Welfare Officers n  mines,
traiming arrangements exist in the
courses for degree and diploma in
Social 8Science or Labour Welfare
conducted by Universities and other
recognised nstitutions It 1s not
possible to say how many may be
under traiming at present

() Yes

Shri S. M. Banerjee: May I know
whether the labour welfare officers
trained in the Kasi Vidya Pith have
becn appointed 1n the various munes
and other undertakings?

Shrl L. N. Mishra: It is one of the
recogmsed institutions, but 1 am not
in a position to say whether any pro-
duct of this institution has been
appomnted

Manufacture of Pylons

*1268. Shri Warlor: Will the Min-
ister of Commerce and Industry be
pleased to state

(a) whether a proposal to start a
factory to manufacture pylons for
electric transmutting wires n Kerala
has been received by Government
either from any private enterprises
or the State Government concerned,

(b) if so, the nature of the under-

taking;

(c) how many workers will get
employment, and

(d) the action Government propose
to take to get the factory started as
soon as possible?
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The Minister of Industry (Shri
Manubhal Shah): (a) to (d). An
application from a party for a licence
under the Industries (Development
and Regulation) Act, 1951, to effect a
substantial expansion, for increasing
their capacity to manufacture steel
structurals has been received. This
scheme of expansion includes the
manufacture of pylons also. The
expansion scheme provides for the
employment of 20 persons. Govern-
ment have approved the scheme and
it is proposed to issue a licence to
them, on completion of all necessary
formalities.

Shri Warlor: May I know when it
will be possible for the factory to
start this expansion schemes for this
manufacture?

Shri Manubhal Shah: Very soon.

Industrial Training Centres

+
+1269. J Shri Vasudevan Nair:
" 7\ Shri Kunhan:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government are aware
that many who have qualified from
the imdustrial training centres are
unemployed; and

(b) if so, steps taken in the matter?

The Deputy Minister of Labour
(Shri Abid All): (a) No, generally
most of them are employed.

(b) Does not arise.

Shri Vasudevan Nair: If 1 point out
the names of those who are unem-
ployed for the last so many years
after getting training with stipend
from the Government, will the Gov-
ernment take the necessary action?

Shri Abid All: Certainly, if the per-
sons are registered with the Employ-
ment Exchanges and the names are
communicated to us also, we will do
all that is possible to help them,

Shri Vasudevan Nair: Is it not pro-
per, as they are given Government
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stipend during training, that the Gov-
ernment should have some respon-
sibility to get them employment?
Should they not get some preference?

Shri Abid Ali: The Employment
Exchanges render them necessary help.
If these men are not registered with
the Employment Exchanges, they may
have remained out of employment.

Shri Thimmalah: May I know
whether there i8 any co-ordination
between industrial factories and the
training centres in recruiting these
trained candidates whenever there are
vacancies in these factories?

Shri Abid Ali: Selection for training
is made with the help of a committee
in which the industries are also repre-
sented. Also an Advisory committee
consisting of employers visit these
training centres and give their guid-
ance and help.

Mr. Speaker: Hon. Members
evidently want to know, inasmych as
training centres have been established
by the Government, whether prefer-
ence is given to them and whenever
any employer wants a particular kind
of technician, the Employment
Exchanges will write to these centres
to give names and whether such kind
of encouragement is given to them.

Shri Abld Ali: The fact is that out
of about 65,000 persons tramned, @&
very large number have been
employed so far as our information
goes Very few who were trained
this year have been registered with
the Employment Exchanges and neces-
sary help 1s rendered to thém. With
regard to the suggestion made, cer-
tainly, if their names and qualifica-
tions are made aware to the employ-
ing establishments, they are employed.
Preference, again, is on the basis of
persons who have applied. Accord-
ing to the qualifications of the candi-
dates, they are given preference.

Shri Thimmaiah: My guestion was
whether there is co-ordination. There
are Government industries. These
are Government training institutions,
When the candidates are trained and
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they are ready to accept jobs, will the
factory authorities recruit candidates
from the traimng centres? Is there
co-ordination between Government
factories and traiming centres” That
1s what I wanted to know

Shri Abid All: In fact, a Ilarge
number of them get employment offers
before they complete thewr training
period There is co-ordination

Shri P. C. Bose: May I know
whether the training 18 given 1n such
a way that 1t meets the requirements
of the factories roundabout that
centre®

Shri Abid Ali: Exactly, that is the
position It 1s being reviewed and
revised from time to time

Shri B. 8. Murthy: May I know
whether these 'ndustrial tramning
centres maintain any register and see
whether all the trammees are appointed
or not?

Shri Abid Ali: We introduced a
scheme by which, postcards were
given to these trainees so that they
may inform us whether they are
employed and when they are employ-
ed Verv unfortunately, they did not
oblige us even by returning these
postcards filled in

Shri Punnoose: On a point of order
Sir, the hon Minister said that almost
all of them are employed and there 1s
no one unemployed Now he says
that they have not i1nformed The
fact 1s that the Government has not
got the information He was telling
the House that they are already
employesd

Mr. Speaker They are different and
distinet  After undergoing training,
they indicate to them whether they
are emvoloyed that 1z one thing
Another thing is whether all of them
have got employment or not Once
they got employment, they do not care
to write That 1s another thing Shri
Thimmaiah wanted a Register After
being employed they may cease to be
employsd The question was whether
throughout their life, whether you
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mamtain a register to know how
exactly they are employed. That 1s
how I understood the question Next
question

Leather Industry

*1270. Shri B. 8. Muarthy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the steps taken to develop
superior varieties of leather in India
to discourage the present imports
therefor, and

(b) the place where the pilot pro-
jects of this are at work?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) A
statement 15 laid on the Table of the
House [See Appendix III, annexure
No 122]

Shri B. 8. Murthy: May 1 know
what 15 meant by import of suitable
raw hides and what are the countries
which are supplying these suitable
raw hides?

Shri Manubhai Shah. That 1s a very
small portion of the total requre-
ments They are special skins and
hides without which some spare parts
and some adjuncts of the manufac-
tured goods cannot be made Most of
them come from Australia and some
from Argentina The wvalue of them
15 hardly Rs 6 lakhs

Shri B. S. Murthy. May I know

Mr Speaker. The value 15 only
Rs 6 lakhs Next question

Shri B. S. Murthy. This 1s something
else Six lakhs, I have left long ago

Four Regional Small Industries Ser-
vice Institutes are supposed to have
been established May I know whether
the technmical guidance given by these
institutes to the artisans engaged in
the industry 1s gqute efficacious
because the regions are too large to
cater to the needs of each artisan?

Shri Manubhai Shah: Each of these
Institutes send annual reports and
they are placed on the Table of the
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House, They are really doing very
satisfactory work. If the evidence
that we get from Small Industries is
of any consideration, most of the
people who are engaged by these
institutes go about the small indus-
tries giving them technical guidance.
Mostly they are information centres
and they are highly appreciated.

Development of Small Scale Indus-
tries and Handicrafis

*1271. Bhri Bibbhutl Mishra: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that a
meeting of representatives of mem-
ber countries of the Economic Com-
misgsions for Asia and the Far East
was held 1n Madras in June, 1957 to
consider problems mn regard to the
development of small scale industries
and handicrafts 1n Asian Countries;
and

(b) it so, their main decisions and
to what extent India is benefited by
it?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) A statement is laxd on the
Table of the House. [See Appendix
111, annexure No. 123 )

s faqfa far @ Rz § «
@ W A e € 0 q S
wrgar g fF S gk e & g g
AR ATE &, I F g g I
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There is a distinect difference be-

tween village industries and small

scale industries. The Ecafe deals
with small-scale industries generally.
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Some Hon. Members: English

answer

Shri K. C. Reddy: The Board of
Assessors have assessed the vanous
designs and selected the best four n
order of menit for the award of
prizes It 1s now intended to have 8
model made of the design selected as
No 1 to enable a final decision to be

taken

st wny g 3fE wa oA
dere fem w o ge § W TR
T frgd T @ STl ¥ e
gt §, & T wrgan g 16 v & &

ad ¥ fd W @ &« W BN
ar g

Shri K. C. Reddy: This 15 a very
important matter We have to take
several aspects into account before we
venture upon re-modelling or chang-
ing the design which 15 already there
We have taken several steps on varn-
ous occasions to find out how best we
can go about this matter We set up
a committee We invited designs
from various people They wanted
extension of time from time to time
Then, about one hundred designs were
received 1n response to the notifica-
tion that we 1ssued They had to be
adjudged There were several techn-
cal hurdles At one stage of the matter
objections were raised by the Archi-
tects’ Association and so on and so
forth We want to do the best thing
In our anwxiety to do the best thing
and not to do something 1n a hurry,
we have given thought to 1t We
have taken all possible precautions
and now we have reached a final
stage The simplicity of the design
will have to be ensured and so many
other factors will have 1o be borne
in mind and now, as 1 have said,
we have sclected the best design and
we want to have a bigger model
thereof Then we will have to go
into the financial aspect of the matter
We are examining the financial as-
pects also now and I hope 1t will be
possible for them to arrive at a final
decision 1n about a month's time
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WRITTEN ANSWERS TO
QUESTIONS

National Small Industries
Corporation

*1245. Shri Panigrahi: Wil the
Minuster of Commerce and Indusiry
be pleased to state:

{a) the amount of loan granted to
the Small Industrial Units through
the National Small Industries Cor-
poration during 1856-57, (State-wise),

(b) the number of applications
received from the small industrial
uruts 1n Orissa for the supply of
machinery on hire-purchase basis; and

{c) the number of sewing machmes
supplied on hire-purchase system to
women 1n the lower income group in
community project areas in Orissa
through the Corporation”

The Minister of Industry (Shri
Manobhai Shah): (a) and (b) The
National Small Industries Corporation
finances small industrial units only by
supplying to them machinery on easy
hire-puichase basis A statement
showing state-wise break-up of the
number of applications recelved and
accepted by the Corporation from the
commencement of the scheme 1n
March 1956 upto 15th July 1957 1s
laid on the Table of the House [See
Appendix III annexure No 124]

{c) Thirty-six upto 15th July, 1957

Khadr Production Centre at
Srikakulam

Shr Viswanatha Reddy:
Shri Rajagopala Rao-

Will the Mimuster of Commerce and
Industry be pleased to state

{(a) the total production of the
Khadl Productijon Centre situated 1n
Srikakulam distriet and working
under the Khad: and Village Indus-
tries Board during the years 1955-58
and 1956-57 and the expenditure
incurted by this Centre,

(b) whether there has been a
request for the constitution of a local

*1253,
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advisory board to guide the working
of this Centre; and

(c¢) if so, what action has been taken
thereon?

The Minister of Commerce (Shri
Kanungo): (a)

Value of khadi
produced

1955-56 Rs. 3,806,019
1958-57 Rs. 4,28,702

(b) Yes, Sir.

Expenditure
incurred.

Rs. 41,036
Rs. 54,770

(c) The suggestion was referred to
the Ali India Khadi and Village Indus-
tries Board, which was of opinion
that a local advisory committee would
not serve the purpese for which it
was proposed to be constituted. The
Board has its own Deputy Zonal
Director in Andhra, who has received
no complaints from the spinners or
weavers of Srikakulam district. How-
ever, the Board was requested to
reconsider the suggestion. The Khadi
and Village Industries Commission,
which has succeeded the Board, has
recently stated thaf the matter is still
under its consideration

Convention of ILL.O.

*1254. Shrimati Renu Chakravartty:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether Convention No. 100 of
1.L.O. guaranteeing equal pay for
equal work has been ratified by the
Government of India; and

(b) if not, whether Government
propose tb do so in the near future?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). The
Convention has not been ratifled
because it was not considered possible
to do so in the absence of adequate
job apprisal machinery to ensure its
immediate application in full to all
‘wo.rkers in the country. The 1L.O.
Committee of Experts on Conventions
has since expressed the view that a
Government ratifying the Convention
must ensure the application of the
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principle only in so far as it has
control over the methods of deter-
mining rates of remuneration and in
other cases its obligation is restricted
to promoting the application of the
principle by appropriate measures. In
the light of this interpretation of the
Convention, the gquestion of its rati-
fication is being reconsidered.

Hindustan Machine Toods (Private)
Ltd., Bangalore

*1255. Shri Rajagopala Rao: Will
the Minister of Commerce and
Industry be pleased to state:

(a) the total investment made so far
in the Hindustan Machine Tools
(Private) Limited, Bangalore;

(b) whether the balance sheet or
Report is available for the year 1956-
57 and if so, whether a copy of the
same will be laid on the Table of
the Sabha,

{c) the value of the parts required
by the Hindustan Machine Tools
(Private) Limited for production pur-
poses imported in knocked down con-
dition during the years 1955-56 and
1956-57;

(d) whether it is a fact that the
entire work in the factory has come
to a standstill since parts could not
be imported for want of foreign
exchange; and

(e) if so, whether the necessary
foreign exchange has been made
available for the purpose?

The Minister of Industry (Shri
Manubhai Shah): (a) Rs. 3'9 crores in
the form of share capital and Rs. 2:1
crores as loans.

(b) Yes, Sir. Five copies of the
balance sheet for 1956-57 are being

made available in the library of the
Lok Sabha.

(c) For production in 1955-56 and
1956-57, the value of parts imported
in knocked down condition was
Rs. 3'85 lakhs and about Rs. 2 lakhs
respectively.

(d) No, Sir

(e) Does not arise,
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Kaimaichara and Daln-chara
Refugee Colonies

*1264, Shri Dasaratha Deb: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that drink-
ing water, education and medical
facilities have not yet been provided
in the Kaimaichara and Dalu-chara
refugee colonies;

(b) the number of people at pre-
sent staying in each of these two
colonies; and

(¢) whether any steps are being
taken to provide these facilities?

The Minister of Rehabilitation and
Minority Affalrs (Shri Mehr Chand
Khanna): (a) and (c¢). No. Some
facilities already exist and arrange-
ments to provide more are in hand.

(b) 72 families in Kaimaichara
colony.

142 families in Michhora colony,
Dalu-chara is a part of Michhora
colony.

Radio Station at Vijayawada

*1265. Shri Balarama Krishnaiah:
Will the Minister of Information and
Broadcasting be pleased to state:

{a) whether the Government of
India have under consideration a
proposal to construct a building to
house the Radio Station at Vijaya-
wada; and

(b) if so, the steps the Government
of India have taken so far in this
conhection?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No
Sir.

(b) Does not arise.

Karve Committee

*1273. Shri Sanganna: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether all the recommenda-
tions made by the Karve Committee
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on the village and small scale indus-
tries have been implemented; and

(b) if not which of the recommen-
dations have so far been implemented?

The Minister of Commerce (Shri
Eanungo): (a) No, Sir.

(b) A statement showing the recom-
mendations of the Village and Small-
Scale Industries (Second Five Year
Plan) Committee, also known as the
Karve Committee, which have been
accepted by Government and are in
the process of being implemented, is
laid on the Table of the Sabha. [See
Appendix III, annexure No. 125.]

Indians in South Africa

J’Shrl Shree Narayan Das:
. Shri Mahanty:

Wwill the Prime Minister be pleased
to state whether the issue of treat-
ment of persons of Indian origin in
South Africa will be raised and dis-
cussed in the mnext meeting of the
assembly of the UN.O.?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon): A
request for a debate on this issue has
already been made to the Secretary
General of the UN and it is hoped
that the matter will be discussed in
the next session of the General
Assembly.

*1274.

Radio-Active Minerals

*1275. Shri Damani: Will the Prime
Minister be pleased to refer to the
reply given to Starred Question No.
677 on the 30th May, 1957 and state
the results of the investigations ecar-
ried out at DBhilwara (Rajasthan)
where radio-active minerals were
discovered about three months back?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): So far 10 tons of radioactivy
ore have been collected from the
Bhilwara deposit from two cross-cuts
driven in the mine, the uranium con-
tent of which is reported to be not as
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rich as was anticipated. The greater
part of this material is of a refractory
nature, the extraction of uranium
from which will be costlier than from
ore which can be more easily treated.
More ore is being excavated by open-
ing up the deposits at various points,
samples from which have been taken
for beneficiation and leaching tests.
The work on these samples, as also
further work to develop the mine
scientifically and systematically, is in

progress.

Length of Films

*1276. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that Government are consider-
ing a proposal to reduce the length
of films to eight thousand feet only?

The Minister of Commerce (Shri
Kanungo): A suggestion regarding the
length of Indian Films being reduced
suitably has been made to the Indian
Film Industry as one of the possible
measures for bringing down foreign
exchange expenditure on the import
of raw fllms.

Licences for Coal Mining
Eguipment

*1277. Shri Matin: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) what steps have been taken for
issuing licences for spare parts relat-
ing to colliery equipment which are
now of the “Banned Type";

(b) what steps are proposed to be
taken to ensurc stocks of spare parts
being readily available for existing
colliery equipments; and

(c) whether he is aware that pro-
duction in many old establishments
suffers due to non-availability of
spare parts?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Licences for import of all types of
spare parts for Colliery equipments
are granted fairly liberally to actual
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users provided the demand is certified
by the Coal Commissioner and the
item applied for is not readily avail-
able from indigenous sources.

(b) The licencing is on a sufficient
scale to enable Collieries to build up
stocks.

(c) No, Sir.

Eashmir

*1278. Shri Shree Narayan Das:
Will the Prime Minister be pleased
to state:

(a) whether any date has been fix-
ed to discuss Jarring Report on Kash-
mir by the Security Council; and

(b) if so, when?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Government have no
information.
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Pensions to Displaced Persons

966. Shri Onkar Lal: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) how many displaced Govern-
ment Servants from Sind and North
West Frontier Province, who migrated
to India, have been given their pro-
visional pensions so far;

(b) how many applications are still
pending with Government; and

(c) the reasons therefor?
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The Minister of Rehabilitation: and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (c). A statement is
laid on the Table of the House. [See
Appendix III, annexure No. 126.]

indian Standards Institution

967, Shri Nagi Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a conference of repre-
sentatives of Central and State Gov-
ernments, was convened by the Indian
Standards Institution during the month
of July, 1857;

(b) if so, the proposals that were
discussed and agreed upon at that
Conference; and

(c) the measures taken and pro-
posed to be taken to implement the
decisions?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) Questions relating to imple-
mentation of Indian Standards and
recognition of the Indian Standards
Certification Mark were discussed. A
list of the recommendations made by
the Conference is laid on the Table.
|See Appendix III, annexure No. 127.}

{c) The recommendations made by
the Confercnce have been brought by
the Indian Standards Institution to
the notice of the Central and State
Governments and other bodies for
compliance.

Castor-0il Exports

968. Shri Dharmalingam: Will the
Minister of Commerce and Induastry
be pleased o state the quantity and
value of Castor-Oil exported to the
U.S.A. during 198567

The Minister of Industry
Manubhai Shah):
at Rs. 299 lakhs.

(Shri
20,900 ifons valued
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Displaced Persons In West Bangal

969. Shri H. N. Mukerjee: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether he had promised a
deputation of the West Bengal Muni-
cipal Association that financial assis-
tance would be rendered to munlci-
palities with concentration of refu-
gee population; and

{b) whether such assistance has
actually been given?

The Minister of Rehabliitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) A deputation of the
Association met the Union Minister
Rehabilitation in June, 1855, No
specific promise was given to the
deputation, but it was told that if any
Municipalities which have had a
heavy influx of displaced persons
from East Pakistan needed financial
assistance they should approach the
Government of West Bengal and the
recommendations if any, of that Gov-
ernment would be sympathetically
considered.

(b) Loans have accordingly been
sanctioned for Raigunj Municipality
and Balurghat Municipality {for
development of the areas in which
there is a heavy concentration of dis-
placed persons from East Pakistan as
follows:—

(1) Raigunj Municipality Rs. 4,80,000/-
(2) Balurghat Municipality Rs. 2,35,500/-

Proposals for loans to some other
Municipalities alsoc are under consi-
deration.

Industrial Development of Punjab

[ Shri D. C. Sharma:
978. -\ Shri Ram Krishan:

Will the Minister of Commerce and
Industry be pleased to lay a state-
ment on the Table of the Sabha
indicating the schemes for industrial
development proposed to be under-
taken during the Second Five Year
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Plan period in the Punjab State under
Central, State and private auspices?

The Minister of Industry (Shri
Manubhal Shah): A statement giving
the information is laid on the Table,
[See Appendix III, annexure No. 128.]

Central Government Schemes
in Kerala

971. Shri Maniyangadan: Will the
Miunister of Planning be pleased to-
state:

(a) how many Central Schemes are
progressing in Kerala; and

(b) the total amount entirely fin-
anced by the Centre for those sche-
mes 1n Kerala?

The Deputy Minister of Planning
(Shri 8. N. Mishra): Information is
being collected from the wvarious
Ministries and a statement will be
laid on the table of the House in due
course.

Explosives

972. Shri Keshava: Will the Minis-
ter of Works, Housing and Supply
be pleased to state;

(a) how many explosion samples
and bombs have been received by
the Department of Explosives from
the State of Mpysore for examination
and opinion during 1856-57; and

(b) with what result?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
25 articles (bombs, other explosive
substances and remnants thereof) per-
taining to six cases were received
from the State of Mysore by the De-
partment of Explosives for examina-
tion and opinion during the year
1956-57.

(b) Out of the 25 articles snly five
were found to be live explosive. Of
the remaining 20 a few were—chemi-
cals used in the manufacture of fire-
works and the rest were remnants of
exploded substances found near the
sites of explosions.
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Radio Play Competitions

973. Pandit D. N. Tiwary: Will the
Minister of Information and Broad-
.casting be pleased to state:

(a) whether any reward was give_n
to students who participated in Radio
play competitions (writing of R_ad.io
plays) in Hindi and other regional
languages in 1956-57; and

(b) the number of plays approved?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b) Thirty-seven.

10421

Evacuee Property

976, Shri Vishwanatha Reddy: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether the Ali Oil Mills, in
Srikakulam district in Andhra has
been declared an evacuee property;

(b) whether it was in working con-
dition at the time of taking over and
what is its present condition;

(c) the attempts made to dispose of
this property;

(d) whether a co-operative society
for the betterment of Burma Eva-
cuees has made an offer; and

(e) if so, what action has been
taken?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (e). The informa-
tion is being collected and will be
laid on the Table of the Lok Sabha.

Closure of Labour Forwarding
Stations

976. Shri Sanganna: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether it is a fact that some
of the labour forwarding stations of
the Tea Districts Labour Association
in Orissa have been closed; and
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(b) if so, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes.

(b) Reduced demand for outside
labour in Assam tea gardens and
consequent decline in recruitment.

Jute Mill Workers

977. Shrimati Rena Chakravartty:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) how many of the jute mill
workers recently retrenched from
mills in West Bengal have been given
alternative employment;

(b) how many have been dismissed
with only retrenchment compensation;
and

{c) whether these are all women
workers?

The Deputy Minister of Labour
(Shri Abid Al): (a) According to
the State Government, the number of
workers provided with alternative
employment is 5,180. This number
does not include workmen who might
have been affected by the closure of
Kamarhatti jute mills on the Bth July,
1957.

(b) 2,051. In addation, 1,600 work-
men have claimed retrenchment com-
pensation.

(c) Separate figures for men and
women workers are not available but
figure 2051 mentioned at (b) includes
300 women workers of one jute mill.

Khadi

978. Shri Jadhav: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of Khadi produced
during the year 1956-57;

(b) how much of it was purchased
by the Central Government;

(c) the quantity that was exported;
and
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(d) what was the amount of subsi-
dy paid?

The Deputy Minister of Commerce
and Industry (Shri Batish Chandra):
(a) 38,154,157 yards of the value of
Rs. 7,25,95,645.

(b) 2,869,707 yards 810, 223 Nos.
of the value of Rs, 89 lakhs.

(c) Separate statistics of the export
of Khadi cloth are not maintained.

(d) Rs. 49,78,741.

Indians in UK.

979, Shri M. B. Thakore: Will the
Prime Minister be pleased to state the
tofal number of Indian nationals
residing in the United Kingdom?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The latest figures of Indian
nationals residing in the United King-
dom are not available. The Indian
High Commission in London has been
asked to send the information which,
when received, will be placed on the
table of the House.

A. L R, Cuttack

980. Shri Sanganna: Will the Mini-
ster of Information and Broadcasting
be pleased to state:

(a) whether it is a fact that provi-
sion has been made in the programme
of the All India Radio, Cuttack for
broadcasting tribal dramas and stories
in the original language;

(b) whether the Programme Ad-
visory Committee has been reconsti-
tuted;

(¢) if so, who are the non-official
members;

(d) whether any Adivasi member is
represented on this Committee; and

(e) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) Cut-
tack radio has been broadcasting
feature programmes relating to the
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life, music and tulture of the Adivasis
of Orissa. The present weak trans-
mitter of 1 kilowatt is not easily heard
in the predominantly tribal districts.
Regular language programmes will be
included when the 20 kilowatt trans-
mitter goes into operation.

(b) Yes, Sir.

(c) 1. Shri Kali Charan Psatnaik
2. Dr. P. Parija

. Shri Lakshminarayan Sahu

. Prof. A. M. Mohanty

. Shri Krishna Prasad Bose

Shrimati Latika Ray

. Shrimati Nirmala Nayak

. Shri Lokanath Patnaik

9. Shri Samuel Das

(d) No, Sir.

(- - I ]

(e) Members of Programme Ad-
visory Committees are not nominated
community-wise. They are selected
from amongst persons who are consi-
dered eminent in various walks of life,
more gspecially those connected with
cultural activities, and who are known
to be interested in broadecasting and
are considered capable of making use-
ful suggestions for the improvement

of various types of programmes
broadcast by the Stations.
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Local Development Centres

982. Shri Shree Narayan Das: Will
the Minister of Planning be pleased
to state the number of local develop-
ment works approved during the
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Second Five Year Plan in each State
and the number of such works as
have been taken up so far?

The Deputy Minister of Planning
(Shri S. N. Mishra): Information is
bemng collected and will be laid on
the Table of the House in due course.

Road Construction in Manipur

983, Shri L. Achaw Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) what amount of gehgnites,
detonators and safety fuse was given
to the Union territory of Manipur for
blasting purposes in road construec-
tion; and

(b) whether any contracter is al-
lowed to stock these explosives?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) A
licence was granted in February 1955
to the Executive Engineer, Kohima
Division, for the possession at any one
time of the following explosives in
connection with the construction of
Imphal-Tamenglong Road:

Gunpowder - 500 lbs.
Gelignite 200 )bs,
Safety fuse 500 coils
Detonators 500 Nos,
(b) No.
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Housing for Industrial Workers

986. Shri Ghosal: Will the Minister
of Labour and Employment be pleas-
ed to state:

(a) whether the Central Govern-
ment have granted under the subsi-
dized Industrial Housing Scheme any
money to the West Bengal Govern-
ment for building the industrial
workers' houses in Kadamtolla m the
district of Howrah; and

(b) if so, what 1s the amount and
on what conditions?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). A sum of
Rs. 5-76 lakhs (Rs 2'88 lakhs as loan
and Rs. 2'88 lakhs as subsidy) was
sanctioned to the West Bengal Gov-
ernment for construction of 128 houscs
at Kadamtolla for Industrial workers
on the conditions prescribed in the
Subsidised Industrial Housing Scheme.
A sum of Rs. 518 lakhs (Rs. 2:88
lakhs as loan and Rs. 230 lakhs as
subsidy) has since been disbursed to
the State Government,
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Visas for Federal Republic of
Germany

987. Shri Manabendra Shah: Will
the Prime Minister be pleased to state
whether it is a fact that Indian Na-
tionals visiting Federal Republic of
Germany are not required to obtain
visas excepting those who intend
taking up a job or practical training?

The Prime Minister and Minister of
External Affairs (Shri Jawharial
Nehru): Among Indian nationals
visiting the Federal Republic of Ger-
many only those reguire visas who
intend to take up employment, prac-
tise a profession or establish a busi-
ness within the confines of that State.

Indian Forelgn Service

088 Shri Vasudevan Nair:
: Shri Kunhan:
Will the Prime Minister be pleased
to state:
(a) how many Indian Foreign Ser-

vice personnel were sent on proba-
tion to UK. in 1955-56 and 1856-57;

and

(b) whether any one was sent to
any other country?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) During 1955-56 four and
during 1856-57 eight.

(b) During 1955-56—Indian Foreign
Service Officers still on probation
were posted to the following coun-

tries:—

. Germany
Thailand
France
Pakistan

. Russia

. Switzerland
Egypt
Turkew
US.A.

. Czechoslovakia
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During 1956-57 as followsi—
1. Ceylon

. Nepal

. Switzerland

China

Pakistan

Japan

. Thailand

. Cambodia

. Damascug

Burma

. Russia
Small Beale Industries

989, Shri Damani: Will the Minister
of Commerce and Industry be pleased
to state what progress has been
made to start an Institute to provide
technical assistance to the small
scale industries in Rajasthan?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Government have sanctioned the es-
tablishment of a Major Institute at

Jaipur and created the following posts
therefor:—

Director....l—with Mech. Engg.
Qualification

Dy. Durector....l—Leather

Asst. Director. ...2—0One for
Toolmaking and the other for
Chemical.

Efforts are being made to recruit the
personnel through the UPSC and to
find a suitable accommodation for the
Institute. It is hoped that the insti-
tute will start functioning very soon.
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Textile Mills

990. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state the amount paid by
Government to the Textile Mills as
a rebate of excise duty at the rate of
6 pies per yard on the production in
excess of their average production
during the eight months of 18567

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Out of the total amount of
Rs. 39,19,765. 74 N.P. of rebate to be
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granted to Textile Mills, for the period
from 1st September, 1858 to 31st
March, 1957, Rs. 18,89,571. 28 NP.
have so far been sanctioned. Collec-
tors are taking necessary action to
sanction the remaining amount.
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MOTION FOR ADJOURNMENT
DETERIORATION IN THE FOOD SITUATION
N U.P.

Mr. Speaker: I have received
notice of an Adjournment Motion in
the following terms from Shri Mohan

Swarup:
“The deterioration in the food
situation in the Eastern districts
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of Uttar Pradesh, comprmug a
population of 82 lakhs of people,
which has resulted in the death
of more than 100 people on ac-
count of starvation and which has
culminated in the fast unto death
undertaken by Shri Genda Singh.”

The Minister of Food and Agricul-
tare (Shri A. P. Jain): This matter
has been the subject matter of an ad-
journment meotion in the Uttar Pra-
desh Assembly yesterday. The Chief
Minister of the Uttar Pradesh Govern-
ment has made the position of the
State Govermment very clear in
regard to certain matters raised by
Shri Genda Singh. Shri Genda Singh
has been asserting rather emphatically
for some time that 100 people have
died of starvation in the eastern
Uttar Pradesh and the U.P. Govern-
ment has egually emphatically denied
those deaths. In fact, the other day I
saw a report in the papers that Shri
Genda Singh had asserted that a cer-
tain person has died by starvation.
The Food Minister of U.P. investigated
into the matter and stated that the
man was more than 60 years of age
and has died a natural death.

Shri Genda Singh’s demands, so far
as I have been able to ascertain, are
the appointment of a committee to
investigate into the economic condi-
tion and development of the eastern
U.P., remussion of the recoveries of
the State Government dues and the
refund of the recoveries already made
and an all-party committee to super-
vise relief These are all matters
that relate to the State Government
and the Chief Minister of U.P. has
already made the position of the State
Government quite clear in all these
matters,

So far as the fast of Shri Genda
Singh is concerned, 1 share the anxie-
ty of the members of the opposition
and of others; but, nonetheless, it is a
matter for consideration whether a
fast is a suitable remedy for a matter
of this kind. To me it appears that a

fast on a matter of this kind iz a
coercion by the individual wupon the
rest of the society. So far as the
Centre is concerned, I had a telephone
talk with the Chief Minister of U.P.
He is taking due care of the food
situation and of the economic situation
in eastern UP. We have supplied
foodgrains to the UP. Government
according to our original programme
and so this matter has no relevance
so far as this House is concerned.

Mr. Speaker: All that we are con-
cerned here is with the responsibility
of the Central Government. We are
not concerned here with the fast
undertaken by Mr. Genda Singh. So
far as the responsibility of the Cen-
tral Government is concerned, all the
guantities of grains that the U.P. Gov-
ernment wanted have been supplied.
There stops the responsibility of the
Central Government. The hon. Minis-
ter has also informed us that a similar
adjournment metion was brought up:
before the U.P. Assembly yesterday,
wherein this matter was there. The
fact that Mr. Genda Singh has under-
taken a fast seems to be entirely
within the scope and jurisdiction of
that Assembly and that Government.
1 wanted to bring it up lest people
may say whoever died and whoever
might be responsible, the Centre did
not try to go to their help and pro-
vide sufficient food. In some cases,
people are not able to purchase, We
can do whatever is possible and we
have to ascertain what exactly is the
position. The allegation on one side
is not that food is not available.
Shri Genda Singh wants the rate to
be reduced because if it is not reduc-
ed, people.will not be able to buy.
The fast does not appear to have any
relation to the want of food there or
to the starvation deaths. Under the
circumstances, there is absolutely no
meaning in allowing this. So, I am
not going to allow this adjournment
motion,
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DEATH OF SHRI RANG BIHARI
LAL

Mr. Speaker: I have to mform the
House of the sad demise of Shri Rnnz
Bihari Lal who passed away in Delhi
.on the 23rd August, 1957 at the age
.of 70. He was a Member of the old
.Central Legislative Assembly.

The House will join with me in con-
veying our condolences to the mem-
bers of his family. The House may
kindly stand in silence for a minute
to express its sorrow.

The Members then stood in silence
for a minute,

PAPERS LAID ON THE TABLE

REPORT OF PuBLIC SERVICES (QUALIFI-
.CATION FOR RECRUITMENT) COMMITTEE

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 1
beg to lay on the Table a copy of the
Report of the Public Services (Quali-
fications for Recruitment) Committee,
{Placed in Library. See No. 5-229/
57.1 .

AnNNUAL ReporT OF THE HINDUSTAN
MacHINE TooLs (PrRIVATE) LTD.

The Minister of Industry (Shri
Manubhai Shah): I beg to lay on the
Table, under sub-section (1) of
section 639 of the Companies Act,
1956, a copy of the Annual Report of
the Hindustan Machine Tools (Pri-
vawe) Limited for the ycar 1956-57.
{Placed in Library. See No. S-230/
57.1

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

PrrSENTATION OF SixTH REPORT

Sardar Hukam Singh (Bhatinda): I
beg to present the Sixth Report of
the Commitice on Private Members'
Bills and Resolutions.
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RE: CIRCULATION OF PAPERS
LAID ON THE TABLE

Shri Harish Chandra Mathar (Pali):
Just now the hon. Minister for Indus-
try laid a copy of the Annual Report
of the Hindustan Machine Tools
(Private) Limited on the Table of
the House. But this report has al-
ready been circulated to the Members
of Parliamrent much earlier. So, re-
ports are circulated to Members even
before they are laid on the Table, I
have got the report with me,

Mr. Speaker: 1 understand from
office that sometimes these copies are
circulated to members in advance,
even before they are laid on the
Table. I agree with the view of the
hon. Member. Hereafter, I shall see
to it that the members will not have
the advantage of reading these papers
earlier, i.e., before they are laid on
the Table. It is only proper that they
must be laid on the Table first and
then circulated to hon. Members, how-
ever convenient the other course may
be.

Shri Harish Chandra Mathur: I do
think that the right of the House is
bigger than my right.

Mr. Speaker: The right of the
House is superior to the individual
rights.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FLooD SITUATION IN Bi#ar AND U.P.

Shri Bibhuti Mishra (Bagaha):
Under rule 197, I beg to call the atten-
tion of the Minister of Home Affairs
to the following matter of urgent
public importance and 1 request that
he may make a statement thereon:—

“The flood situation in Bihar
and U.P.”

The Minister of State in the Minis-
try of Homs Affairs (Shri Datar):
Uttar Pradesh: As a result of conti-
nual rains in the second half of July,
1957, there were floods in the rivers
Ghagra, Rapti, Bari Gandak, Chhoti
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Gandak, Bansi, Juano, Serju and
Rohin. Ganga and Ram Ganga also
received more than the usual quantity
of supplies. In no case, however, did
the floods reach the highest point. In
fact, the position this year, so far, has
been of far less magnitude than in
the last two years. The districts
affected are Bahraich, Barabanki,
Gonda, Hardoi, Sitapur, Deoria, Basti,
Azamgarh, Gorakhpur, Kherl, Tehri-
Garhwal and Almora. It is yet too
soon to assess the acreage of different
crops destroyed or damaged. Loss of
human lives is, however, considera-
ble and is in the region of 50, includ-
ing 42 in Almora District alone.
These deaths are attributed to land-
slides resulting from heavy rains. In
addition, 45 heads of cattle are report-
ed to have been lost and 2,500 houses
destroyed or damaged

The floods have since receded every-
where and the State Government are
taking wvigorous steps towards afford-
ing speedy reltef and rehabilitation to
the affected people A total sum of
Rs 1,45 lakhs has been sanctioned for
the purpose. This does not include
two separate sums of Rs. 10,000 and
Rs. 25,000 respectively specially ear-
marked for disbursement as Taccavi
loans in Tehm-Garhwal and Bahraich
districts Large gquantities of food-
grains, particularly wheat, are also
being distributed in the affected areas.
Measures against epidemics have been
taken in hand. In Almora district,
arrangements have been made for dis-
tribution of cloth donated by the
Indian Red Cross Society.

Bihar. Towards the end of July
last, as a result of heavy rains, the
river Kosi in the district of Darbhanga
and the rivers Mahananda, Kankai and
others in the district of Purnea were
in spate. Between the 2nd and B5th
August, the rivers Bagmati and
Sikrahna overflowed their banks in
the Dhaka, Sugauli, Patahi, Pipra,
Madhuban and Sadar Thanas of the
Champaran distriect, while the river
Gandak flooded the Dhanaha police
station in the same district. On the
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oth August, the river Bagmati breach-
ed a portion of the embankment in
the Khageria sub-division of the dis-
trict of Monghyr, while the river
Kosi flooded some other Thanas in the
same district, as also considerable
portions of the districts of Saharsa
and Darbhanga.

On the whole, an area of about 1,200
sq. miles has been affected and three
lakhs acres of crops have been either
destroyed or damaged. There has
been, however, no loss of human life.
The number of houses damaged is
nearly 3,000.

The State Government are fully
alive to the situation and are taking
vigorous steps to give relief to the
flood-stricken population. Gratuitous
relief 15 reported to have been given
already to about 2,67,000 persons. In
addition, 9,500 maunds and 280
maunds of foodgrains are being dis-
tributed free 1n the districts of
Darbhanga and Purnea respectively,
through fair price shops, wherever
necessary During the floods, 2,800
boats were pressed into service for the
evacuation of stranded people. Pre-
cautions against epidemics have been
taken. Employment opportunitiez are
also being provided through test
works which have been started,
wherever necessary.

No request for Central assistance
has been received so far either from
the UP. Government or the Bihar
Government. The State Governments
are, however, eligible to a grant from
the Centre of half the expenditure in-
curred by them on gratuitous relief
up to Rs. 2 crores and three-fourth of
the expenditure in excess thereof. A
sum of Rs. 50,000 has been sent to
Bihar from the Prime Minister's
National Relief Fund.

S8hri B. 8. Murthy (Kakinada—Re-
served—Sch. Castes): Nothing is
said about the loss of cattle,

Shri Datar: All the information
that we have got has been given here.

———
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FINANCE (NO. 2) BILL—contd.

Mr. Speaker: The House will now
resume further clause by clause m-
deration of the Finance (No. 2) BilL

Out of eleven hours allotted for
the general discussion and clause-by-
clause consideration, 10 hours and
48 minutes have already been availed
of and 12 minutes now remain for
clause-by-clause consideration. After
the clause-by-clause consideration is
over, the third reading of the Bill
will be taken up, for which one hour
has been allotted.

Hon. Members must be aware that
at the end of 12 minutes I will guillo-
tine the whole thing. Schedule I was
under; consideration.

Shri Naushir Bharucha {East
Khandesh): Schedule I cannot be put
to vote as amendment 16 of the Gov-
ernment has not yet been moved.

The Minister of Finance (Shri T. T.
Krishnamachari): Yes, it has to be
moved. That 1s for Part II. If you
are putting the Schedule as a whole,
I have to move the amendment.

Mr. Speaker: Schedule I, Part I is
over. Let that also be moved. I will
put the whole Schedule.

Shri T. T. Krishnamachari: I beg
to move:

Page 17, for lines 16 to 32 substi-
tute—

“Sur-charges on super-tazx

“The amount of super-tax computed
at the rates hereinbefore specified
shall be increased by the aggregate of
the surcharges calculated as under:

(a) A sur-charge for purposes of
the Union equal to the sum of—

(i) five per cent. of the amount
of smper-tax; and

(ii) where the earned income
included in the total income
exceeds Rs. 1,00,000, five per
cent. of the difference bet-
ween the amount of super-tax
which would have been pay-
able on the whole of the
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earned income included in
the total income, if such
earned income had been the
total income and the amount
of super-tax payable on a
total income of Rs. 1,00,000;

(b) A special sur-charge on un-
earned income at fifteen per cent, of
the difference between the amount of
super-tax on the total income and the
amount of super-tax on the whole of
the earned income, 1f any, included in
the total income, if such earned in-
come has been the total income.”

The amendment seeks to make
available to the divisible pool the sur-
charge of 15 per cent on unearned
income of individuals and Hindu un-
divided families about which I men-
tioned both in my opening remarks
and subsequently,

Mr. Speaker: The question is:
Page 17—

for lines 16 to 32 substitute—
“Sur-charges on super-tax

“The amount of super-tax computed
at the rates hereinbefore specified
shall be increased by the aggregate of
the surcharges calculated as under:

{a) A sur-charge for purposes of
the Union equal to the sum of—

(i) five per cent, of the amount
of super-tax; and

(11} where the earned income
included in the total income
exceeds Rs. 1,00.000, filve per
cent. of the difference bet-
ween the amount of super-iax
which would have been pay-
able on the whole of the earn-
ed income included in the
total income, if such earned
income had been the total
income and the amount of
super-tax payable on a total
income of Rs. 1,00,000;

(b) A special sur-charge on um-
earned income at fitteen per cent. of
the difference between the amount of
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super-tax on the total income and the
amount of super-tax on the whole of
the eerned income, if any, included in
the total income, if such earned in-
come has been the total income™

The motion was adopted.

Mr. Speaker: Amendment 15 has
been discussed. I will put amend-
ment 15 , also to the vote of the

House. It has been already moved and
discussed.
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The question is:
Pages 14 to 16—

for lines 1 t0 89, 1 to 88 and 1 to 8
respectively substitute—

“(i) In the case of every individual
who is married and every Hindu
undivided family whose total income
does not exceed Rs. 20,000 in either
case,

Rates of Income tax

Where the
individual
has no
child
wholly or
mainly
dependent
on him or
where the
Hindu
undwvided
family has
no minor
cupdrcener

Rs, 3,000 of total
income

. 2,000 1

. 2,500 3

. 2,500 .

. 2,500 ET]

1. On the first .

On the next
On the next
On the next .
Om the next .
On the next . . 2,500 ,,
. On the next . . 5000

(ii) In the case of every individual
who is not married and every indi-
vidual or Hindu undivided family
whose total income in either case
ewceeds Rs. 20,000 and in the case of

Nonswe

(1) On the first . .
(2) On the next . .
{3) On the next
{4) On the next
{5) On’the next
(6) On the next
(7) On the next .
(8% On the balance of total income
Provided that for the purposes of
this Paragraph—
(i) no income-tax shall be payable

on A total income which does not
exceed the limit specified below;

(ii) the income-tax payable shall
in no case exceed half the amount by
which the total income exceeds the
said limit;

(iii) the income-tax payable by an
individual who is married or a Hindu

Where the Where the

individual individual

has one has more

child than one

wholly or child wholly

manly or mainly

dependent dependent on

on him or him or where

where the the Hindu

Hindu undivided

undivided family has

family has more than one

one minor minor

coparcener coparcener.

Rs. 3,300 oftotal Rs. 3,600 oftotal  Nil.

incoms income

Rs. 1,700, Rs. 1,400 3%
Rs. 2,500 Rs. z.500 ., 6%
Rs, 2,500 ,, Rs. 2,500 ,, 9%
Rs, 2,500 ., Rs. 2.500 ,, 11%
Rs, 2,500 RS, 2,500 o 14%
Rs. 5,000 ., Rs. s.000 . 18%

every unregistered firm or ofher asso-
ciation of persons, not being a case to
which Paragraph B or Paragraph C
or Paragraph D of this Part applies:

Rs. of total

income
1,000 Nil.
4,000 Do. 1%
2,500 Do. 6%
2,500 Do. 9%
2,500 Do. 11%
2,500 Do. 14%
5,000 Do. 18

25

undivided family whose total income
exceeds in either case Rs. 20,000 shall
not exceed the aggregate of—

(a) the income-tax which
would have been payable if the
total income had been Rs. 20,000;

(b) half the amount by which
the total Income exceeds Rs.
20,000,
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[Mr. Speaker]

The limit aforesaid shall be—

(i) Rs. 6,000 in the case of every
Hindu undivided family which as at
the end of the previous year satisfies
either of the following conditions,
namely: —

(a) that it has at least two
members entitled to claim parti-
tion who are not less than
eighteen years of age; or

(b) that it has at least two
members entitled to claim parti-
tion who are not hneally des-
cended one from the other and
who are not lineally descended
from any other living member of
the family;

(ii) Rs 3,000 in every other case,

Sur-charges on Income-tax.

The amount of income-tax comput-
ed at the rates hereinbefore specified
ghall be increased by the aggregate of
the surcharges calculated as under:

(a) A surcharge for purposes of the
Union equal to the sum of—

(i) five per cent. of the amount of
income-tax; and

(ii) where the earned income
included in the total income exceeds
Rs. 1,00,000, five per cent. of the
difference between the amount of
ncome-tax which would have been
payable on the whole of the earned
income included in the total income
if such earned income had been the
total income and the amount of
income-tax payable on a total income
of Rs. 1,00,000;

(b) A special surcharge on unearn-
ed income at fifteen per cent. of the
difference between the amount of
income-tax on the total income and
the amount of income-tax on the
whole of the earned income, if any,
included in the total income of such
earned income had been the total
income,

Provided that—

(i) no surcharge for purposes of
the Union shall be payable where the
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total income does not exceed the limit
specified below;

(ii) no special surcharge on unearn-
ed income shall be payable in the
case of an assessee whose total
income does not include any income
from dividend on ordinary shares if
his total income does not exceed the
limit specified below, and where the
total income includes any dividends
on ordinary shares, such limit shall be
increased by Rs. 1,500 or the amount
of the said dividends, whichever is
less:

Provided further that—

(a) where the total income includes
any dividends on ordinary shares, the
surcharge for purposes of the Union
and the special surcharge on unearned
income shall not in each case exceed
half the amount by which the total
income cxceeds the respective limits
applicable in either case;

(b) the surcharge for purposes of
the Union and the special surcharge
on unearned income, both together,
shall not exceed half the amount by
which the total income exceeds the
limit specified below;

The limit aforesaid shall be—

(i) Rs. 15,000 in the case of every
Hindu undivided family which satis-
fies as at the end of the previous year
either of the following conditions,
namely: —

{(a) that it has at least two
members entitled to claim parti-
tion who are not less than
eighteen years of age; or

(b) that it has at least two
members entitled to claim parti-
tion who are not lineally des-
cended one from the other and
who are not lineally desended
from any other living member of
the family;

(ii) Rs. 7,500 in every other case.
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Explanation—¥Faor the purposes of
this paragraph in the case of every
Hindu undivided family governed by
the Mitakshara law, a son shall be
deemed to be entitled to claim parti-
tion of the coparcenary property
against his father, or grand-father
notwithstanding any custom to the
contrary.”

The motion was adopted.
Mr. Speaker: Now I will put
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has been reduced to Rs. 3,000 and
they want it to be Rs. 4,200. That is,
‘the tax will be reduced. It does no¥
require any recommendation from the
President.

The question is:

Page 14, line 9, for “Rs. 3,000"
substitite ‘“Rs. 4,200".

amendment 57. The exemption limit

Divislon No. 24]

Awasthi, Shri

Baneriee, Shri 5.M.
Beck, Shri Ignace
Bhanja Deo, Shri
Bharuchs, Shri Naushir
Chandramsni Kalo, Shn
Daulta, Ch, P.5,

Deo, Shri P.K,
Dharmalingam, Shri
Dwivedi, Shri M.L.,
Ehas, Shri M.

Gaikwad, Shri B.K.
Ghodasar, Shri Fatehsinh
Ghose, Shri Bimal
Godsora, Shri 5.C.
Gopalan, Shri A K.
Goray, Shri

Gupta, Shri Sadhan
Imsm, Sher Mohamed

Achar, Shri

Achiot Ram, Lala
Ajt Simgh, Shn
Ambalam, Shri Subbiah
Anjunappa, Shri
Ashanna, Shri
Atchamamba, Dr.
Bahadur Singh, Shn
Bakliwal, Shn
Balmiki, Shri
Beneriea, Shn S K,
Banem, Shri.P.B.
Baneny, Dr. R.
Bangshi Thakur, Shri
Barman, Shri
Barrow, Shri

Barua, Shri Hem
Barupal, Shri P.L.
Basapps, Shri
Basumatari, Shri
Bhagat,Shri BR.
Bhakt Darshan, Shri

AYES

Jadhav, Shri

Kar, Shri Prabhat
Karni Singhii, Shri
Katu, Shri DA,

Kodiyan, Shri
Kumaran, Shri

Kumbhar, Shri
Kurihan,Shri

Matin, Shri
Menon, Dr. K. B, -

Menon, Shri Narayanankutty
Mohan Swarup, Shri -
Mukernee, Shri H.N,
Mullick, Shri B.C,

Nair, Shn Vasudevan

MNayar, Shn V.P.

Pandey, Shri Sarju

Patil, Shri Nana

Patil, Shn UL,

Prodhan, Shri B.C,

NOES

Bhargava, Pandit M.B.
Bhargava, Pandit Thakur Das
Birbal Singh, Shn

Bose, Shri P.C,

Brahm Perkash, Ch,
Brajeshwar Prasad, Shri
Chands, Shnt Aml K.
Chandak, Shri

Chaturved:, Shri

Chettiar, Shri R. Ramanathan
Chum Lal, Shri

Daint Singh, Shn

Dasappa, Shn

Das, Shr1 N.T.

Das,Shri Ramdhan;

Das, Shri Shree Narayan
Datsr, Shn

Dunesh Singh, Shri

Dube, Shri Mulchand
Dublish, Shri
Blayaperumal, Shri
Gaekwad, Shn Fatesinghras

The Lok Sabha divided: Ayes 57;

Noes 171.

{13.33 hrs,

Punnoose, Shn
Raghunath Singhji, Shri
Rai, Shri Kushwaqt
Rwo, Shri D.V.

Rao, Shri T.B. Vittal

Reddy, Shri Nagi
Singh, Shri Kamal
Siva, Dr. Gangadhara
Sonule, Shri H.N.
Soren,Shri
Sugandhi, Shni
Supakar, Shri
Thakore, Shri M.B,
Vajpayee,Shri
Valvi, Shri

Verma, Shri Ramii
Warrior, Shri
Vaynik, Shn

Gandhi,Shri Peroze
Gandbhi, Shri M.M.
Gohain, Shri

Guha, Shri A.C.
Gupta, Shri C.L.
Hmarnavy, Shn

Hervani, Shri Ansar
Hathy, Shr

Hazanka, Shri J.N.
Heda, Shri

Hem Rai, Shri

Hukam Singh Sardar
Jagnvan Ham,Shri
Jumn, Shrn AP,

Juin, Shri M.C.

Jena, Shri K.C.
JThunjhunwala, Shn
Jogendre Singh, Sardar
Jogendra Sen, Shri
Joahi, Shrimati Subhadra
Kanakasabai, Shri
Kanungo, Shri
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Karmarkar, Shn

Khan, Shri Qsman Al
Khimji, Shr

Khwas, Shri Jamal
Kistuyn, Shr
Krishnamachary, Shn T T
Kureel, Shnn BN
‘Lachh: Ram, Shri
Lahin, Shn

Lal ShnR S

Laxmi Ba, Shnmau
Mafids Ahmed, Shrumats
Mapthis, Sardar
Mallhah, Shn U S
Malaviys, Shn K D
Mandal, Shri J

Mathur, Shn Harish Chandra
Mehdi,Shri S.A

Meht, Shri B G

Mehta, Shr1 J R

Muhrs, Shn BD
Mushrs, Shn Bibhut
Mishra, Shrn L N
Muhrs, Shri M P
Murs, Shn R R
Mohiuddin, Shn
Munmamy, Shn N R
Morarka, Shri

Murthy, Shn B §
Nadar, Shn P T

MNar, Shn Kutvukrshoan
Mallakoya, Shn
Narayanasamy, Shn R
Nathavam, Shri

Nehru, Shri Jawaharlal
Nehru, Shriman Uma
Nek Ram Shn
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Onbkar Lal, Shri

Ozs, Shnt

Padaly, Shri K V
Palansyandy, Shri
Pande, Shn C.D
Pangarkar, Shri

Patel, Shrimati Maniben
Radha Raman, Shn
Raghubir Sahal, Shri
Raghunath Singh, Shri
Rahman, Shn M H.
Ranah, Shr
Ramaswami, Shr S V
Ramauwamy, Shnt K.S
Rampure, Shn M

Ram Saran, Shn

Ram Subhag Singh, 11
Rane, Shri

Rangu, Shri

Rangarso, Shn

Rao, ShnRJ

Ray, Shnmat Renuka
Reddy, Shri K C
Reddy, ShriRae
Reddy, Shri Viswanatha
Roy, Shri Buhwanath
Rungsung Samsa, Shn
Sadhu Ram, Shn
Sahu, Shr: Bhagabat
Saugal Sardar, ALS
Samanta, Shn S C
Sanganna, Shn
Sankarspandian, Shri
Sarhadi, Shr Apt Singh
Saush Chandra, Shri
Sen, Shr1 P G

“hah, Shrimat Jayaben
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Sharma, Shri D C.
Sharma, Pandit K.C
Sharma, Shri R.C.

Shastrl, Shri Lal Bahadus
Shivananjappa, Shri

hukla, Shn vV C

» iddansnjappa. Shn
Singh, Shrl Babunath
Singh, Shri DN

Sungh, Shn D P

Smgh, Shri HLP

Singh, Shei TN

Sinha, Shr Anirudh

Sinha, Shr Guyendrs Prusi |
Sinha, Shnn KX P

Sinha, Shri Satyendra Natn =
Sinha, Shri Satya Narsyan
Sinha, Shrimat Tarkeshwar
Siva, Dr Gangadhara
Somani, Shn

Subbarayen, Dr P

Sumat Prasad, Shn
Suryanarayanamurthy, Shrn
Swaran Singh, Sardar
Thimmawh, Shn
Thomas, Shn AM
Tulas Ram, Shn
Uike, Shri

Upadhysys, Shn Shuva Dan
Venkatasubbaiah,Shn

Vyas, Shri Radhelal
Wadiwa, Shn

Wasnuk, Shn

Wilson, Shri J N

Wodeyar, Shn

The motion was negatwed

Pandit Thakur Das Bhargava (His-
sar) There are other amendments
which have not been replied to by the
hon Mmister I do not want it to be
said that we have withdrawn them
We have placed them before the
House with all the force at our
command The amendments are
Nos 77 and 87 to 99

Mr Speaker. I shall now put these
amendments to the vote of the House

The question 15
Page 14, lines 6 and 7,—

omit “and every Hindu un.
divided family”

The motion was negatived

Mr. Speaker: The question 1s
Page 14—
after line 33 add—

“(m) n  the case of undivided
Hindu family the first item below
‘Rate of Income-tax’ shall be substi.
tuted by the following

(1) on the first 7500 of total
income MNil”

The motion was megatived

Mr. Speaker: The question {s
Pages 14 and 15—

(1) after line 33 add—

“Provided further that every
Hindu undivided family shall be
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treated for purposes of Part I as
it it was a divided family and
every coparcener shall be taxed
according to his own ghare in the
income of the family on the sup-
position that the family had been
partitioned on the last day of the
preceding financial year”.

(il) omit lines 35 to 39 and 1 to 4

respectively.

The motion was negatived.

Mr. Speaker: The question is:
Pages 14 and 15,—

omit lines 35 to 30 and 1 te 4
respectively.”

*The motion was negatived.

Mr. Speaker: The question is:
Page 16—
after line 4 add—

“The limit aforesaid shall be:—

(i) Rs. 8,000 in case of every Hindu
undivided family which at the end of
the previous year satisfies either of
the following conditions, namely:—

(a) that it has at least three
members or more entitled to
claim partition who are not less
than eighteen years of age; or

(b) that it has at least three
members entitled to claim parti-
tion who are not lineally des-
cended one from the other and
who are not lineally descended
from any other living members of
the family.”

The motion was negatived.

Mr. Speaker: The question is:
Page 15—
for line 5 swbstitute—

“(ii) Rs. 3,600 in every other
case.”

The motion was negatived.
Mr. Speaker: The question is:
Page 15—

omit lines 28 to 38.

The motiont was negatived.

Mr, SBpeaker: The question is:
Page 15—

after line 38 add—

‘The limit aforesaid shall be—

(i) Rs. 22,500 in the case of every
Hindu undivided family which satis-
fies at the end of the previous year
either of the following conditions,
namely:—

(a) that it has at least three
membergs or more entitled to
claim partition which are not less
than eighteen years of age; or

(b) that it has at least three
members to claim partition who
are not lineally descended one
from the other and who are not
lineally descended from any
other living member of the fami-
]y."

The motion was negatived.
Mr. Speaker: The question is:
Page 17, line 4,—

omit “Hindu undivided family™.

The motion was negatived.
Mr. Speaker: The question is:
Page 17—
for line 8 substitute—

“(1) on the first Rs. 20,000 of
total income in the case of indi-
viduals and on the first Rs. 50,000
in case of Hindu undivided fami-
ly. NiI”. .

The motion was negatived.

Mr. Speaker: The question is:
Page 17—
for line 8 substitute—

“(1) On lhe first 25,000 of total
income .... Nil”.

The motion was negatived.
Mr. Speaker: The question is:
Page 17,—

after line 15 add—

“If the Hindu undivided family
consists of two persons eniitled
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to claim partition who are not
less than eighteen years of age or
who are not lineally descended
one from the other and who are
not lineally descended from any
other living member of the family
the limit specified in item No. (1;
shall be double of the amount
prescribed for the individual,

If the Hindu undivided family
consists of three members or more
and fulfils any of the conditions
given in (a) the limit specified in
item No. (1) shall be three times
of the amount prescribed for an
individual.”

The motion was negatived.

Mr. Speaker: The question ia:
Page 17,—
after line 186 add—

“Every Hindu undivided family
shall for purposes of super-tax
be regarded as partitioned on the
last day of the preceding financial
yvear and every coparcener shall
be liable for super-tax on his own
separate share.”

The motion was negatived.

Mr. Speaker: The question is:

Page 17, line 38—
for “124%" substitute “10%".

The motion was negatived.

Mr. Speaker: The question is:

“That the First Schedule (both
parts inclusive) as amended,
stand part of the Bill".

The motion was adopted.

The First Schedule, as amended,
was added to the Bill

The Second Schedule

Mr. Speaker: I
guillotine now......

Shri T. T. Krishnamachari: I have
an amendment to the Schedule.

Mr. Speaker: .. subject
to Government amendments.

must apply the

always
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Amendment made: Page 28—for
lines 17 o 19 substitute—

“(xxxvii) in Items Nos.
27(4)(a) and 27(4)(b), for the
existing entry against each of
them in the fourth column, the
entry ‘1875 naye paise per Impe-
rial gallon’ and ‘20 maye paise per
Imperial gallon’ shall respectively
be substituted”.

— [Shri T. T. Krishnamachari]

Shri T. T. Krishnamachari: The
intention of the amendment is that
the import duty on kerosene which
was raised in the Finance Bill as a
countervailing duty against the
excise duty, is also sought to be
removed. It has been done by means
of executive direction, but we want
statutory sanction for it.

Mr. Speaker: The question is:

‘*That the Second Schedule, as
amended, stand part of the Bill™.

The motion was adopted.

The Second Schedule, as amended,
was added to the Bill

Clause 1, the Enacting Formula end
the Title were added; to the BilL

Shri T. T. Krishnamachari: 1 move:

‘“That the RBill, as amended, be
passed”.

In moving this motion, I would like
to take this opportunity of making an
announcement regarding some samall
concession which we have been able
to give in the matter of excise duties.

The House will recall that while
Jmposing the excise duty on vegetable
non-essential oils, my predecessor had
reduced by executive Notification, the
duty on cotton seed oil by half. When
I had proposed the enhancement of
duty on these oils from Rs. 70 to
Rs. 112 per ton, the rate on this
particular vegetable oil was similarly
reduced to half of the standard rate.
We have since examined the report
of the Oilseeds Crushing Industry
Enquiry Committee. In pursuance of
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their recommendation and in order
to enceursge the crushing of this
seed for oil and in the hope that this
would enable some groundnut oil to
be released for export, the Govern-
ment have decided to remove the
excise duty on this commodity
sltogether. Effect to this decision
would, a8 in the past, be given by
Notification wunder Rule 8 of the
Central Excise Rules.

This concession is estimated to cost
the exchequer Rs. 24 lakhs for the
remainder of the current flnancial
year.

Shri Goray (Poona): What a con-
cession!

Shri H. N. Mukerjee (Calcutta—
Central): Mr. Speaker, Sir, we are
nearing the end of an annual drama,
but this time it is more than usually
poignnat on account of the multitu-
dinous imposts which the Finance
Minister has inflicted on the people.
We shall not be true to the trust
reposed in us by the people if we do
not strenuously oppose the passage of
this Bill.

The Finance Minister wants an
additional revenue to the extent of
some Rs. 100 crores this year which,
he says, is the barest minimum neces-
sary to carry out the Demands
already granted by the House in
regard to the Plan, to defence and to
other services I do not deny that
money is needed, though we all know
very well that moneys in the hands of
Government are too often woefully
rmis-spent. | do not deny also that
to finance development, a large
measure of reliance on taxation is
essential. But I object very strongly
when the Finance Minister swears by
a new and integrated pattern of taxa-
tion while, if we look at the Wealth
and the Expenditure Tax Bills, it
seems largely to be a fake, and with
that as his moral alibi, he plays havoc
with the life of the people.

The Finance Minister sees that the
Members of the Opposition—perhaps
also on this occasion we might say
that it is not only the Members of the
Opposition but Members of the Cong-
ress Party—have been vehement in
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their opposition to the many imposts
which he has brought forward. But
he sayes that Members who do not
agree with his point of view are
generally unable to suggest alterna-
tive methods of raising money for the
Plan and for Defence. I submit that
this is just not true. I submit that
if he holds his nose in the air, indif-
ferent towards the suggestions and
ideas thrown up by Members from
different parts of the House, and
rejects those proposals which go
counter to his own and throws them
into the waste-paper basket, then, it
is just not fair. And, what is worse,
it lands the coun in a mess and
that iz exactly what has happened.

Sir, that the Finance Minister must
have a very large share of the respoa-
sibility for the mess we find ourselves
in today goes without saying. Qur
foreign exchange position, about
which so much has been said but
more requires to be said later on, is
bad. Our import policy has been
ghort-sighted, almost criminally so,
and in spite of the Finance Minister
saying that he is willing to stand any
scrutiny in regard to that matter, I
do hope that ways and means are
found in order to examine our import
policy, in order to examine the impli-
cations of the mess in which we find
ourselves today in regard to foreign
exchange position.

From the Finance Minister also we
have heard for the flrst time, from a
Member of the Cabinet of his distinc-
tion, we have heard the term, some
Rind of pruning of the Plan. I note
from the debates which I studied
fairly carefully that soon afterwards
a Congress Member—I think Shri
Mathur—when he got up to speak, he
objected to the very use of the
expression; ‘pruning of the Plan’,
because it went against the grain.

Only the other day when a gquestion
was asked, when the Prime Minister
was here, in regard to the defeatist
mentality which prevails in certain
sectors of the Administration, then, he
came forward to say things in a man-
ner which suggested that at least
‘pruning of the Plan' is an expression
which we should avoid. There might
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be some kind of flexibility attached
to the Plan; there might be some kind
of readjustment. But ‘pruning of the
Plan’ is a phrase which is being pro-
pagated in this country by certain
people from whom the Finance Minis-
ter tries to demarcate himself, some-
times a little too protestingly. But
that expression has come from him in
the course of this debate and that is a
very bad portent. I say it is a very
:bad portent because I have noticed
and the House has noticed very
frequently that Members of the Cabi-
net speak with different voices. The
Food Minister speaks, for example, in
one kind of voice but the Prime
Minister, on the contrary, takes a very
different point of view.

Apart from grossly indiscriminating
imports which we have had till very

recently, our continued exiravagance

over foreign purchases is a matter
which causes a great deal of worry.
In regard to this question of import,
it is really fantastic that in the year
1956 we imported tinned fish and tin-
ned fruits to the extent of Rs. 830
lakhs, while the year before we were
content with tinned fruit and tinned
fish to the extent of Rs. 567 lakhs. But
this kind of thing happened, and I do
not know why. I do not und&rstand
why in 1956-57, we have got such
things as knives, scissors and electric
washers, electrical contrivances to
wash your crockery after you have
had your sumptuous meal. This kind
of thing has gone on for too long
and something has got to be done. I
am not in a position at this late stage
to go all over it, but I refer to the
question of foreign purchases.
\ .

Some time ago, in answer to a
question in this House, as a matter of
fact on 24th February, 1956, the Gov-
ernment said that the stores purchas-
ed abroad under the auspices of the
Ministry of Works, Housing and Sup-
ply amounted in 9 months April to
December, 1955, to Rs. 74,52,11,000,
that is about Rs. 74 crores and a half.
That was the nine-month import of
foreign purchases by the Works,
‘Housing and Supply Ministry. The
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other day, on 5th August, Shri Reddy
replied that during 1956-57, a 12’
month period, Rs. 198 crores of
stores were purchased abroad. This
is fantasticc. We are supposed to be
trying to ensure that only stores
which we essentially need to purchase
from other countries should “be
brought from there. But, as a result
of this kind of screening of foreign
purchases, we find that we are getting
more from foreign countries in 1956-
57 than we did in 1955.

In regard to this, \} do not see my
hon. friend Shri K. D. Malaviya here.
But the oil mess which has happened
is something which has got to be
cleared up.- We are losing. a Iot of
foreign exchange and it has been
estimated that foreign exchange
worth Rs. 25 crores is being lost
because we are sitting on the prov-
ed oil resources in Assam. We just
refuse to move a finger to pump up
this oil and use it. In December last
year, the Minister said that all
arrangements were complete with the
Assam Qil Company. Then something
went wrong and only the other day,
he came before the House and said
that nothing had been done. It seems,
therefore, that Government cannot
make up its mind. Government can--
not go ahead with the scheme which
is ripe and ready because oil is there.
It is not a matter of speculation and
we can go ahdad with schemes which
can save foreign exchange to the tune
of Rs. 25 crores. In the meantime we
import lubricating oils from abroad
and the amount of money we are
spending from year to year is increas-
ing. 1 have got the figures here but
I do not have the time to refer to all
that in any kind of detail.

I do not understand also why the
Finance Minister does not give any
serious attention to the question of
income-tax evasion whicht has been
mentioned over and over again. He
said yesterday that Members of the
Opposition and members also perhaps
of his own party were content to send
him only anonymous correspondence
alleging c‘emip instances of so-called

Py
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corruption or something inside the
income-tax administration or evasions

on a large scale. But I say that it is’

not only anonymous letters which we
sometimes have to send to the Minis-
try because we have not any means
of verifying the contents of fhose
communications. It is not only anony-
mous communications but communi-
cations with names given. I have
here a communication which the
Finance Minister must have got
because this is a copy of that sent to
him with names and addresses of the
informants, with actual details in
regard to_alleged evasion to a very
large extent of income-tax. Now, this
kind of thing is done. I know even
earlier—I have been in this House for
nearly 6 years now and I have notic-
ed that whenever these kinds of cases
are brought to the attention of Gov-
ernment, they are, perhaps, sent to
the waste-paper basket.

Only the other day, there was a
question in the House and the Minis=
ter answered that Government is not
going to have any public association

with the income-tax administration. A’

question was asked by somebody, not
a Member of the Opposition as far as
I remember, who said that it is a
good idea to associate the Commis-
sioner of Income-tax in particular
regions with a committee of public-
minded persons, and the answer was
that Government has decided not to
do so. We are having a socialist pat-
tern of society.

The Finance Minister comes forward
and poses as a wonderful exponent of
the idea of socialisation. But what
kind of a plan are we going to have
if we refuse to associate the people
with every layer of the administra-
tion? My friend, the Minister of Com-
munications, Shri Shastri is there, and
I hope that when he comes forward
to reconstruet his department, then,
he would see that it is absolutely
essential to associate the representa-
tives of the workers as well as, if
possible, representatives of the public
in every layer of the administration.
But, that is not done. Evasion amounts
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to so much. Arrears amount to nearly
Rs. 180 crores. Arrears in regard to
Estate Duty amounts here and now to
Rs. 1.15 crores. I do not say that
these arrears can be collected straight-
away. 1 do not say that all the
money that is evaded can be collect-
ed straightaway. But, where is &
serious effort being made? Where does
the Finance Minister give this House
and the country an inkling as to what
exactly he is going to do to stop this.
kind of evasion?

We know very well this game has
been going on, and going on with
the assistance of all kinds of people,
of leading lawyers who are leaders of
society. About them the Income Tax
Investigation Commission has made
the most damning comments. They
have said about people who sell their
talents, legal and otherwise, in order
to protect those who are guilty of
something which in the present con-
text of things in our country is
treason. If today, while the Plan is
in jeopardy, we do not punish those
who cheat the country of its legiti-
mate dues then, surely, we have no
right to talk about fondling the Plan.
we have no right to talk as if the
Plan is nearest to the heart of the
Finance Minister. If it was so, I
would have been very happy. Sir, I
have found no reason to believe that
the Finance Minister really thinks
that the Plan ought to be proceeded
within that spirit which is abso-

lutely necessary if it is going to be a.
success.

Then, what about the food muddle?
This food muddle is illustrated in the
fact that by 1956 the idea was that
food imports will not be necessary
and now we find that we will have
to wait till the Greek Calends if we
are to have a cessation of food
imports. This kind of thing is what
bedevils our entire financial position.
This will make it impossible for any
Finance Minister, whatever his talents,
whatever his dialectical ability, what-
ever his capacity of countering argu-
m-ents of other people by making all
kinds of facetious observations, to-
bring about a success of the Plan.
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In regard to iron and steel we have
got information in answer to a ques-
tion that we are paying Rs. 198 crores
by way of foreign exchange. 1 was
told only the other day by Sardar
Swaran Singh that 20,000 tons were
refused last year by Government
departments which had indented for
the iron and steel, and that iron and
steel costing about Rs. 3 crores to
Rs. 4 crores was sent out into the
black-market. We know for what
very wonderful purpose this is done,
and the Government says we are not
particularly perturbed. Actually, in
that reply where the Minister for
.Steel, Mines and Fuel agreed that
20,000 tons were refused by Govern-
ment departments after having in-
dented that quantity, he said that
Government has incurred no loss
whatever. What =a wonderful
integrated view of the economic life
of the country in a period when the
Plan is in operation! The first year
of the Second Five Year Plan is the
most crucial period when all kinds
of dangers and difficulties have
attacked our social and economic
structure. That is the time when the
Minister says that 20,000 tons of iron
and steel, for which we pay even
Rs. 3 crores to Rs. 4 crores, was re-
fused by Government departments,
and Government has incurred no loss
as a result of that particular proceed-
ing.

And, the Government goes on wast-
ing this iron and steel in Churchgate
Station, Bombay. They build a six-
storeyed structure unnecessarily. In
the Perambur Factory foreign obser-
vers have told the Government that
they are wasting steel which could
easily be substituted by some other
kind of material. We are wasting this
kind of thing.

But, at the same time, we do not
try to remedy the defect which has
got, so to speak, organically into
our economic and political thinking.
That thinking has got to be altered
entirely altered, really and properly
changed. But the Finance Minister
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does not seem to-do s0. The Finance
Minister takes up attitudinising poses.
The Finance Minister refers to other
pecple in terms which suggest his
unassailable superiority in regard to
economic matters. He may very well
be a very superior person. But the
Finance Minister will not bg able to
tackle the problems of our country
until he sheds this kind of thing. The
Finance Minister should remember,
for example, that today the whole
world is watching this country, the
future of the expenment which India
1s making to have a Plan in an eco-
nomy which is largely capitalist con-
trolled. This is something very much
worthwhile, whether one likes it or
not. This is a tremendous experi-
ment, and how we deal with it is a
matter not only of concern to the
people here—it is of the deepest con-
cern to us, of course—but it is of
concern to the people abroad also.
They are scrutinising everything that
is said in the course of the proceedings
in this House.

But, what do I find the Finance
Minister behaving like? He says,
you people don't seem to like the
Plan as much as I do. He says, 1
am making certain impositions on the
people certainly but ‘you have to
make sacrifices 1 say, we are ready
to make sacrifices. We are much
more ready than you are to
make sacrifices. We are ready here
ana now to go to the working people
of our country and to tell them to
undertake real sacrifices. But, when
and how can our people make those
sacrifices They can only make those
sacrifies when there are social services
at least of an elementary character in
our country.

We have the directive principles ot
state policy, but the directive princi-
ples of state pdlicy in regard to edu-
cation, in regard to health, in regard
to employment are with Impunity
given a go-by. But, when it comes to
a question of safeguarding the interests
of certain people who have been
enjoying for generations the property
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begueathed by their ancestors, then
the articles of the Constitution are
invoked.

What is this kind of demand for
sacrifice? We are ready for sacrifices,
but provide social services first, pro-
vide a minimum standard of living for
our people first. And, we do not ask
for the moon. Shri Lal Bahadur
Shastri over there knows very well
what the demand of the people work-
ing under him in his department is.
Why can’t we try to provide for our
people the basic minimum of living?
Why can't we take wway from the
minds of our people the worry in
regard to health of their children and
the education of their children?

The Finance Minister today comes
and imposes income tax on people who
have an income of Rs. 250 a month.
So, we know what is what. We know
how we people have been educated.
We know how our people, our parents
had to stint in order to give educe-
tion to us. I know somebody might
get up and say, you went abroad and
therefore you cannot say that. 1 went
abroad because I happened to get a
scholarship. I know very well how it
is for middle class people to somehow
manage to live. We know very well
how it is a terrific problem for our
people to give education to their chil-
dren. Provide facilities for education,
for health, to our people and then you
will find them coming forward to offer
all the sacrifice in the world that you
want. Till you have provided social
services you have no right to expect
sacrifices. Till you have lit the glow
of enthusiasm in the heart of your
people, you have no right to talk about
everybody being mobilised for the
sake of the Plan.

We are onl]y too ready to be mobilis-
ed for the sake of the Plan, but what
are Government going to do about it?
What has Government done so far
about mobilising the enthusiasm of the
people? Why do we find this stupen-
dous contradiction in the life of our
people, that everywhere we want our
people to go ahead, our people want to
share in the tasks of going ahead but,
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at the same time, our people can't go-
ahead. They have not got the where-
withal, they can't make both ends.
meet, they can't somehow manage to
carry on from day to day. That is the
dilermma which we have to solve.

But, the Finance Minister thinks that
by bandying some kind of ridicule at
the Opposition he can get away with:
it. Of course, he can get away with
it in this House where he has got his
own majority, but if there is a free
vote 1 am not very certain whethet
the Finance Minister would get his
Budget passed in the way that he
expects to do.

The Finance Minister is a very
superior person. He refers to things
like Marxism. He refers to a colleague
of ours like Shri Prabhat Kar and says
that he is not a Marxist but he is a
Communist of the Indian variety. 1 do
not know what kind of facetiousness
it is, but il somebody is a Communist
of the Indian variety because he hap-
pened to be an Indian and happened
to embrace the Communist ideology,
I think it is a very good thing.

Of course, the Finance Minister talks
about Marxism. I do not know, he
may have delved deep in the springs
of Marxism, but I fear, a little Marxism
is a very dangerous thing, and it is
very important that the Finance
Minister guards against these unneces-
sary expeditions into realms of which
he is completely unaware; he might
very well confine himself to what he
knows and his officials know. He might
very well work on the basis of the
advice which he gets and he might
very well try to bring about what my
friend Shri Masani used to say, a sort
of welfare State, a middle,—~middle
State that you know of and all that
kind of thing. He might very well do
that. He might very well profess to
be completely ignorant of the philoso-
phy of Marxism or the practice of
Marxism, but he says, “In the Soviet
Union, these are the things done. I
know all about that in Poland and a
gentleman called Gomulka”, about
whom I know very little but Shri
Masani knows u great deal, it seems.
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‘He says he can deal with all that kind
of thing. 1 am fiabbergasted; I am
astounded. I do not want to hear this
kind of thing at all. I do not want
to hear the Finance Minister referring
to the Soviet Union and saying, “Oh,
iook here, in the Soviet Union, people
make these sacrifices and you chaps,
Indian Communists, ‘why don't you
say hallelujah as the Soviet have
shown and why don't you say, ‘we
gshall also offer sacrifices to the Gov-
ernment  of India® ®  of which the
Finance Minister is such a very dis-
tinguished ornament?

How, in the name of mite, how in
the name of all that you hold sacred,
how are wyou going to compare our
conditions in this country with condi-
tions in the Soviet Union? After all,
in ihe Soviet Union, they have had
a stupendous revolution—the 1917
revolution—and there have been
decades of a kind of history which we
can hardly conceive. We have been
brought up very differently. We have
a very different kind of tradition How
can you expect the people of India,
conditioned as they are, to go through
the kind of sacrifice which the Soviet
people have obviously undertaken—
Rightly or wrongly, it is not for us
here in this Parliament, to decide?
But they have undertaken certajn
sacrifices; they have achieved certain
tangible results. They did it because of
the compulsions of the situation;
because of a certain objective readi-
ness for social development. But here,
in this country, we have to deal with
a particular situation. What are you
geing to do about it? The Finance
Minister does not say a word. Only
his colleague, the Prime Minister,
occasionally tries to theorise about the
whole matter; occasionally it is worth
‘hearing, but then again, there is the
philosophy of hesitation; there is a
philosophy of the beauty of compro-
mise; there is the philosophy of not
tackling any of those vested interests
which, like the interests of the scribes
and the Pharisees of the age of Christ,
tave continued since the beginning of
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time. Because of all that, our posi-
tion gets bedevilled wnd we see dark
shadows overhanging our country and
the second Five Year Plan continues

to be in jeopardy.

1 want the Finance Minister to
remember today that worries over food
spread today all over the country. It
is not only that. You hear from
Andhra thdt it has got a surplus and
will keep it. In Uttar Pradesh today,
an agitation is going on because of
starvation conditions there. I read in
the Congress papers in West Bengal
that in the district of Nadia, people are
nearly dying of starvation.

Mr. Speaker: This is the third read-
ing. The hon. Member has spoken for
25 minutes.

Shri H. N. Mukerjee: In one minute
1 shall close. There has been no
emotional integration of our country.
Otherwise, today, the Foodgrains
Enquiry Committee, in its report—

Shri Shree Narayan Das (Dar-
bhanga): May I know whether the
hon. Member is supporting the Bill or
opposing it?

Mr. Speaker: The hon. Member may
draw his own inference.

Shri H. N. Mukerjee: I will tell the
Finance Minister that today we are in
a very difficult position not only in
regard to food but also in regard to
the lack of emotional integration
among our people. In regard to re-
habilitation, schemes like the Danda-
karanya scheme are being put forward
but it might turn ultimately to be a
stupendous make-believe. In the
South, there is a kind of feeling that
the North is trying to dominate over
the South. Crises are arising all over
the place. The Plan itself is threaten-
ed. There is a creeping feeling of
helplessness, a feeling of despair
which is everywhere in the country,
and today, because of that, it is very
necessary for Government, as leader of
the country, as the mdministrator of
things, to come forward and enthuse
the people, to offer them something
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m return for which they can offer
wvoluntarily their enthusiastic service
for the successful implementation of
the Plan. That has not been done at
all. There has been a complete lack of
imagination in regard to the tackling
of these problems which aure so impor-
tant today. That is why I say that in
spite of perhaps the good intentions
«of the Finance Minister, this Finance
Bill will not produce the results that
we all desire, and that is why 1 say
that on account of the very heavy
imposts upon the people who are
already bearing such a very heavy
burden, we cannot support the Bill as
he has presented it before the House.

Shri Bimal Ghese (Barrackpore): I
had desired to speak at the considera-
tion stage but that was impossible and
as we have already passed the taxa-
tion measuares, I do not think I can say
anything on the taxation proposals.
But I believe that I can salvage some
of the things that I wanted to say at
‘the consideration stage and use them
now without doing violence to the pro-
priety of discussion at this stage.

The Finance Minister has himself
conceded that the budget is of a for-
midable character and he has present-
ed the nation with a heavy bill of
fare in the shape of taxation measures.
He has urged in extenuation-that the
Plan has run into difficulties. We
would have had to impose very heavy
taxatlion measures even if the Plan
had not run into difficulties. But the
question arises as to why the Plan
should have run into difficulties. Even
then, when se much taxation has been
imposed, there are friends who say
that the Plan must be pruned and
even the Finance Minister probably, to
a certain extent, agrees with that sug-
gestion. The main reason why we have
run into difficulties and why there is
this demand for pruning the Plan is
that apart from the defects and imper-
fections in the Plan such as internal
imbalances or under-estimation of
eertain investment proposals, some of
the assumptions in the Plan lmve gone
wrong since the Plan was adopted, and
they have gone wrong in three impor-
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tant respects, namely, food, foreign
exchange and development of infla-
tionary process. We have to ask as to
‘why is it that the assumptions that we
had made in the Plan just about a
year ago or just a little over a year
ago have gone wrong.

Let us take them serigatim. Let us
take food which, 1 believe, is a more
difficult proposition than even foreign
exchange. We do not know why the
food situation is such as it is today.
What has gone wrong? When we
accepted the Plan we thought that we
would have no difficulties. The Gov-
ernment have not enlightened us on
that matter. The pronouncements that
have come have been confusing. We
do not know whether there is faulty
understanding on the part of the
Minister or the statistics are faulty or
both are at faultl.

Shri Ranga (Tenlai): Whatever the
climatic conditions.

Shri Bimal Ghose: The fact remains
that there has been some bungling in
the food situation and I think we can
now exarmine it and say that, in retros-
pect, the Government could have done
something in the past which would
have, to a certain extent, improved the
position today. For example, in 1955,
when the price policy was announced,
we could have bought sufficient food
which we did not do then. Then, about
bank advances, there was a relaxation
in September, 1956 which should not
have been done. Then, there was, in
the initial stages, only instructions
issued by the Reserve Bank. There
should have been directives instead of
those instructions which came much
later.

Then there is foreign exchange, 1
shall not say anything about that
because we have discussed that fully,
but I want to make three observations.
I remain unconvinced by what the
Finance Minister hag stated here ag to
the substance of the charges that we
have brought in this House. Secondly,
whatever comments have been made,
either inside or outside, go to demon-
strate that our fears were correct.
Thirdly, the Finance Minister stated
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that he took a calculated risk. I pre-
sume that the assumption that he took
a calculated risk means that he wanted
to achieve something. Then, either he
has achieved that or he has not
achieved If he has achieved it, why
1s this outcry? There should be no
difficulty. If he has not achieved what
he wanted to achieve or what he set
out to do, then, I would like to ask the
Finance Minister “where have Yyou
gone, why have you gone wrong and
what have you gone wrong in?” He
has to explain as to why he thinks that
having taken a calculated risk we are
in a position in which we are today.

The next point is about the infla-
tionary situation. Why is it that the
inflationary situation has developed to
such a serious extent? When we
adopted the Plan and agreed to:deficit
financing of Rs. 1,200 crores, we knew
the dangers of deficit financing. But
still we adopted it on the ground that
there =would be no serious rise in
prices, that there were sufficient indi-
cators and we would know when to
stop. Now there has been a serious
rise in prices in 18956-57, in spite of the
adventitious factor of very large im-
ports. The Finance Minister was
assisted by a surplus in the balance of
payments to the extent of Rs. 202°5
crores, The rise in the supply of
money was only Rs. 129 crores in
1956-57, as against Rs. 264 crores in
1955-56. But still prices have gone up.
As the Finance Minister will realise
it is not the general price index that
is important; it is the cost of living
index, because it affects the wage
structure ultimately.

13 hrs.

Now the serious thing today is not
that the prices have risen so much.
The cost of living index had gopne
down in 1955-58 compared to 1954-55
from 99 to 96, in spite of the fact that
there was an increase in money sup-
ply of Rs. 264 crores during 1955-56.
In 1856-57 although the increase in
money supply is only to the extent of
Ra. 120 crores there is a rise in the
oost of llving index from 96 to 107.
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There is a rise of more than 11 per
cent., and that is a most serious thing.
And it is due to this rigse in the cost
ot living index that we find that it is
in 1956-57, it was not in 1954-55 or
1955-56, that there is this threat of
sirikes, that there is labour unrest and
other things.

I agree with my hon. friend Mr.
Dange that he could not instigate the
workers to strike. He has not that
force, even if he wanted it unless he
were assisted by the powerful cost of
living index. It is the powerful assist-
ance given by the cost of living index
that has assisted Mr. Dange or it may
be anybody else, to make the workers
feel that they could not carry on with
costs rising so rapidly. The cost of
living has gone up so much that they
were impelled to strike.

There is another reason why we
have gone wrong. We had assumed
when we adopted the Plan that Hecause
there will be heavy investment in
heavy industries, naturally there will
not be capital for investment in light
industries and therefore consumer
goods must be provided by small in-
dustries. There our calculations have
gone wrong. There was considerable
fear when the Plan was adopted that
probably this sector will not be mble
to meet the demand for consumer
goods.

Now I have two charges against the
Government in that regard. The first
i1s that having accepted that proposi-
tion, they did not set up the machi-
nery to fulfil that assumption which
was implicit in the Plan. Secondly,
having taken no step in that direction
they also did not take any step to
extend productivity in the mill sector.
We no doubt took certain risks, but
when we adopted the Plan we knew
that this was the position, and these
were our assumptions. Those assump-
tions have gone wrong, as I shall show
presently, because the Government
failed to take steps in time.

Now I shall come to another ques-
tion, and that is whether the situation
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peing what it is today, we can raise
sufficient resources to implement the
Plan. We have given the Finance
Minister all the taxation measures that
he wanted, but still there is doubt. I
feel that if we can go about it in the
right way, there is no reason why
Indian economy should not be able to
raise the resources necessary for the
Plan.

I can compare things with China.
One might say that the position in
China is different, but I am coming to
that. It is very interesting to find that
in China in 1852 the proportion of per
capita investment or proportion of
national income going to saving was
much higher. In India it was only 57
in 1952 or getting down to Chinese
calculations 67 in 1852, and in Chinm
it was about 15'7 per cent. In 1956
in China it had gone up to 22°8 while
in India it was only 8 per cent. or
according to Chinese calculations 9.5
per cent. The reason why I say this is
this. It is not difficult to raise even
with our meagre resources the neces-
sary revenues, because in 1952 there
was not much difference in per capita
income of the Chinese and the Indian.
The per capita income in 1852 in
China was 227; in India it was 235;
as a matter of fact, it was higher in
India. But still the saving there was
157 per cent, whereas in India,
according to the Ch:nese calculations,
it is 67 per cent. only.

Now, as the Finance Minister knows,
very well, the problem of develop-
ment is how to convert, in the words
of Arthur Lewis an economy which
was 5 to 7 per cent. saving into an
economy with 11 to 12 per cent.
saving, and if you can do that, the
economy will take charge of itself and
future progress will be ensured. Unless
we can increase our savings which is
not impossible, we shall not be able
to fulfll the Plan.

To those who say that the taxes are
very heavy on the rich classes, I would
only say that in Japan taxation is
much higher. Not only is taxation
much higher, but Japan is more egali-
tarian. has more socialistic economy
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today than India has, But still indus-
try is progressing even under private
enterprise.

Finally I want to say this. Although
the Finance Minister may have all
these taxation measures, unless certain
other things are done in other flelds,
he will not be able to make a success
of the Plan. The other things neces-
sary are first he has also weapons &t
his command—the monetary and the
financial policy must also be attuned
to the requirements of the time. I
think that we do not take measures
in proper time. For example, in regard
to bank credit and its restriction, as
the Finance Minister will know, one-
third of the money supply today comes
from banks; about 800 crores out of
2,400 crores consist of bank money.
The Reserve Bank Act was amended
and powers were given to the Reserve
Bank., Why did we not increase the
statutory reserve requirements of
banks much earlier? Why did we not
impose higher margin regairements
much earlier? Why did we not ask
for the issue of directive much earlier?
So, it is necessary that we should have
a better financial policy in this situa-
tion. It is necessary that we must do
something about increasing the con-
sumer goods. We must resolve the
bottle-necks. What is our attitude to-
wards small and cottage industries? If
we think that we can do something,
then we must start machinery for that
purpose, because unless we have the
machinery, mere financial institutions
or marketing institutions will not help
them. We have to buy the whole
commodity from them; give them com-
mission to produce the thing. Only in
that way can the small scale indus-
tries thrive.

Thirdly we must check non-develop-
ment expenditure, that is increasing.
The Finance Minister must do some-
thing about it. Fourthly, we must see
to it that the State Governments fulfll
their part of the obligation. They are
increasing their non-development ex-
penditure. They are not raising the
portion of the funds which they should
raise. Unless something is done about
it I do not think the Centre by itself
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will be able to carry throug_h thur
obligations. It is a peculiar gituation.
Having adopted the Plan, the Centre
feels that they have to find all the
resources; although there is a commit-
ment on the part of the States to raise
a part of the expenditure, the States
do not do it. The Centre, because the
whole world is looking at it, feels that
it is its obligation to find the resources.

There must be economy in expendi-
ture, about which I shall say nothing
more. Finally, I think there should be
some more coherence in ministerial
pronouncements. I find different Minis-
ters saying different things. We found
the other day a Minister saying that
there is going to be a Rs. 1,000 crore
housing project. I do not know where
the money is to ¢come from. Then one
of the Ministers of State in the Minis-
try of Transport and Communications
stated in this House that he would
encourage, or at least countenance
enterprise to develop civil aviation.
But: that is not permitted wunder
the Industrial Policy Resolution,
because civil transport is in Schedule
A. Then, some Minister says, there
will be new raiiway lines. But the
Plan provided only railway lines to
serve the sieel areas. Ministers make
pronouncements which have no con-
nection with the Plan. For example,
there was the controversy between our
Information Minister and the Irriga-
tion Minister. So, one is astounded as
to how a chaotic team like the one
we have today can effectively imple-
ment a Plan of this megnitude.

We are prepared to give the Finance
Minister all the resources, but the
question of internal resources is not a
simple one. Yet, mere taxation will
not help him in seeing the Plan
through. We speak of the Plan not
being fulfilled, but we need not shout
so much, because we claimed that the
first Plan was fulfilled, although (a)
we did not reach the target of produc-
tion and (b) we did not reach the
target of expenditure. We did not
reach the target of production in most
of the things; except two items'in agri-
culture and three or four items in
industrial production, we did not reach
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the targets in many of the other items.

In pig iron, we reached only 17 per
cent.; finished steel 45 per cent., alumi-
nium 47 per cent., superphosphate 13
per cent., mill cloth 72 per cent., hand-
loom 61 per cent. and power alcohol
11 per cent. But still we claim that
the Plan has been successful. Even a
15 to 20 per cent. short-fall in the
second Plan would mean Rs. 750 to
Rs. 1,000 crores. We might have kept
quiet and the Plan would have been
successful. We did not keep quiet,
because some of the schemes requiring
foreign exchange came into the pic-
ture. I can only say...

Mr. Speaker: The hon. Member
must resume his seat now. I have
already given him 18 minutes.

Shri Bimal Ghose: I will finish in
20 seconds. If these big schemes which
require foreign exchange have to be
made successful, all that 1 can say is
that I wish the Finance Minister luck
in his unofficial mission to America.

Shri T. T. Krishnamachari: Mr.
Speaker, the battle is over and the
skirmishes have begun. The Opposi-
tion has let loose on the House its
Light artillery, because my hon. friend,
who today chose to make a personal
attack aided by that i1nexhaustible
vocabulary which he has picked up in
Oxford, when he was not able to come-
mand the language, made up for it by
involuted gesticulations But probably
1t 1s his method of getting into a fury,
because he 18 1n private lifc a very
charming person and would not hurt a
fly. Even when he writes a letter to
me, he is very apologetic and says, “I
am very sogry 1| am taking up your
time". Why should that man work
himself up to a fury?

L] L] - » L ]

Apart from that, I do not want to
be hard on my hon. friend, because he
has to play a part and I think it is
that of a good dramatist; he has played
a dramatist. I do not take what he
says very seriously, but I am sure he
credits me with an ordinary amount
of common sense and a little amount
of honesty, so far as my intellectual
pretensions are concerned. He was just
more or less talking in a spree in order
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w amuse the people sitting behind
him, who had a good laugh at the
expense of the Finance Minister. 1 do
not grudge them that, because I do
not think they get many chances of
laughing. If my hon. friend, Mr.
Mukerjee, would provide the material
for them to laugh, I do not grudge
them that.

But what did he say? Words, words
and more words! English is a nice
language. Probably if I had the privi-
lege of going to Oxford myself, I
might have been able to speak better,
but unfortunately, my father was a
very orthodox man and he would not
send his son abroad. I envy
Mr. Mookerjee’s command of vocabu-
lary, but, of course, I do not envy the
varloug other things that he has to do
in ordeg to get himself up to a mood
when he can speak with a facility
which is not facetious. Characterisa-
tion of whatever I have said as being
fscetious, of my not being serious, of
my thinking that I have got a mono-
poly of intelligence, if it amuses
people, I do not grudge them that. But
nobody says today that we are infalli-
ble. In fact, that is an attitude that
we never take on anything. I do not
think anything that we do, we do
because we feel, with an attitude of
self-righteousness that what we are
doing is the correct thing.

Mr. Mukerjee says, for the first time
the cat is out of the bag. What a cat?
It is not even a rat; it is a tiny little
mouse. We speak of the core of the
Plan. Naturally when we speak of
the core of the Plan, the core must be
reached by some scraping off. One
might say, I have scrapped it; I have
pruned it. I have not said that the
Plan must be pruned, so that the
objectives of the Plan are in any way
taken away from it. If such language
‘has been used, he might have warned
me. But I do not think he should take
advantage of it, because pruning by
itself in the context of my speech does
not mean that the Plan is going to.be
watered down.

He mentioned about his party's own
work for the Plan., Actions of his
party belie his statement.
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Shri Nagl Reddy (Anantapur): Not
at mll,

Shri T. T. Krishnamachari: A denial
will not help. Ewverything that that
party does is to subvert the economy
of this country.

Shri Nagi Reddy: Certainly not.

Shri T. T. Erishnamacharl: I zay,
denial will not help. On every occa-
sion that you take, every meeting that
vou address, every crowd that you
gather, you only want to subvert not
only the economy of this country, but
the Constitution of this country.

Shri Nagi Reddy: We gather a diffe-
rent crowd from the one you gather.

Shri T. T. Krishnamachari: There is
no point; I think better be honest
about it. You want me to be fed, but
you won't give me food, Yes; I want
you to be fed, but I won't give you
food. This is a thing which, I am
afraid, if it is an intellectual effort, is
childish; if it is intended to cover the
real intentions of the party, I think it
is futile. Where does this question of
infallibility come? You think you are
acting in a manner by which every-
body else is lured into m sense of secu-
rity. 1 do not feel so. In fact, the
threat to the Plan comes from you
primarily.

Shri Nagi Reddy: It comes primarily
from the Government.

Shri T. T. Krishnamachari: By the
propaganda that hon. Members here
and their party make, it is they who
make it difficult for us to implement
the Plan. Otherwise, we think it is
possible.

It is true; Mr. Mukerjee said, what
about social services? Yes; I would
like to provide social services. If my
Plan is cut down in one side where
foreign exchange component is needed,
because we can raise internal re-
sources if we have the will to do so,
we have to spend it in such a way so
that the expenditure goes into social
overhead capital in order to provide
the people with a little hope.
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My hon. friend mentioned something
about my colleague, the Minister of
Works, Housing and Supply speaking
about a 1,000 rupee plan. If you want
to take advantage of a slip of the
tongue, you cén. You can make a
mountain of it. What did he say? He
was mentioning a flgure mentioned in
the Planning Commission's report
where the private sector has been
given a particular figure, near about
Rs. 1,000 crores or slightly more for
the purpose of housing. Housing
investment by the private sector, that
is, by the individual would be of that
order and provision has been thought
of 1n regard to supplies for that pur-
pose. I do not think my hon. friend
ever meant that he is going to spend
Rs. 1,000 crores on housing during the
Plan period. 1 do believe, if my hon.
friends are honest about it, that if we
are going to cut down the Plan in
some way, we can extend it in some
other direction. We can spend more
money on slums; we can spend more
on low income group housing. We can
spend more money on rural housing.
We can do that. It is possible to do
that. If he really means what he says,
I am with him. It is not being face-
tious. It is not making false promise
It is not even doubting your bonafides
when there is every reason in the
world to doubt your bonafides. It is
because what you want to achieve is
what we also want to achieve. It is
never the intention of the Govern-
ment, it is not the intention of any
Member of the Government that the
people in this country who are living
in sub-marginal standards should
suffer. If you want something in the
tuture, if you want to build the econo-
my of the country, some sacrifice is
inevitable. If you say you are asking
the poor people to make sacrifices, the
point really is, there are not enough
;ich men from whom I can get sacri-

ce.

Then comes the question of tax
evasion. What is it that I have said
that makes my hon friend excited?
He occasionally sends me a note about
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something. Whafever he sends, we
make enquiry. We go into it. But, it
is not this way that we can put down
evasion. I realise there is evasion. He
says, sometimes 1 dissociate myself
from that class of evaders and some-
times I get near, that is, actually I am
not with them. No. No Finance Minis-
ter can be with the evaders. But, it is
that I hate them as you hate. So far
as 1 am concerned, it is not a guestion
of black and white. You say, don't
stray into communist ideology, it is
my particular privilege, I have studied
communism in Oxford, I am the man
that can expound communism for plat-
form purposes whereas my other
friends will work underground.

Shri Nagi Reddy: Even by accident,
you won't stray.

Shrl T, T. Krishnamachari: I am
neither speaking for communist ideo-
logy nor for communist ethics which
is non existent. I am telling you, there
is no point in saying don’t do this so
that social services can improve. We
can do it. We can accept even your
bona fides for the time being. But,
what 1s it that you want to say? Do
you want to co-operate? If I say
Dandakaranya scheme, you say it is
all smoke. It is not. 1 have no
administrative responsibility except
Finance. But, I am devoting my per-
sonal attention to this scheme. In fact,
I am gathering together various secre-
tariat people, talking to my colleagues,
bringing all the Ministries interested
in it to see that the scheme might
succeed. It is not easy; it is a wvery
difficult, extremely difficult proposi-
tion. But, it does bring us a solution,
some hope that we might be able
partly to solve this problem of Bengal
refugees. Hon. Members need not
think that they alone have the heart
which they have surrendered some-
where else. We also have got s heart.
We go and see the people in Bengal
ax}d other places. We see their suffer-
ing. We are not out here just because
we are Ministers enjoying palatial
residences, huge cars, an amount of
I‘leisure and all the parties that go with
it 1 do not know whom my hon.
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friend means I do not have it and I
do not think my colleagues are people
who are ease-loving or lelsure-loving
Bo far as 1 am conterned, the day
begins with 6-30 am and ends at
11-80 pm But, I am not doing all
this for the sake of pleasing Shri H N
Mukerjee or his party 1 am doing it
because there is a responsibility on
us, on this generation—I am not even
speaking of the Congress party—on
this generation to see that we do
something to alleviate the sufferings
of our people

I do not think Shri H N Mukerjee
needs anything more than that He
says that my approach 1s dialectical
I read dialectics from people whom
he admires He says that my approach
is facetious I try to imitate Shri H N
Mukerjee, who 1n spite of the grim
ness with which he shakes hands and
makes gesticulations, seems to me to
be facetious He does not mean what
he says The party itself puts him up
as light fire, if there 1s anything in
which they find nothing much serious
He cannot damage He will say some-
thing which 1= more than he feels
That 15 enough for Shri H N
Muker)ee

Shr Bimal Ghose remains uncon-
vinniced The trouble about 1t 1s, he was
born at a time when the star that was
ruling seems to be a star which carried
no conviction about 1t I have tried
and taken the time of the House, pre-
pared materials and I have shown—I
think I have shown justly-—that during
the pertod of four or five years, we
have kept the import and export policy
on an even keel He says, I remain
unconvinced If he remams uncon-
vinced, one does credit my hon friend
Shr1 Bimal Ghose with, at any rate,
a capacity for being obstinate, even
though 1t 1s not a human virtue But,
I am afraid, we have to leave him at
that He will remain unconvinced
We cannot carry conviction t0 a man
who remains unconvinced I am afraid,
Shri1 Bimal Ghose will remain uncon-
vinced for a long time to come, not
only min regard to the import policy,
but in regard to many other mattess
I hope he would not finally end up 1n
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a stage of supreme Advaita where it
makes no difference whether one
exists or not I hope this would not
wound the religious susceptibilities of
anybody here

He has made certamn points, parti-
cularly in regard to credit Why did
you take away the restrictions some
time in September or October, why
did you re-umpose it later. why was
1t not effective what about Rs. 880
crores of bank credit The point really
1s this This 1s the trouble about
reading blue books and never under-
standung them If I can revert to Shri
H N Muker)ee, he suffers from rather,
may 1 say, if he will permit me, in-
different sight When he reads blue
books, he mistakes lakhs for crores.
It makes very good effect When you
say we have imported canned fish,
canned meat and other things for Rs 8
crores or 10 crores or Rs 11 crores,
1t 1s very impressive what has the
Government been doing It 1s only a
matter of lakhs, because, figures of
sea borne trade are indicated in lakhs
They do not go into crores We have
got the figure here It i1s easy to quote
—ship of the tongue again+We can
make very good use of it and show
that we have been negligent

My hon friend Shri Bimal Ghose
read figures He was trying to show
that 1n relation to foodgrains we did
not take proper care There 1s no
intention on the part of Government
to stifle credit i1n regard to other
matters where undoubtedly some good
15 hikely to come for an expansionist
budget There 1s no object in taking
an overall picture of the bank
advances and saying, you have not
brought 1t down I agree that so far
as advances for foodgrains are con-
cerned there are a lot a loopholes
When we took away the restriction
on rice, we were told that prices were
droppmng All State Governments tele-
graphed to us that prices are drop-
ping and if you do not give any credit
support, prices will drop further
Then, we took 1t up Later on, things
hardened We have now found thst
apart from bank credit, agriculturists
have got a holding power We also ind
that the recent innovation made by us
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in regard to providing loans for the
co-operative banking sector, which is
not very well organised and which
cannot be controlled, has been made
use of in certain parts of India. He
says that the directives have not been
obeyed. Yes. They have not been
obeyed to some extent. We find that
not merely the Scheduled Banks did
not obey, but the State Bank found it
difficult. Because, it is easy to lend
money; it is difficult to ask for money
to come back. You can’t put the screw
suddenly. In that case, there would
have been a spate of protests and
adjournment motions in the House.
You have to put the screw on gently.
Still we insist that advances should
be drawn down to 86 and 2/3 per cent.
of what obtained in 1856. We are
coming down. I think the figure on
18th of August was somewhere about
81 per cent, of the 1956 figures. 1 do
not say that it is very efficient. We
have to make our administration more
efficient. Now we have a Reserve Bank
with a fair amount of powers and we
have a State Bank which can have a
predominent voice in the monetary
structure and the credit policy of the
country. If the suggestion is that we
have to make increasing use of them,
I @mccept the suggestion very cheer-
fully. I will certainly say that we
should try our best to see how we
can contirol the inflationary pressures
by using the credit policy, though it
is not altogether possible in eveTy case.
I think my hon. friend Mr. Sadhan
Gupta asked a question: how are you
safeguarding the switching over of
credit from one to the other? He
might have got credit for iron and
steel. He may switch it on to food-
grains, for a person may own a num-
ber of companies. That is possible and
we have no check on that now. We
accept these suggestions, we accept
these criticisms in good spirit because
we cannot carry through a plan of this
magnitude in an economy of this
nature, which is not like China which
gets co-operation from everywhere,
without accepting the useful sugges-
tions, examining them and trying to
integrate them with our policy.
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My ‘hon. friend referred to China.
He said the per capita income in India
is slightly highér while the rate of
savings is less. The only difference is:
here is a democratic government, a
federal government; not merely it is
aemocratic and cannot make people
obey immediately, but is also a federal
government. We cannot even bring the
States into line quickly. That is our
difficulty. Democratic planning has a
lot of pit-falls. That is where my hon.
friends come in. If the country is
organised on & communist basis, plan-
ning might be successful. Even if it is
not successful, nobody dare complain,
nobody dare strike, nobody dare go-
slow. That is why planning today has
been made a success in the totalitarian
countries and it cannot be engrafted
to a democratic set-up. Nobody denies
the fact that it is a very very difficult
task and that is why I welcome the
suggestions made by Mr. Bimal Ghose.

Now I come back to the point about
iron and steel. He said that Rs. 190
crores is given. It is true we had
planned for the import of four million
tons. It was deliberately planned. For
one reason, it was needed for the pur-
pose of economy because today the
engineering industries are in full swing
and secondly because we have pre-
pared a plan for the production of
6 million tons. The country has got {o
get used to it because if 1 start pro-
ducing in October 1959, 5 million tons,
the country cannot use it straightaway.,
It is a planned effort. But, maybe, in
on¢ or two cases Government Had
ordered and they had not taken
dellvery. Sometimes Government are
not able to make use of what has
come in. I remember, I had asked the
railways at one time to go round to
every dock, look into every dump and
take what they can. But they say that
those gauges won't suit them. Pro-
bably, it has gone to the blackmarket
ar the structure fabricating centre end
has been made good use of. Today,
well, maybe in some cases, there is
blackmarketing. We are trying to
avoid it by raising the prices. That is
one of the reasons for raising the price
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though people have often criticised us
for raising the price. I am trying to
protect the price of cement that
when the price increases the d
for cement may show down and we
may have a cushion. My friend of the
Forum of Free Enterprise has stated
that we are allowing blackmarketing
and Government are blackmarketing.
These are matters which my hon.
friend does not know fully and he can
ask questions. 1 am quite prepared,
even though it is a portfolio of my
friend, Sardar Swaran Singh, to satisfy
him. We shall certainly satisfy him in
these matters. But if you think that
by making a speech here and making
“lakhs” into “crores”—you have made
a great effect and you made your
party laugh, you made others also
laugh. 1 do not grudge that—you have
achieved something. I may tell you,
vou have not scored any particular
point.

Now I come back where 1 began.
We have full faith in the Plan. Any
amount of eloquence on the other side
to say that we do not believe in the
Plan and they only believe m the
Plan, which they seek to sabotage, is
a thing which nobody will believe. We
have been, more or less, hitching our
wagon to this Plan and we propose to
go on hitching to it and, as I said
the other day, we propose to try our
best to do what we can do to imple-
ment 1t. It may be that one Minister
speaks with one voice and my voice
might be a piping little voice and
another Minister might have a sten-
torian wvoice. We cannot speak with
the same voice because we have no
voice culture or voice training. So,
there is nothing in it. So far as an
individual is concerncd, he sometimes
expresses a personal opinion. I might
have some views about agricultural
income-tax or land tax, It does not
mecan that because I am the Finance
Minister in the Centre, every State
should accept it T believe in diversity
of views and unity of action and I do
maintain that there 1s unity of action
so far as the Government is concern-
ed. I may be a very very minute
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limb of this Government or, may I
say, a lynch-pin? But still I will try
my best to hold the whole thing
together so that we may, God willing,
be able to implement the Plan and
whether it is the core of the Plan eor
whether it is pruned a little here and
there, most of the targets that are to
be fulfilled will be gone through.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

WEALTH-TAX BILL, 1957

Mr. Speaker: The Wealth Tax Bill
has been allotted 9 hours and it has to
be allotted to the various stages. Now
it is 1-30 and we can go up to 5-30
I think we will allot 5§ hours for the
first reading, 3 hours for the clause
by clause consideration and half an
hour for the third reading. Now the
hon. Minister.

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to move®*:

“That the Bill to provide for the
levy of wealth-tax as reported by
the Select Committee, be taken
into consideration”,

As the House is aware, the Bill was
referred to a Seclect Committee con-
sisting of about 35 members on the
17th of July. The Committee sub-
mitted their report to the House on
the 17th of August. They had 12
sittings in all, during which they de-
liberated upon not only the various
provisions of the Bill, but also the
general principles underlying the taxa-
tion of wealth in all its aspects, as
envisaged in the Bill. The Com~
mittee considered the points ralsea
by the hon. Members of this House,
when the motion for reference to the
Select Committee was under dis-
cussion.

*Moved with the recommendationof the President.
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{Mr. DEPUTY-SPEAKER in the Chair.}

The Committee also took evidence
from associations representing various
interests and shades of opinion, who
voluntarily came to give oral eviden-~
ce before them,

The Committee have recommended
a number of amendments, both
substantive and procedural, to the
original provisions. On the whole,
they have approved of the general
principles of the tax, as set out in
the Bill and, in particular, the levy
of the tax on joint stock companies
as well as on individuals and joint
Hindu families. The changes that
have been suggested by the Committee
in regard to the substantive provi-
sions are, generally speaking, in the
nature of concessions in particular
directions, designed to aveoid undue
hardship in cases where it is other-
wise likely to aTise in the view of the
Committee. I shall refer to these
changes presently,

The principles of the Bill and its
provisions have been briefly set out
in the memorandum and the pam-
phlet explaining the taxation proposals
for the current financial year, which
were circulated to the hon. Members
soon after the presentation of the
budget. The important provisions of
the Bill were already discussed in
some detail in the earlier session of
the House on the‘ motion for referen-
ce to the Select Committee. 1 do
not, therefore, consider it necessary
to take the time of the House at this
stage for going in detail through the
various clauses of the Bill. I shall
confine myself to explaining the
changes made by the Select Com-
mittee in the more important clausés
of the Bill

I believe it will be convenient if I
deal with these changes under two
broad categories, namely (a) changes
relating to the taxation of companies
and share-holders, and (b) changes
relating to the taxation of other asses-
sees, that is individuals and Hindu
undivided families.
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Under clause 3 of the Bill Jjoint
stock companies, whether public or
privie and whether Indian or foreign,
are liable to pay tax as separate units.
Generally speaking, in the case of an
Indian or resident company all its
wealth whether held within India or
outside is chargeable to wealth tax.
In the case of a foreign company,
that is a company not resident in
India, clause 6 provides that only its
Indian wealth is liable to tax. '

Clause 45 of the Bill excludes total-
ly from the purview of the tax
certain types of companies which
have special characteristics of their
own. These exceptions are banking
companies, insurance companies and
certain financial institutions sponsored
by the Central Government. These
features of the Bill have received full
support from the Select Committee.

I shall now summarise the changes
made by the Committee in regard to
taxation of companies.

During the discussion of the motion
for reference to the Select Com-
mittee, T had expressed my intention
to provide for the following, by way
of tax concessions:

(i) the grant of a wealth-tax holi-
day to industrial companies for
five successive assessment years
immediately following the date of
their incorporation;

(ii) shares held by one company in
any other company, i.e., inter-
corporate holdings to be exempted
from wealth tax in the hands of
the holding company.

These concessions have been approved
by the Select Committee and the
necessary changes incorporated in the
appropriate clauses of the Bill.

The Select Committee have con-
sidered it necessary to provide for
further concessions on considerations
of equity, of the need for giving
stimulus to companies which genuine.
ly require flnance for their develop-
ment, and of avoidance of umdue
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hardship. They have accordingly
made the following changes :

(1) Shipping companies are also to
be totally excluded from the pur-
view of the tax. These companies
will thus be placed on the same
footing as banking and insurance
companies.

(2) Char table institutions and insti-
tutions for the promotion of art,
culture, commerce, etc.,, which are
not established for the purpose of
making profit but which are re-
gistered as companies for the sake
of convenient administration, are
also to be totally excluded from
the purview of the tax.

{3) The wealth tax holiday for five
successive assessment years should
not be confined to industrial un-
dertakings newly “incorporated as
companies, but extended also to
new industrial units of existing
companies which are created by
way of substantial expansion of
the existing undertaking.

(4) Wealth tax is not to be levied
on a company in a year in which
it suffers a loss, and where a
company makes only a small profit
in any year, the wealth tax pay-
able by it in that year should not
exceed the amount of its profits.
For this purpose, the loss or profit
in such cases is to be computed
without allowance for develop-
ment rebate or special deprecia-
tion allowance or the set off of
earlier years' losses. Further, the
concession will not be given if the
company declares any dividends
on equity capital for the relevant
year,

(5) In order to provide a direct
incentive for investment in pro-
ductive enterprises and as =a
coroliary to the wealth tax holiday
for new industrial companies,
shareholders in such companies
are similarly to be exempted on
the value of their shares for the
same period of flve successive
assessment years in which the
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companies themselves will be
enjoying the wealth tax holiday.

(8) Rule 2 of the Schedule as it
stood originally provided a ceiling

. of wealth tax for shareholders of
private companies only. The tax
on the shareholders was to be
limited to 1.5 per cent of the
value of the shares, taking into
account the wealth tax paid by
the private company itself on its
own wealth. This ceiling is now
extended to shareholders of public
“companies also on the same basis.

The amendments incorporating these
changes made by the Select Commit-
tee will be found in clauses 5 and 45
and the Schedule.

So far as 1 have dealt with the
changes in regard to the taxation of
companies and shareholders. I shall
now summarise the other important
modifications made by the Select Com-
mittee which relate mainly to indi-
viduals and Hindu undivided families.

Clause 8 as it originally stood pro-
vided that in the case of individuals
who were citizens of India, their
entire wealth including their foreign
wealth, would be liable to wealth tax
even if such individuals were residing
outside India, and that in the case of
individuals who were not citizens of
India, only their Indian wealth would
be liable to tax. The Select Commit-
tee felt that this distinction based on
citizenship was not appropriate and
that it should properly be based on
residence in India. They have accord-
ingly amended clause 6. The effect of
the amendment is that in the case of
all  individuals, irrespective  of
nationality, whe are not ordinarily
resident in India or not resident in
India, only, their Indian wealth will
be liable to wealth tax. Similarly for
Hindu undivided families also. Resi-
dence in India for this purpose will
be determined on the same principles
as are at present applicable for
purposes of income-tax,

In the case of individuals and Hindu
undivided families resident in India,
the foreign wealth also would be
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liable to tax. The Select Committec
have, however, provided that tax
should be charged on the foreign
wealth in such cases only 2t one half
of the normal rates of tax. In order
that foreigners should not he inclined
to withdraw their Ind an investments
on account of the incidence of wealth
tax, the Select Committee have provid-
ed that their Indian wealth will be
taxed only at one half of the normal
rates of tax. The Committee has also
provided that in the case of foreign
institutions or foreign residents, anyv
asscts represented by loans or deferred
liabilities in India in respect of the
supply of capital goods on long-term
credit basis, will be exempted from
tax.

No change has been made in regard
to the exemption limit for individuals
which remains at Rs. 2 lakhs. For
Hindu undivided families, however,
the Select Committee considered it
necessary to Taise it from Rs. 3 lakhs
to Rs. 4 lakhs. This increase in the
limit by Rs. 1 lakh is offset by the
reduction of the next slab from Rs. 10
lakhs to Rs. 8 lakhs. No other change
has been made in the rate schedule
or the tax structure.

Clause 5 of the Bill provides for ex-
emption from wealth tax in respect of
a number of 1tems of assets. These
exemptions were carefully considered
by the Select Committee, and whils
they have becn substantially approved
by them, they have made some im-
portant changes therein, and also made
some additions to the list of exemp-
tions.

Household articles, furniture etc,
are now to be exempted fully with«
out any monetary limit. For jewel-
lery alone a separate monetary limit
of Rs. 25,000 has been imposed. The
limit for professional tools and im-
plements has been raised from Rs. 2,560
as proposced in the Bill to Rs. 10,000.

In the case of Rulers of Indian
States, their ancestral jewellery re-
cognised as such by the Central Gov-
ernment, and which is not their
personal property, is to be exempted.
Also, one building for each Ruler,
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which is declared by the Central Gov-
ernment as his official residence, is to
be exempted. For others, exemption
has been provided for one residential
building in rural areas with a popula-
tion of less than 10,000. .

I shall now come to the important
changes made by the Select Committee
in regard to procedural matters.
Clause 25 of the Bill, as it originally
stood, conferred power on the Com-
missioner of Wealth Tax to rTevise
assessments only in cases where such
revision was advantageous to the
revenue. Suggestions were made in
the House during the discussion on
the motion for reference to the Select
Committee by my hon. friend Pandit
Thakur Das Bhargava that the Com-
missioner should also be empowered
to revise assessments in cases where
such revision was in favour of the
tax-payer. These suggestions have
been accepted by the Committee and
clause 25 has been rTecast accordingly.

The next important change is in
regard to the composition of the Com-
mittee of Arbitration to settle disputes
in regard to valuation at the stage of
the appeals before the Tribunal. The
Select Committee felt that it was most
appropriate that the arbitration should
come only at the Appellate Tribunal
stage as proposed in the Bill, as it is
only at that stage that all the issues
in dispute between the tax-payer and
the department will become crystal-
lised. The Select Committee, how-
ever, felt that the following changes
WETe Necessary :

(1) The  Arbitration Committee
should consist of two valuers only,
and not a valuer and an adviser
as proposced in the Bill

(2) The valuers on the Committee

should be chosen one by the
assessee and the other by the de-
partment.

(3) The valuers should be empower-
ed to settle disputes on valuation
of not only immovable property
but also movable property, if
either party to the appeal so re=-
quired.
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The other changes made by the
Select Committee relate to minor
details of procedure and will become:
clear when the House takes up the
relevant clauses for consideration.

Although 1 would have personally
liked that the number and extent of
the concessions had not been as large
as they are, I cannot deny that the
Committee had ample justification for
the view that in an entirely new
measure like this, it is desirable to
proceed with caution. This measure of
caution has been exercised in two
respects—firstly, by granting con-
cessions so as to avoid administrative
harassment, a word that is often used;
and secondly, by avoiding any imposi-
tion which may even by a remote
chance affect development.

1 myself do not share these fears.
But I am prepared to agree that there
is a possibility of having divergent
views in a matter of this nature. I
therefore would like to give this
measure, as approved by the Select
Committee, a fair trial and would
claim the indulgence of the House in
coming with suitable amendments, if
experience shows that the law has to
be tightened up.

Finally, I must refer to the estimates
of receipts from this tax. These esti-
mates are, at the present stage, very
largely  subjective. In fact, my
department would not even take the
the responsibility of making these
estimates. My original estirffate was
Rs. 15 crores made up of Rs. 9 crores
from companies and Rs. 8 crores from
individuals and Hindu Undivided
Families. With the concessions now
made for companies and for losing
companies, the receipts from compa-
nies will come down to about Rs. 8}
crores In regard to individuals and
HUFSs, it is possible that my original
estimate is a conservative one. It will,
however, take time to build up the
revenue and for the current year I
cannot take a figure higher than what
I have previously mentioned. I ex-
pect, therefore, that for the current
year the total revenue might be of the
order of Rs. 12§ crores.
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Shri Naushir Bharucha (East Khan-
desh): The pattern of the Bill, as it
has emerged from the BSelect Com-
mittee, has been maintained intact,.
though important concessions have
been made by way of exemptions. It
does appear that a stage has been-
reached when all feel reconciled to the
imposition of a wealth tax.

As was stated before, this wealth
tax is inevitable as part of an inte-
grated system of personal taxation.
The fact that money is required for
the Plan is a stark reality and adds
weight to the argument that there is-
no escape from a wealth tax, though:
it may be modified in some respect.

It was oariginally estimated that
Rs. 15 crores would be the yield from:
this tax. The hon. Finance Minister
now says that it is expected to yield a
couple of crores less, I am of the
opinion that notwithstanding the very
reasonable exemptions given to com-
panies, the yield from the tax will not
be less than Rs. 15 crores, and as time
passes with experience gained, as the
machinery of collection is tightened'
up, there is great likelihood of ex-
pansion of the yield from this source.

There has been some minutes of
dissent wherein considerable opposi-
tion has been expressed to the levy
of a wealth tax on companies, but for
reasons which 1 shall specify later,
this course is inevitable. The major
changes the Select Committee has
made relate, in the first place, to inter-
corporate investment, secondly on the
question of new units, thirdly with
regard to a wealth tax holiday for ail
new companies, fourthly, to the
exemption of shipping companies and
others, fifthly, concerning companies
which make losses, and sixthly, in
respect of foreign investments. The
Select Committee has, on the whole,
made reasonable concessions which
\_wauld encourage investment of capital
in new companies and will limit dis-
incentives to capital formation and
-help those companies which are
making losses.
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I was particularly happy that
.exemptions had been given to chari-
#able and religious institutions. While
there must remain some differences of
«opinion with regard to the residen-
-tial accommodation exempted, the
.other exemptions are more than
generous. I for one fail to see why
any objection should be raised to
.exemptibn of Rs. 25,000 in respect of
jewellery., There may be some
'point of view expressed with regard
to the implements of trade where the
.exemption limit has been raised from
Rs. 2,500 to Rs. 10,000. I am really of
‘the opinion that all implements of
trade, which may very well include
instruments and apparatus used by
surgeons and others, should have no
‘limit whatsoever on them. For
instance, where the limit is Rs. 10,000,
you do not expect a modern X-ray
apparatus to be purchased for less
than Rs, 10,000. Surely when scien-
‘tifically developed more costly instru-
ments are being used by experts, 1
am of the opinion that all these should
be exempted It is wundesirable to
consider these things as part of one's
‘wealth.

Concessions with regard to deposiis
and joint Hindu families have been
made I agree with the opinion
voiced by Pandit Thakur Das Bhar-
gava with regard to the joint Hindu
families, that the concession 15 extre-
mely meagre, and I am still of the
view that though the Finance Minis-
ter has said that the concession has
been raised from Rs. 3 lakhs to Rs 4
lakhs, still it falls far short of ex-
pectations. It is not desirable that
ad hoc concessions should be made in
a matter of taxation by conceding a
lakh of exemption here or there. I
think my hdn. friend, Pandit Thakur
Bhargava, suggested that a committec
should be appointed to go into the
incidence of taxation as it operates on
joint Hindu familes, and some sort of
rationalised scheme should be formu-
lated and some of definite principles
with regard to taxation of joint Hindu
families should be evolved and in

sduture the Finance Minister, in devis- -
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ing the tax pattern, should take those
principles into consideration.

Shri B. 8. Murthy (Kakinada—
Reserved—Sch. Castes): Are not joint
Hindu families fast disappearing?

Dr. Krishnaswami (Chingleput):
Why future?

Shri Naushir Bharuchs : One can-
not ignore the fact that joint Hindu
families exist. My hon, friend pro-
bably does not understand that.

Mr. Deputy-Bpeaker: Future Finan-
ce Minister will act in future.

Shri Naushir Bharucha: The point
does remain that joint Hindu families
are very much in existence, and it
will be ridiculous to close one’s eyes
to facts as they stand.

The Committee has also gone very
carefully into the question of tax
evasion through transfers and conver-
sion of taxable items into exempted
investment near the wvaluation date-
line The Committee has considered
the question of time-limit for reopen-
ing cases and made certain changes
with regard to non-ljesid-ent principles,

1 have gone very carefully into the
minutes of dissent appended to the
Report. The one coming from my
hon. friend, Shr1 M. R. Masani, refers
to arguments against the imposition
of wealth tax on companies. RBriefly,
the arguments are: first, that Prof.
Kaldor does not recommend such a
tax on companies; second, there must
be need to promote savings; third,
wealth tax means either double taxa-
tion 1n case of richer shareholders or
taxation on the small investors; also
company taxes plus other taxes would
lead to over 100 per cent taxation
which 1s undesirable; it amounts to
capital levy—and my hon. {friend.
expresses his dislike at a recurring
capital levy, much less an annual
caiptal levy. Levy of a wealth tax
without providing adequate rebates,
1t is also argued, tends to be more
oppressive. It has also been argued
by some friends who have appended
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minutes of dissent that one can object
to qoncmtratlun of wealth in the
case of individuals, but concentration
of wealth in the case of corporate
companies stands on a totally different
footing.’

/ My hon. friend Shri Minoo Masani
has also asked that if the ‘shipping
companies have been exempted, why
the cement and steel industries of
equal importance should not be
exempted and _ encouraged. These
arguments may be answered as
follows :

Just because Mr. Kaldor opines one
way, we cannot get away from the
stark realities of the situation that the
Five Year Plan needs money and the
only source which is open to taxation
is that section of society which is in
more affluent circumstances, And, 1
fail to understand, after passing
Rs. 106 crores of taxation in a full
vear in the Finance Bill, the bulk of
which must fall on the middle classes
and poor classes, why should capita-
lists grudge Rs. 15 crores of taxes. 1
shall show that in reality there will
be burden on them whatsoever with
regard to wealth tax. Therefore, Mr.
Kaldor's views must not be taken in
isolation but must be taken in the
context of Rs. 106 crores of taxation
which has been imposed on the middle
and poor classes.

New companies have been exempt-
ed. Therefore, the argument that
‘savings require to be promoted and
that new investments should be en-
couraged’ does not hold good. If new
companies are exempted for five years
that is sufficient encouragement for
any enterprise.

It has been stated that Wealth Tax
is double taxation. I concede that it
is. But in cases of the richer classes
I am prepared to say that even if it
is double taxation, the rich must not
grumble. But I do appeal that in the
case of the small investor there should
be some provision made in the Wealth
Tax Bill for refund of the tax on the
same principle ag in the case of
dividends of small sharecholders for
whom there is refund of income-tax.
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May I point out one important point
on which my hon. friend Shri Minoo-
Masani has digsented that if we analyse
the shareholders of a company—and.
he has analysed the shareholders of
the Agsociated Cement Co.—we will
find that the bulk of the investment
is held by small men. And, going.
earning-wise, we find that not less.
than 80 per cent. of the shareholders
have been earning Rs. 666 per month.
Ra. 666 per month in terms of com-
modity value means Rs. 150/-. Yet
59 to 60 per cent. of the shareholders
are in that category. Thergtore, what.
is the actual position? The actual
posttion 1s that so far as companies are
concerned, so far as Wealth Tax on
companies is concerned,~the hon.
Minister expects to get out of it Rs. 6¢
crores andyl expect it to be Rs. 9 crores
~nearly Rs. 5 crores will be paid by
the middle classes. Let this point be
clearly understood that Wealth Tax
is not imposed on the rich only; it is
being imposed wvery heavily on the
middle classes. The middle classes
pay the Wealth Tax—80 per cent. of
it —and, therefore, I say that there
should be a provision for refund. T
do not care if the richer classes are
taxed doubly.

Coming to another argument that
over 100 per cent tax is collected and
it becomes a capital levy, I ask at
what stage 100 per cent tax is collect-
ed? It is collected when the indivi-
dual has got Rs. 80 lakhs. At that
stage, 100 per cent. of the income is
taxed. I say when an individual has
got Rs. B0 lakhs as taxable wealth,
he owes a duty to society to give alf
his earnings to society and to live on
his capital. Therefore, this argument
also deoes not hold good.

It has been stated that there are no
adequate rebates given in the case of
Wealth Tax. This is, to a certain
extent, true. But, after experience of
the working is gained, maybe at a
later stage, some concession may be
made in this direction.

It has also been said that you can-
not object to accumulation of wealths
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by a company because wealth with a
.company 1s for 'investment and pro-
.duction purposes and so it stands on a
totally different footing from the con-
centration of wealth’ in the hands of
an individual. But if companies are
exempted, any number of bogus com-
panies can be formed for the evasion
.of Wealth Tax. What difference does
it make whether as a rich man I am
told that it is wrong to have so much
of wealth or as a shareholder I am
subjected to the same criticism? If it
is inherently and morally wrong for
an mindividual to have accumulated
wealth, then, it is wrong for a share-
holder also, who is an individual, to
have that. Therefore, there is no case
for taking companies out of the pur-
view of the Wealth Tax.

It has been pointed out that if
shipping has to be excluded, why not
cement and other indpstries. Ship-
ping stands on totally different foot-
ing. Today we have inadequate
tonnage of shipping and shipping is
one 1ndustry on  which the lifeline
-0f the nation is dependent For the
import of food we have to take to the
ships of other nations and we would
be deprived of it in the event of war.
Therefore, shipping stands on a
totally different footing.

Coming to other exemptions with
regard to the Wealth Tax, I have
already stated that the Select Com-
mittee has granted several exemptions.
With regard to accommodation in case
of urban houses, T would suggest
that some concession should have
been given, not of the-€ntire house but
that part of the premises of a house
i which the assessee dwells. For
instance, if I have a building in Bom-
bay —I have not one—worth Rs. 10
lakhs, and if T occupy a portion of
the house or flat, not the entire Rs. 10
lakhs should be, exempted but the cost
of constructing that part of my pre-
mises where I reside, should have
been exempted. That much conces-
-sion should have been given.

Sir, with regard to other matters
‘I may say that there are provisions in
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the Bill which raise some doubt as to
how wealth can be valued.® The
question of assessing the wvalue calls
for vast experience. I have been
appealing to the House and to the
hon. Finance Minister in the earlier
stages that in the collection of taxes
the most important thing is not how
much you collect but what is the
machinery for evaluation. Rough and
ready principles would have to be
employed. As I said, in the case of
companies and firms we have the
balance-sheets. We know that they
do not disclose the correct position of
the company or the flirm. But that
will have to be the basis for making
the assessment of the wealth and the
property of such a company or firm.

Similarly, in the case of immovable
property, some rough and ready cal-
culation may be had by classifying the
property into 3, 4, 5 or even 6 cate-
gories and fixing the value as so many
rupees per eft., for this class of pro-
perty and so many rupees for that.
Maybe that you get a little less. Does
not matter. But, once the value of
the property is fixed, unless there are
vast fluctuations in the property
market, that valuation should be
allowed to continue for a number of
vears. This may not meet perfectly
the expectations that we entertain and
I“have no doubt that we may have
to bring in amending Bills to the
Wealth Tax Act as we gain experien-
ce of the operation of the measure.
But, this is a measure which is inevi-
table and I do hope the Members will
recognise this.

One last thing. In the higher levels
of income-tax, the richer classes have
given relief nearly to the extent of
Rs 7 crores. In the Wealth Tax the
middle classes pay as much as Rs. §
crores. Therefore the rich people will
have to pay only Rs. 2 or 3 crores.
Why should they grudge it, I cannot
understand. 1 wholeheartedly sup-
port the measure.

Pandit Thakur Das Bhargava
(Hissar): In regard to this Wealth
Tax, I had occasion to speak previous-
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iy also. I gtated then, and with your
permission I repeat it, that to my
mind the Wealth Tax is a misnomer
in this country, This country iy full
of poverty and if the Bill were named
the Poverty Remowval Bill or Five
Year Plan help bill, I would welcome
the bill

I find from the objections made in
certain papers to this bill that if a
person has had Wealth above a
¢tertain amount, some part of his
property will also be taken away. He
will have to part with The entire
income and some part of his property
will also be taken away. I am afraid
we never contemplated a tax of this
nature when® we framed the Consti-
tution., So far as the gquestion of
property is concerned, we have got a
provision, a specific article in  the
Constitution, article 31, so that if we
want to take away the property of
any person we have to give
compensation to him. So far as taxes
are concerned, the main tax is the
income-tax which leaves a margin for
the assessee also.

There are other taxes also. But 1
can't think of any tax in which the
entire money is taken away and yet
the liability remains and the person
has {o pass on some of his property
to wipe of that liability, I, therefore,
think that this is not an annual tax
like the income tax It does take
away some property and that is in the
nature of capital levy.

1 would not mind even so far as
this aspect 1s concerned, if for the
purposes of Tulfllling the Plan and for
the removal of inequality some
persons are asked to part with their
property for the time being. I will not
resent it, if in the interest of the
general public, in the interest of the
State, in the interest of national
economy, in the interest of crores of
people who are suffering from
grinding poverty, if any sacrifice
even of this sort is called for from
rich persons, I would not grudge it
aven if it calls for some sacrifice from
the middle class, because after all it
is in the nature of an investment and
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posterity or we ourselves will enjoy
the fruits of that sacrifice.

But, in India we start with the
presumption that India is a poor
country. If any person from outside
comes and finds a Bill of this nature,
he will feel that there is too much of
wealth in India and that is why there
is the Wealth Tax Bill.

L]
Mr. Deputy-Speaker: Absence of
poverty would be wealth here.

Pandit Thakur Das Bhargava: We
hear that in other countries people
pay tax to the tune of several crores.
So far as riches are concerned, we
find that rich people have even found
universities and paid fabulous sums
so far as public utilities are concerned
that we stagger to hear of their
donations in public works etc. The
average income of a citizen in
America is I think something like
Rs. 2,000 a month. If we find here
Rs. 2 lakhs as the capitalised value
of an income, the income will amount
to about Rs. 600 a month. Can any-
body earning Rs. 600 a month be
called wealthy? If this is the way in
which our Government propose to
think, that a person getting Rs. 600 a
month for which the capitalised
value is Rs. 2 lakhs is a person who
can be called wealthy then I think,
in spite of our parading every day that
we are out to see that the standard
of living is increased, .the people are
apt to think that the Government
wants to decrease it,

So far as this Bill is concerned, not
onlv as Shri Bharucha told us that out
of Rs. 9 crores which have to be taken
from the company at least Rs. 5 erores
will be subscribed to by the middle
class, I should think that even so far
as individuals and Hindu undivided
families are concerned much of it
will be subscribed te by the middle
class, and perhaps by the poor class
also,

So far as the Hindu undivided
family is concerned, what do we find?
Previously the limit was Rs 3 lakhs
and now it is Rs. 4 lakhs. I thank
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the Select Committee for having
made that change. But what is the
change, I want to know, After all,
in every Hindu undivided family, as
I submitted yesterday, at least two
persons must be there, and 2 x2 doer
not make 3, it makes at least 4. Then
what 1s the concession that the Hindu
ungivided family has got? I am sorry
1 "used the word ‘concession’.
Supposing there are 6 or 8 persons,
the limit is Rs. 4 lakhs and a man
having a property of Rs, 50,000 shall
be asked to pay towards this tax. In
faurness and according to  the
principles which the Government had
accepted for the last ¢ight years in
regard to income tax, this amount
should have at least been raised to
Rs. 6 lakhs.

Apgain, in regard to jewellery Rs.
25,000 is the limit for the individual
as well as the family. Everybody
who knows something about Hindu
undivided families knows that the
ladies in the family keep jewellery.
If there are six ladies in a family
even then the limit is Rs. 25,000, and
. for an individual also the limit is Rs.

25.000 There is absolutely no
difference. 1 am rather astounded at
the fact that there were 35 Members
who knew much about Hindu
undivided families and they did not
take note of this fact, and allowed
the same amount to remain applic-
able, so far as jewellery is concerned,
to an individual as well as an undivid-
ed Hindu family.

My main difficulty in accepting this
Bil} is not that it is a wealth tax, I
fcel, especially afier reading the
dissenting notes of my friends who
have written notes elaborately and in
such a nice manner, so far as capital
formation is concerned it will suffer
a great deal. I do not know what we
shall gain in tax, but 1 am perfectly
certain that in so far as production of
wealth is concerned there will be no
capital formation and no companies
will be formed. Rich people from
whom something shall be taken from
the capital also would be so minded;
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that they will never go in for in
ment. ;

The hon, Finance Minlster gave us
four principles at the time he intro-
duced the Finance Bill, One was that
there must be incentive to investment
and incentive to saving. I cannot
think, so far as this Bill is concerned,
that there will be any incentive left
in any person for investment. Poor
people or middle class people, if the
companies are taxed, will have =zo
mcentive to jnvest. The richer people
also will not invest. Then, who will
invest? Am I to think that the Gov-
ernment shall make all the invest-
ments from the savingy of the poor
men which they hope to get?

In the first instance my fear is that
they will not get the amount that they
propose to get by taxes. They have
taxed almost all the necessaries
of life. Secondly, in my opinion the
psychological atmosphere will be such
that there will be no capital formation
and this, I think, is most unfortunate.
What we want to see brought about
in the country will not be brought
as a result of this measure

“The third objection that I have got
is that there will be double taxation.
It the hon. Minister had made a rule
as in the income tax that all those
people who are entitied to refund
shall be given rebate, I would have
thought that some sort of justice has
been done. Now, a person who is not
taxed even shall have to pay through
his nose this tax on wealth. This is
very unfair and, at the same time,
unheard of, that a person should be
taxed twice for the same amount, and
even those who do not directly come
under it should be made to pay.

There are many other things in this
Bill which are new to the law of
taxation. One of them especially
strikes me and that is this. The
persons who will pay this tax will be
persons who will be owning large
amounts of money or owners of large
property. What is the meaning of
putling an embargo on their power
to dispose of their property? Clause
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34 of thiz Bill is 2 new kind of
provision. Perhaps, just after the
war or during war-time there was a
measure like this. When it was proved
to be very harmful it was withdrawn
after some time Clause-34 of this
Bill says:

“Where any document required
to be registered under the provi-
sions of clause (a), clause (b),
clause (c) or clause (e) of sub-
section (1) of section 17 of the
Indian Registration Aet, 1808,
purports to transfer, assign, limit
or extinguish the right, title or
interest of any person to or in any
property other than agricultural
land valued at more than one lakh
of rupees, no registering officer
appointed under that Act shall
register any such document,
unless the Wealth-tax Officer
certifies that—

(a) such person has either paid
or made satisfactory provision for
the payment of all existing
Jiabilities under thig Act, or

(b) the registration of the
document will not prejudicially
affect the recovery of any existing
liability under this Act.”

'This practically means that any
person who iz an assessee will not be
able to dispose of his property. 1
think, so far as the present trend of
this clause goes, it is against the
fundamental principles set in article
19, under which every person is
entitled to hold and dispose of his
property. 1 can understand, so far
as the interests affected are concerned
they may be safeguarded, but this is
not the manner in which it should be
safeguarded,

I have got the Income Tax Act in
my possession. Take sections 46 and
#8A. There ig no provision like this
ene in the Income Tax Act also. We
know that under section 53 of the
Provincial Insolvency Act there is a
provision whereby transfer of property
ynay be avolded i certain things can
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be proved aguinst the man concerned,
and property can be saved. We know
that in proper cases under the Code of
Civil Procedure there is power given
to court to issue injunctions, to debar
the persons and to restrain them from
alienating property. But here, this is
a blanket power. In every case, no
person shall be able to part
away with Rs. 1 lakh of property or
more without getting a certificate. A
certificate for what? It is to say that
he has not made arrangements, ete,
in respect of any existing liability.

We know that in income-tax, money
is realised in advance. So far as the
assessment of the next year is
concerned, my income this year will
be the basis and in fact I will pay in
advance. Therefore, I submit that
Government iz already in possession
of that money which is sufficient to
cover the tax. I do not understand
why the Government puts an embargo
on the person who may be rich or who
may be owning a crore of rupees so
that they may not be able to transfer
their property of more than Rs. 1
lakh. At the time when the person
goes to the Registrar, the Registrar
says, “all right, I cannot register yoyr
document”, I do not wunderstand in
what spirit this has been made.
Section 46-A of the Income-tax Act
applies only to such persons as are
going out of India and not to others.
Therefore, 1 suggest that this is a
very great drawback and it should
not be agreed to by this House.

I submitted at the time when the
Expenditure-tax Bill was Dbeing
discussed in this House that so far as
this tax is concerned. the assessees
will be in greater numbers because
you have lowered the 1limit of
Rs. 3.000 also. One reform which is
overdue and which the Government
should make is that the Assistant Ap-
pellate Commissioners should always .
be appointed by the High Court angd
should only be subordinate to the High
Court, and their promotions, transfers,
etc.. should be subject to the will of the
High Court. But what do we find
now? When they are not subject to
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the High Court, they always lpok
forward to the Board for promotion,
ete., and their independence is not
what it ought to be. Nothing will be
lost if we give effect to article 50 of
the Constitution which requires that
in all Government institutions, the
judiciary should be separate from the
executive.

When the amending Act of 1953 was
with us in the Select Committee, we
did our very best, to get amendment
in this regard accepted and the hon.
Finance Minister, Shri Deshmukh,
agreed with us 1n principle. But then,
the Board was too strong and 1t did
not allow it to be done, 'I am very
emphatic 1n my view that so far as
this aspect 1s concerned, we must look
into 1t and see that the Appellate
Assistant Commissioners are persons
who are free from the influence of the
Board. If you look at the system
which obtains in India and in other
advanced countries, you will find that
in India, the income-tax officer himself
is the poliecman; he 1s also the
prosecuting authority and the judge
allso He collects evidence and also
adjudges the issue as to what should
be done. So, what do we find? When
the income-tax collector is rather
independent, his promotion is stopped.
His promotion is judged by the
amount of collection that he has made
for the Government. is is what the
Board looks to. In other countries,
the inspectors collect evidence, and
they place it before the income-tax
officer who is merely a judge. Here,
I am not going into the root of the
matter because I think it would be
rather difficult now, at this stage
when, for so many years we have
been getting along with income tax
collectors and their jurisdiction has
been accepted by the public. But at
the same time, I am quite anxious that
so far as this reform is concerned,
it is very essential. Many a time,
the Federation of Indian Chambers
of Commerce and Industry have pas-
sed resolutions and we have also
pleaded for it. I think this is a reform
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which should be carried out at least
i this Bill

So far as the inspecting assistant
rommissioners are concerned, 1 sub-
mitted an -aspect on the last occasion,
and with your permission I shall
repeat it. What has he got to do
now? He goes to the income-tax
officer and behind the back of the
assessee makes a recommendation to
the income-tax officer to put a certain
tax on the person concerned. He
never comes face to face with the
assessee. Behind hig back he stabs
him. So, a rule should be made so
as to see that no order is pagsed in
the file of the particular assessee by
an assistant commissioner- unless and
until he hears the assessee and sits
with him face to face. At present,
very often the commissioner hears
from gossip and then he passes the
order himself or his order becomes
final so far as the Income-tax officer
is concerned. I should therefore thiftk
that this is a very wrong thing and
we must see that the inspecting
assistant commissioners do not behave
in the manner in which they are
behaving for such a long time now

Again, I would like to° submit one
point for consideration which is very
important to my mind. So far as the
rulers are concerned, we have made
it a rule that a ruler also should get
one house, for residential purposes.
Now, 1 have heard arguments in this
matter from other friends also. When
I went through articles 291, 362 and
363 of the Constitution, I found that
as a matter of fact, so far as article
291 is concerned, only the privy purse
has been assured to the princes and
that 1t must be free from income-tax.
Now, this measure is not an income-
tax measure. Therefore, speaking
strictly, I should say that the ruler
should not be given this privilege. At
the same time, looking to article 362
of the Constitution I find that their
personal rights, dignities ang their
privileges should be secure. None of
these things is being touched. Unless
the Government sees through the
covenant and shows that such and

such a thing, w;cord!ng to the
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covenant should be saved and all
that, the Government is not right in
saying that the houses of rulers should
come under the purview of 362, At
the same time, I do think that if we
allow these princes to "have one
dwelling house, nothing will be lost.
After all, we have accepted the need
for a house for everybody and in
regard to princes also it will be very
hard if they are faced to part with
them as a result of this taxation. I
have seen the houses of some princes.
For instance, in Jodhpur, there is a
house- worth Rs. 7 crores. What will
it fetch in the market now? The
houses of all the princes are very
valuable, 1f the materials and the
structure are taken into account.
They were built at the expense of large
amounts of money, but, at the same
time, if they are sold in the market,
I do not know what their market
value will be. But we do not want,
by these taxation measures to deprive
and confiscate properiy of rulers
and princes. If we bring about this
result that the princes should not be
allowed to live in their own houses as
a result if this Bill coming into opera-
tion, along w:th the Estate Duty Bill,
my own fear is that lakhs of people
in this country will have to part with
their ancestral houses. The Govern-
ment mcome tax Department wants
cash money. The houses are sure to
be valued at much more than their
cash value with the result that the
owners shall have to sell them at
much less price. I would, therefore,
submit that so far as the princes are
concerned, let us be generous in this
matter. Let us not take away their
houses, That will not bring in large
amounts of money.

So far as the question of agricul-
turists is concerned, I am very glad
that as a matter of fact, the Select
Committee has also shown a soft
corner for them. There has been a
conceasion shown to them, But any
storehouse, outhouse or any such
house may or may not be in the viei-
nity of their farms. We know the
condition in the country where gene-
rally speaking there are no houses in
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the farm itse}lf. The abadi is not in the
immediate vicinity gemerally and
therefore my amendment must be
accepted to give effect to the con-
cession given. So, 1 am glad
that so far as the agricul-
turists are concerned, they have been
given a concession of having all their
buildings exempted. But what about
the general masg of the people? What
about the middle-class people? Why
has the Select Committee been 8o
harsh upon them. I want at least
one house for every assessee to be
used for him and His family
exempted, whatever be the conse-
quences. After all, housing, food and
clothing are the three things which
the Government say they will secure
to everybody. But, if this Bill is
strictly worked out, it may be that
many persons will have to part with
their houses and pay taxes. I am,
therefore, anxious that so far as
housing is concernied, af least one
house should be exempted from being
taxed upon.

Then, 1 submitted an amendment
when the Estate Duty Bill was under
discussion, I said that when ‘he
Government itself appoints a parti-
cular valuer, the valuation made by
him should be accepted. If there is
a house which has been valued at a
price of Rs. 2 lakhs in the market, and
if that assessment has been made by
the Government valuers, it is but
reasonable that the Government
accepts the valuation. Simdilarly,
jewellery comes under this tax. I do
not know how jewellery is going to
be valued. Will its market value be
decided wupon by :akinp it to the
market? How will its market value
be found? Will they take it to ‘the
goldsmiths there? There will be no
experts there who can find the value
of those diamonds, etc.? I think
there will be great difficulty. At the
same time, I am of the view that so
far as jewellery is concerned, so much
of jewellery worth Rs. 25000 in res-
pect of everybody is Tather too much.
In my opinion use of jewellery should
be discontinued in this country. All
this wealth is locked up only for show
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purposes, It does not bdbring any
return; it cannot be invested, I think
the House should agree to reduce this
amount to Rs. 12,500, so far ss the
jewellery of the ladies is concerned,
No lady shall be allowed to have more
than Rs. 12,500 worth of jewellery by
Iaw. In that case, the ladies in the
family will not have the luxury of
parading their ear-rings and other
jewellery,

Mz. Deputy-Speaker: I may assure
the hon, Member they would not be
happy over this amendment.

Pandit Thakur Das Bhargava: At
the same time, Sir, they will be very
happy so far as exemption of houses is
concerned, That would compensate
for all the things which the Govern-
ment ‘s doing in the matter of not
exempting jewellery.

Then there is section 25A of the
Income-tax Act, which relates to un-
divided Hindu families. You are per-
fectly aware that so far as Hindu
joint families are concerned, every
member has got the solution in his
own hand, He has only to declare
his intention unequivocally and say,
I am not a member of the Hindu joint
family; I stand partitioned. By that
mere statement, according to Hindu
Law, he stands partitioned. This has
been the accepted view of the Hindu
Law, But when we enacted this
Income-tax Act, it was stateq there
that unless and until the partition was
there in definite portions, the partition

will not be recognised. Section 25A
reads:

“Where at the time of making
an assessment under section 23, it
is claimed by or on behalf of any
member of a Hindu family
hitherto assessed as undivided
that a partition has taken place,
among the members of such
family, the Income-tax Officer
shall make such inquiry thersints
4s he may think fit, and, it he is
satisfled that the joint family pro-
®erty has been partitioned among
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the various members or groups of
members in definite portions, he
shall record an order to that
effect.”

Otherwise, it shall be treated as
undivided. My humble submission is
that this provision of law 'is against
Hindu law. A long time back it was
enacted, There was g debate in this
House when Shri Shanmukham
Chetty was the Finance Minister.
When this was brought to his notice,
he promised to issue a circular that
this provision of law will be inter-
preted in a different way, 1 think
that circular is still in existence; or,
it might have been taken away sur-
reptitiously, but this was stated in the
House by him.

In this Bill, they want to tighten
it further, They say that the partition
must be as a whole and then in defl-
nite portions. My humble submission
is that there is no reason fpr tighten-
ing this provision, there is no reason
for interpreting this law in a different
manner from what it has been inter-
preted so far. According to Hindu
Law, if a person sends even a regis-
tered notice saying that he has chang-
ed his status, it is enough, It is a
question of status, and not a question
of partition by metes and bounds. We
shall revert to the original declared
Hindu Law in the country, I would,
therefore, submit that so far as this
aspect is concerned, we should not at

least tighten the Hindu Law still
further,

I thank Mr. Bharucha for sup-
porting the suggestion that I had
made, so far as the appointment of
the committee in regard to the Hindy
joint family is concerned, But I do
not think our Finance Minister will
have the courtesy of accepting even
that amendment. We have been pain-
od to see that not a word of reply is
given. If he does not want to accept
any amendment, he may at least say
g0, He does not have the courtesy te
say even that. [ submit tizis Is too
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much even for the Finance Minister,
however great and eminent he may
be. He should at least reply to criti-
cisms that are made by hon. Members.
Otherwise, it is bound to create great
dissatisfaction among Members,

Shri V. P. Nayar (Quilon): On a
point of order; on a point of propriety,
Sir,

Mr. Deputy-Speaker: It should not
be a point of disorder.

8hri V., P. Nayar: This is a very
important Bill and immediately after
the Finance Minister's gpeech, other
hon, Members speak. 1 find that
neither the Finance Minister nor his
Deputy is here, I submit that it is not
merely discourtesy, as was pointed out
by Pandit Thakur Das Bhargava, but
sheer impertinence.

Mr, Deputy-Speaker: I have taken
note of it. Mr. Raghubir Sahai,

Shri Raghublr Sahat (Budaun):
This Wealth-tax Bill gives us a new
and novel idea. Any new and novel
ideg is welcome if it takes us towards
the socialist pattern of society,

So far as I understand, the inspira-
tion for the introduction of this Bill
came from Kaldor, Kaldor himself,
who suggested the imposition of thia
tax, has said in his report that with
the exception of Sweden, no country
has succeeded in bringing about a
degree of re-distribution of wealth
and income, the attainment of which
has been the objective of their taxa-
tion policy. Despite this remark com-
ing from Kaldor, I think there is justi-
fication for Government to Introduce
this Bill in this House. We know that
the Government of India is hard
pressed for money in order to finance
the second Five Year Plan. We know
that we cannot very much depend
upon foreign aid and we also know
that the foreign exchange situation is
none too bright, Under thoee circum-
stances, we have to fall back upon
our own resources and so, if a Bill
of this kind has been introduced, it
should be welcome,

33 AUGUST 1997 B, 1907 10508

I And from .the Select Committes

this tax. Tools and implements

for raising the agricultural produce
have also been exempted, Property
held for any public purposes of a
charitable or religious nature in India
has been exempted, I also find that
one building in the occupation of
former rulers has been exempted.
Why on earth has this concession not
been extended to others who are not
ex-rulers? 1 can't understand. This
concession should have been extended
to every one in regard to one building
which he occupies and 1 quite agree
with the weighty remarks of our dis-
tinguished friend Pandit Thakur Das
Bhargava when he emphasised on this
aspect of the problem. Similarly,
household assets had been exempted
and jewellery up to the value of
Rs, 25,000, I find that so many conces-
sions have been given. In regard to
companies also, a wealth tax holiday
for a period of five years has been
given to companies established for the
purpose of carrying on an industrial
undertaking engaged in the manufac-
ture, production or processing of
goods or arficles or in mining or in
generation or distribution of electri-
city or power. Shipping companies
too have been exempted. A company
which has incurred a net loss in any
Year and has not declared any divi-
dend has been exempted from wealth
tax for that year, Also, in the case of
companies whose profitz in any year
are less than the wealth tax due for
the assessment year, it is said, wealth
tax should be limited to the amount
of profits, 1 congratulate the Members
of the Select Committee for having
made these concessions.

I have also gone through the
minutes of dissent that have been
appended to this report. I am sorry
that I cannot agree with either of the
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extreme views that have been advo-
cated, either with that section of the
Members of the House who say that
no concession whatever should be
given or with the other section which
insists on too much toning down of
the Bill. As I said, both are extreme
views. I cannot possibly share with
any of them,

Having said all this, the point tqr
consideration is whether the imposi-
tion of this tax is at all worth while,
1 have enumerated a few of the con-
cessions that have been made in this
Bill. There are many others. 1 feel
that the Bill has been made as inno-
cuous as it could be, According to
Prof. Kaldor, he estimated that the
yield of this tax would come to about
Rs. 174 crores if the tax was levied
on the scale which he had suggested.
I think,—1I speak subject to correction
—that the rates in the Bill that have
been suggested are something like the
ones that were suggested by Prof.
Kaldor himself. The hon. Finance
Minister stated in his opening speech
that according to him, the yield from
this tax would come to about Rs. 12'5
crores. The same kind of expecta-
tions were raised in this House when
the Estate Duty Bill was on the anvil
We find from the five years' review
that has just been distributed to us
that although the first TFive Year
Plan had estimated that the States’
share of the Estate duty
at Rs. 21 crores, actually, that source
dontributed only a little over Rs. 2
crores. In the last Parliament, a
question was put in this House to the
Finance Minister as to why the yield
from Estate duty was not so encourag-
ing as it was supposed to be. His
answer was a sufficient number of
rich persons were not dying and Gov-
ernment had no control over death, It
was such an ingenious and intelligent
answer that it precluded all other
supplementaries, But, this should have
been visualised evenl before because
nobody claims that this omnipotent
power is vested with the Government.
Whether our expectations that are
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being raised in this House from thua:
tax are going to bear fruit is sceme-

thing very doubtful

Mr, Deputy-Speaker: Therefore this
Bill; whether they die or live, in both
the cases, they will have to pay.

Shri Raghubir Sahai: May be. There
i1s another point for serious considera-
tion: whether we have got adequate
machinery to carry out this work., If
ordinary persons, Joint Hindu fami-
lies, companies, all these were to give
details of their movable and immov-
able properties, whether a proper
valuation could be effected is a point
worth consideration, I find that in
England, in 1819, they seriously con-
sidered the levy of a tax of this kind,
But, then it was felt that the work of
valuation would take not less
than 24 years, and even then,
the yield from the tax would be
a trifle. Again, this idea was revived
in 1951, But, it was dropped for the
reason that the tax cannot be collect-
ed until 1955, and therefore it was
no good proceeding with such legisla-
tion., The point for us to consider is,
when in a country like England where
administrative efficiency is admittedly
very high, people there did not under-
take a legislation of this kind, would
it be prudent for wus here, where
admittedly administrative efficiency is
comparatively low, that we should
undertake a legislation of this kind,
Even the Taxation Enquiry Commis-
sion report, Vol. I, on page 163 says:

“Assessment and valuation of
capital assats bristle with ad-
ministrative  difficulties which
would, for the time being, appear
to be decisive against the adoption
of such a levy.”

I venture to place all these doubts
and misgivings in my mind before
this House, But, if in spite of all
these, the hon. Finance Minister is
so sure that he would be able to
evolve a machinery which would do
the job and also that the yield from
the tax would not be insignificant,
then, he can count on our good wishes
and unqualified sapport for this Bill
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Shri Prabhat Kar (Hodghly): Mr.
Deputy-Speaker, 8Sir, when the
Wealth Tax Bill was introduced in
the House, we did welcome it. We
welcomed it because we felt that the
wealth tax was absolutely necessary
in this country, We have seen that
the tax on income has failed to reduce
the disparities in income and distribu-
tion because of the prevailing in-
equality in distribution of property.
With a view to rectify in course of
time the inequalities in distribution of
wealth, the Estate Duty Act was
passed. It may be, as the hon. Finance
Minister has stated that people do not
die according to the expectations of
the state or those who die have no
estate or those who have estates have
s0 arranged is beyond the vulnerable
period as to be outside the pale of the
law, But the accumulation of wealth
is rot a static thing, it is a continuous
process, The purpose of this Act is
to take away the idle and unproduc-
tive wealth in the form of gold,
jewellery etc, These were the reasons
for which the wealth has to be taxed
But I am extremely sorry that the way
it has come back from the Select
Committee, I am doubtful whether
the purpose for which this Bill was
introduced will really be served.
While introducing the Bill, the hon,
Finance Minister said: “This will give
us a better base for assessment of tax
liahlity, specially in respect of higher
Income ranges and will help us close
progressively the loopholes of the tax
evasion and corrosion of the tax
base”, I am really unable to find
whether this purpose will be served.
My feeling 1s that the provisions of
the Bill, as they stand today, will give
further scope for evasion We have
been hearing the case of the middle
class on the floor of the House fhat
middle class will be adversely affect-
ed as a result of this wealth tax. 1
think that middle class is existing
only in their imagination, This
Wealth-Tax Bill will not be appli-
cable to an individual who has wealth
below Rs. 2 lakhs. In a country like
India, T do not know how many
middle classes have got more than
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Rs. 2 lakhs of wealth. Further, it 1s
not Rs, 2 lakhs only, If you go
through the exemption clause, - you
will find that it is very much more,
You have got the 10 year treasury
deposits, 15 year annunity certificates.
You get an exemption of Rs. 50,000/
for one, plus Rs, 56,000/~ plus
Rs, 25,000/- for the minor, It comes
to about Rs. 1,56,000/-. So the total
exemption is Rs, 2 lakhs plus
Rs. 1,56,000/-, that is, Rs, 3,56,000/-,
plus postal savings bank deposit, plus
jewellery Rs. 25,000/-, plus house
furniture including silvers, plus shares
in the new capital, plus agricultural
land.

Shri C. D, Pande (Naini Tal): Plus
shirt and shoes?

Shri Prabhat Kar: Including race
horses, 1 do not know which sections
of the middle class have got this much
of wealth, Still, we are clamouring
that the middle classes will be very
much affected as a resut of the wealth
tax. I am really surprised to hear
that the middle classes will be affect-
ed by the wealth tax, Even under
the Bill as it was presented before
the House, that is, before it went to
the Select Committee, we had the tax-
able limit of above Rs, 2 lakhs plus
household furniture jewellery to the
tune of Rs, 25,000/- plus the exemp-
tion under sub-section (xvi) in the
treasury savings and so on. So, a
person who comes under this wealth
tax must have at least Rs. 4 lakhs In
order to be taxed.

Apart from this, further concessions
have been granted by the Select Com-
mittee, I am afraid that as a result
of thls the revenue of Rs. 15 crores,
which is expected by the hon. Finance
Minister, will bé reduced to Rs. 12}
crores. So that Rs. & crores have
been whittled down once by the con-
cessions. Now it will be reduced to
50 per cent of the expected revenue
from the Bill as it was originally
introduced.

Then, concession has been granted
to the companies. I may add here, it
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was made quite clear while introduc-

this wealth-tax, that it has a very
limited application, It applies only
to individuals who have a wealth of
more than Rs, 2 lakhs, to undivided
Hindu families who have a wealth of
more than Rs. 8 Jakhs and to com-
pafties which have a wealth of more
than Rs 5 lakhs. On a rough estimate,
it is expected that not more than
28,000 individuals, 4,000 undivided
Hindu families and 6,000 companies
will come within the net of the
wealth tax, Now, out of these 26,000
individuals, as contéemplated at the
beginning because of the further
exemption that hazs been given, the
number will be reduced, say, to the
tune of 13,000. In the case of un-
divided Hindu families, the original
limit of Rs. 3 lakhs has been raised
to Rs. 4 lakhs. There also, naturally,
the number will be reduced, In the
case of companies also, it is going to
reduce the number of companies, So,
as a result of these changes, roughly
about 25,000, including Iindividuals,
undivided Hindu families and compa-
nles will come under the purview of
this tax, out of the 36 crores of
people,

My friends have been shedding
tears thats people will be harassed.
How many of these people will be
harassed. who belong to the lower
strata of society or the middle classes.
80 far as companies are concerned,
the hon, Finance Minister, while
opening the debates, has stated that
he did not agree with so much of
concesgions but all the same he has
given certain concessions, Let us try
to understand what will be the result.
There is an exemption called inter-
corporation iInvestment exemption
Then there are exemptions for new
companies and losing companies. T
am quite sure that the hon Finance
Minster will agree with me that as a
result of this provision we will And
many of the companies becoming
losing companies in order to evade
taxation,

Before I deal with the role of the
companies and other corporate bodies
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in the ecoromy of the country, I want
to stréis a féw things. Suppose a
company has got Rs. 1 crore of reserve
which ordinarily would bhave been
taxed under this Wealth Tax Bill. It
it invests that amount in four com-
panies, up to the tune of Rs, 25 lakhs
in euch, in the original company this
reserve: of Rs. 1 crore will not be
taxed because it is an inter-corpora-
tion investment. The new companies
also will not be subject to tax for five
years because they are new companies.
These companies will evade tax for
another five years as losing companies,
So, this Rs, 1 crore will not be taxed
for ten years from now, even under
the provisions of the law, not to think
of other manipulations that they may
make. This is how the amount of
wealth that could have been taxed
under the provisions of the Bill will
go out, and naturally the expected
revenue will not be realised.

15 hrs

There was a demand from various
sides that the companies should be
exempted, The hon. Finance Minister,
while replying to the Budget in the
Rajya Sabha said: “In this country,
you know quite a large number of
companies are owned by a few indivi-
duals, and even in companies which
have got a broad-based shareholding
structure, they are the people who
own 20 to 25 per cent and therefore
control the companies” I am quite
sure that the hon Finance Minister
will agree with this also that the
balance sheets of the companies do not
represent the actual state of affairs
of the companies,

Who are these capitalists or the
monopolists of whom we have been
thinking so much? The bogey is that
capital is shy; we want further indus-
trialisation, and therefore, there
should not be more taxation in this
particular sector. What 1s the role of
these industrialists? They have been
granted concessions under the Income-
tax Act, I am quite sure that the



10413 Wealth-Tax-
House is aware as to how much con-
cession they bhave been givemn in
respect of taxation st vakious stages,
What part have they played? The
other day it was said even by the
Prima Minister that because of the
hoarding of foodgrains, the prices

not control it.
graina? Were they not the capitalists
who had money who hoarded the
grains in order to raise the prices of
food stuffs so that the common people
may not buy and they could get
higher prices even for foodgrains?

1 think we have not forgotten the
role of the capitalists in 1943 when in
the State of West Bengal 30 lakhs of
people died of starvation. There was
an enquiry and it was ssid that for
every death the capitalists had earned
Rs, 1,000 because of black market.
This is the role of the capitalists and
the industrialists in this country, and
our heart is pining for them fo grant
certain concessions so that they may
come forward and help the country
in building up the national economy,

Today I am quite sure the wealth
tax wil] not serve its purpose. There
is inequality in properties. It must
be made good and that can be done
by forcing the wealth tax  without
granting any exemptions on these
companies, particularly the companies
whose ro'e has all along been against
the national interasts,

I want to draw attention to the fact
that all the time there has been a
force working against the imposition
of any taxation on the capitalists,
whether it is the wealth tax or
expenditure tax. We have seen much
econtroversy in the papers. Every time
we have been told that there is a
strong force working to see that the
wealth tax should not be imposed, and
there was an attempt algo to see that
it should not be imposed on com-
panies, The Finance Minister had
said that so far as he was concerned,
the scheme of taxation would drop if
e had to remove the wealth tax on
companies, In spite of that statement
he has had to submit, we see, to the
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forces that have been working, the
result of which we find the Bill as
amended by the Select Committee:
before the Houss, If we are very
secious about raising our revenues,.
about the fulfilment of the task ahead,.
1 am quite sure concessions cannot be:
granted to the persons who are capa-
ble of paying. Concessions should be
given to the common people, not to-
the wealthy people who can pay.

It is not a question of harassment of
capital formation. We need fundas
today, we need revenue, and it is
essential that we should have it from.
the sector which can pay it The
wesalth tax is one of those taxes meant
mainly for the richer section. There-
is no scope for the middle classes to-
come within the orbit of it not to
think of the working classes coming.
within it. So, if the wealth tax has
been proposed today, it should be in
such & way that really the wealthv
persons and the corporate bodies pay.

We have seen the effect of indirect
taxation on the common people, The
common people have been asked to:
sacrifice. The common people will
sacrifice, but here when it is a ques-
tion of the wealth tax which is im-
posed only on a small section of the-
people, why is it that the Finance
Minister does not take steps so that
they are made to pay their due share.
in building up the national economy,.
in increasing our revenue. I woula
request the hon. Finance Minister and
the House to reconsider the exemp-
tions granted under clause 5 and
amend the Bill so that the revenue.
may go up and this section of the-
people may not get the privileges they
are asking for.

Then I find that there is a discrimi-
nation made here which I feel should
not be there, According to my under-
standing, when a law is passed, it
should be made applicable to all
citizens alike, I do not know why in
the case of the Rulers certain extra
exemption has been granted. If a
palace is exempted for a Ruler. I am
quite sure every' citizen: #as got the

10536~
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right to claim the exemption of a
house. The only point here is that
persons who have got wealth beyond
a certmin limit will have to pay the
tax. Whether it is a palace or & small
house, it does not matter, If he has
got wealth beyond Ra, 2 lakhs, he
must pay tax for that. In this matter
there should not be any discrimina-
tion bewteen a Ruler and an ordinary
citizen, between one citizen and
another, and 1 would request the hon.
Finance Minister to remove thig dis-

crimination.

The revenue expécted originally
was only Rs, 15 crores, I would have
liked the Select Committee to amend
the Bill sc that this revenue cou]d
have been stepped up to Rs. 25 or
Rs. 30 crores. I am really sorry that
it has come down to Rs, 12} crores, as
the Finance Minister said. I know
the hon Finance Minister has got the
machinery to work 1t “out. But, if he
can place suggestions before the House
even now so that the revenue may go
up, 1 am sure the House will consider
them in the light of the needs of the
country to build up the national
economy and to make the Plan a

success

With these words I suggest that the
concessions that have been granied to
the companies and individuals should
be withdrawn The Bl shou'd be
passed in the way 1t stood earher, if
not in a far better form,

Shrimati Renuka Ray (Malda):
“*When as a result of the critical
situation in the country arising out ot
inflation, depletion of foreign reserves
and the need for going ahead with
deve'opment plans, the Finance
Minister placing this Budget before
the House brought forward breath-
tak'ng and novel measures, I think it
can be truly said that it was the
wealth tex which was acceptable tn
the large majority not only in this
House but in the country as a whole.
It was indeed the first measure of its
kind and we felt that the Finance
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Minister had indeed taken a good,
progressive step forward,

At that time, some of us perhaps
had some misgivings about giving up
at one stroke the Rs. 7§ crores by
raising the exemption limit because
we felt that a bird in the hand was
worth* two in the bush. But the Fin-
ance Minister assured us that the
loopholes of evasion would be plug-
ged if we had the wealth tax and
that this would bring in a much larg-
er amount.

As this wealth tax stood, when he
placed it before the House first, it
was indeed a progressive measure. I
am sorry that I must own to a feel-
ing of dismay at the result of what has
happened to the Bill in the Select
Committee. I find that the Finance
Minister, who spoke a little while ago
on the Finance Bill, has the same feel-
ing about it, although he has accept-
ed 1t for the present. I would ask
him, however, that before this Bill is
actually passed, he should at least
consider one or two fundamental
things, as to whether some of the
exemptions that have been introduc-
ced by the Select Committee could naot
be restored There are some exemp-
tions which are all right. They do not

- matter, eg exemptions for shipping

companies, exemptions for new com-
panies up to five years and even for
those companies which do not run at
a profit But why exempt new units
of old companies? Is that not a way
by which again we shall have further
evasion? I would ask the Finance Min-
1ster to seriously consider this parti-
cular matter

Turning to another point, that is,
excmptions to a number of new as-
sessees, 1 fa1l to understand why these
have been included. Where we have
had to have our taxation structure
broad-based, 1o lower the exemption
Iimit to bring in incomes of Rs. 3,000
—and we have had to do it in the
present juncture—what justification
can there be for exempting heirlooms
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and jewellery of rulers or houses or
palaces of rulers? I am quite certain
that the Finance Minister has the same
point of view as I am expressing. I
would request him again to consider
this matter because after all taxable
capacity is a criterion of taxation, and
what is more, what have we here in
the aims and objects of the original
Bill.

“Apart from this, the fact that
a composite tax system of this
type has to satisty the criterion
of the ability to pay, it is con-
sistent with the avowed goal of
the attainment of a socialist pat-
tern of society”.

With both these considerations in
view, I think it is very necessary
that we do not make so many exemp-
tions to the Bill. I do not say. like
some persons, that as a result of these
exemptions the Bill might as well as
not have been brought at all. That is
not so. The Bill is a good Bill. But
why whittle it down? Why make it
much worse? I must say that in some
of these matters the Select Committee
has perhaps gone almost beyond the
scope given to them as a result of
the discussions in this House, because
when the discussions took place here,
except for a few vociferous sectarian
interests, the large majority were
urging two points: one was to plug
the loopholes of evasion, and the
other, of course, was that harassments
should be checked, that the adminis-
tration of this tax should be proper-
ly done, so that the amount of money
the Finance Minister anticipated
would actually acerue to the exchegu-
er.

That was the sense and feeling of
this House, and I would ask in all
humility why the Select Committee
departed in any measurc from this I
am glad that they have not departed
to the extent of leaving out the com-
panies, as some persons in this country
have been wanting. I am glad that
they have perhaps kept the main fea-
tures—the core—of the Bill; all the
same, there is no gainsaying the fact
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that some at least of -the important
exemptions made should not havs
been made.

We lose any amount of money—to
the tune of Rs. 3 crores at least. Ac-
cording to what the Finance Minister
said, 1 think he has misgivings that
the loss might be greater, because he
expects a drop to Rs. 6} crores in the
case of companies, and he could not
say what the actual drop on those
other items of exemption would be.

I would again compare the Bill we
just passed with the Bill now under
discussion. We have been saying that
in a broad-based taxation structure,
it is necessary to bring in persons with
middle elass incomes who really can-
not pay any tax; we have had to do
it and we agreed to it. We know that
m the marginal cases, it will be hard
because even a tax of Rs. 5 or Rs. 6
for the marginal case is much greater
than the palace and jewellery of the
richest people of the land. Therefore,
I do not see what justification there
is for exempting those people. I re-
peat this again and hope that this
matter will be taken into considera-
tion,

In regard to the penalties, I would
ask the Finance Minister whether he
has satisfied himself that when there
is no minimum laid down for reali-
sation, the tax is likely to be realised
in the proper manner, as he desires
it to be. As regards clause 4, in the
definition of irrevocable transfer that
has been put into the Bill, as it has
emerged from the Select Committee,
I would request the Finance Minister
that 1f not here, at least when a tax
on transfer of property is gift is
brought. this matter should be finally
dealt with because otherwise here
also there would be loopholes.

Today, we find, as the Finance Min-
ister knows better than anyone else,
a most difficult situation Prices are
soaring. I have just returned from
West Bengal where prices have soar-
ed, where floods have come again and
the situation has become very critical.
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To meet all this, even to provide
funds for relief measures throughout
the country where people are affecled
by floods, large sums of money are
required; crores of rupees have to be
spent. In a welfare state, we cannot
have a re-occurrence of famine con-
ditions leading to starvation. There-
fore, it has to be done no matter what
happens, even if it delays our plan--
I hope it would not—but even we are
to delay the plans.

Therefore, it is all the more essenti-
al that when we have this tax and so
many other taxes, as to the manner
in which we spend our money, mere
planning is not sufficient; the imple-
mentation of plans iz more important
than planning itself. The manner in
which we implement ocur plans has
become important. I know that the
Government are focussing attention on
this point, but I would ask them to
take note of one or two things.

For instance, floods and the condi-
tion of the port of the city of Cal-
cutta requiring an expenditure of
crores of rupees. You have to help
the people. You have to bring dred-
gers to dredge the port because it has
been silted up. But the whole thing
could have been avoided if the Far-
raka Barrage was completed. Some-
times we are penny wise and pound
foolish, Let us try to avoid being
penny wise and pound foolish in this
matter, because it is necessary that
we must start things even if they are
of a long~term character. I know that
the Finance Minister and the Cabinct
are looking into this matter, but I
would merely ask them to take parti-
cular note of such schemes and also
schemes where bunds are required to
be set up to prevent floods. Sometimes
there are quite small things which
are not done and which result in pay-
ment of money from our coffers by
way of rellef. There are many such
items I know that our minds are
exercised about it, but we have to
move swifter with it.

Before I conclude, let me say that I
support fully the Wealth-Tax Bill as
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it stood. 8o far as the altera
made by the Select Committee
concerned, some of them are

whereas others are not. I would
plead to the Finance Minister to
into them. If he cannot at present do
very much, at least ! would request
him to make suitable changes, because
unless that is done it may happen that
this Wealth Tax Bill—let us hope that
it won't—might follow the way of the
Estate Duty Act. Let us hope that it
does not. Let us hope that the antici-
pations of the Finance Minister, his
dreams, come true. But there is fear
in the very manner in which the Bill
stand changed with the loopholes
that are still there that at least the
amount anticipated may not be realis-
ed. 1 hope the Finance Minister will
put his mind to this and, if possible,
before this Bill is passed make at
least one or two changes to restore
some of the essential features of the
Bill that he placed before this House,
and which was hailed in this country.

Belsh

With these words, 8ir, I support the
main features, I support the wealth
tax as it was proposed in the Bill
placed before this House, and I hope
that at least some of the amendments
will be accepted.

S8hri B. 8. Marthy: Mr. Deputy-
Speaker, Sir, I welcome this Bill and
request the Finance Minister, as has
been done by the previous speakers,
to see whether the Bill could not be
made to conform to the principles and
the provisions of the original Bill
introduced in this House.

Sir, wealth tax is inevitable, and it
1s an inevitable corollary in view
of the fact that India has
chosen the socialistic pattern of socie-
ty as its goal. In a socialistic pattern
of society there should not be any
section which is having a lot of
wealth, perhaps, not able to digest
and another section always suffering
from hunger. Therefore, it is but pro-
per that all the people who are capa-
ble of giving should come forward to
pay taxes and see that the country's
economy is not jeopardised.



gosa3 Wenith-Tex

Again, the country is passing
through a crisis at the present junc-
ture. We want money for the fulfll-
ment of the targets of the Second
Five Year Plan. We want money to
see that people who are not able to
have two square meals a day are
given at least one square meal a day.
We also must have money to see that
all the undertakings so far committed
to by the Centre or by the State Go-
vernments fulfi]l their targets. There-
fore, wealth tax is inevitable, essenti-
al and I congratulate the Finance Min-
ister for having taken courage into
both hands and brought this Bill here
inspite of Ipt of adverse criticiam.

Sometimes people think and speak
on behalf of the common man. Very
often the common man is very un-
common to be found in this country.
Everybody is trying to tailk in the
name of the middle class. I am un-
able to see where exactly this middle
class exists. There is another invidious
distinction; they say wupper middle
class and lower middle class.

An Homn. Member: Middle middle
class.

Shri B, S. Muarthy: I hear someone
whispering middle middle class.
Therefore, if I am to be excused, many
distinctions are used or misused by
those who want to make profit out of
the present situation through which
India is passing.

With regard to this Bill, I am very
unhappy at the work done by the
Select Committee. I do not think any
Select Committee has done so much
mjustice to the trust reposed in the
Select Committee as the one which
has gone into this Bill and pruned
not only the exterior but also the
interior. The core also has been re-
moved out of this Bill.

An Hon. Member: Then what re-
mains?

Shri Narayanankutty Menon
{Mukandapuram): ‘Pruning’ is very
mild.

Bhri B. B. Murthy: Some friends
have also been talking about joint
families. Exemption has been given
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up to a limit of Rs. 4
lakhs. They want to give
more exemption. One friend, who has
been a member of the Select Commit-
tee, has even tried to say something
very curious, something very unten-
able, something very wrong. He says
that he feels, with the intreduction of
the wealth-tax the concept of socia-
listic pastern of society will go into
direct conflict with the fundamental
principles of the Constitution, which
in article 39A says that the citizens,
men and women equaly, have the
right to adequate means of livelihood.
I cannot understand the logic of this
friend.

The fundamental right of any citi-
zen is to live fairly and squarely. Any
institution, any law, any innowvation
which is in the way of a fair and
square living of the common man
should be removed lock, stock and
barrel. He may be a capitalist, he may
be an er-ruler, as long as he does not
contribute to the common good of the
common man he has no right to exist
in this socialistic pattern of society.
It may be too harsh, but India is being
driven to that end.

Therefore, as far as joint families
are concerned, I do not think any
more exemptions are needed. And, as
I was telling my friend Shri Bharu-
cha, joint families are a passing phase
like the er-rulers in this country,
because they do not exist, they can-
not exist, they have failed. They have
existed when they were needed. They
are now out-moded, and in this socia-
listic pattern they have no place
They cannot exist and they should not
exist either In a democratic pattern
or in a Communist pattern. In a demo~
cratic pattern the individual is becom-
ing more the unit where he has to
give his consent, whereas in the
Communist pattern, as is known, the
hegemony of the party is more promi-
nent than the individual, the family
or the society as the case may be.
Therefore, in either case the ex-ruler
or joint family has no place to exist.

Then, 1 cannot understand why we

should have a special consideration to
ex-rulers. Their privy purse is being
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exempted and heirlooms like jewellery
ave being exempted. Their places are
also bemng exempted. I want to tell
the House that in Andhra we have,
though not exactly rulers, zamindars
who do not live in their own palaces.
I had been to Viyyur. I had been to
Pithapuram. I had been to Venkata-
giri, and I had once been a guest of
my friend here, in this House, Shri
V. Raju, the Maharaja of Vizayanaga-
ram. All these palaces are today de-
serted. Lots of money have been in-
vested in them, and I do not under-
stand why the Finance Minister does
not think of making good use of these
palaces I think the time has come
when these palaces should be acquir-
ed and made as places of resort for
the people. Especially in Viyyur there
are nearly a dozen and odd palaces
and a few crores of rupees have been
sunk in that village-cum-town.
Therefore, the Government should
take note of 1t. Why should we not
make use of those palaces which are
the properties of exr-rulers and why
should we exempt them?

In the same way, the privy purse
18 a gift of the people to the ex-rulers.
It may be given by the Government
or a ruling party, but when the peo-
ple are themselves suffering, what is
the fun of saying that the covenant
is there and that therefore the privy
purse should not be touched? Today
we are going here and there and are
trying to get help from other coun-
tries. When there is money available
here, and when the money belongs to
the country and its people, why should
not the erxr-rulers come to the rescue
of the people and help them in their
endeavour to fulfll the targets of the
second Five Year Plan. If they are not
generous, if they are selfish, it is high
time that the country and the people
and this Parliament took note of it
and tried to do something so that the
privy purse is either reduced or con-
fiscated. After all, it is people's
money. I think it 1s Dr. Schott of Ger-
many who said that it is the people’s
money and, therefore, if the people
eannot pay, nobody need find fault
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with them. Therefore, I say that the
privy purse also must be brought
into the purview of this Bill and it
should be seen that the palaces are
made good use of and used for the-
good and betterment of the people.

1 should like to say just a few
words about the houses in the town
and houses in the rural areas. Peo--
ple are trying to say, “why should
you not have a house in town and’
then get the same exemption as the
house which a man has built in the:
rurak area?” But India is mainly a
country of villages and these towns
are parasites on these villages. The-
richer a town is, the weaker its sur-
roundings. Therefore, it is high time-
that we taxed each and every house
in a town and saw that the money
1s spent on the people who live in the:
rural areas.

Shri Supakar (Sambalpur): What
about Asoka Hotel?

Shri B. S. Murthy: Asoka Hotel is
one of the many things which India
needs, and for that money is neces-
sary and the rich people must be
taxed. The houses in towns must also-
be taxed. Therefore, Asoka Hotel is
one where the money spent 1s not in
vain. It is money spent for the good’
of the country. I hope Shri Supakar
who comes from Orissa will appreci-
ate how the Chilka Lake has been
a thing of beauty in that part of the
country 1n spite of its dangers.

Therefore, in conclusion, I would'
like to suggest to the hon. Finance
Minister that he should not yield any-
more. He has yielded to the maxi-
mum. And now, any more Yyielding
will be injurious to the interests of
this country. With these words, I
support the Bill.

Shri M. R. Masani (Ranchi—East):
Mr. Deputy-Speaker, Bir, a colleague-
of mine pointed out to me this mor-
ning that he had taken the trouble to-
count the number of times the hon.
Finance Minister favoured me with a.
personal reference yesterday, and that
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the number was nc less than 32. The
suggestion was made that I might
utilise this occasion to veciproeate.
My answer was that, in any event, it
is important on the floor of ' this
House that we should be impersonal
and discuss issues and not personali-
ties, In a way, even this morning, we
have had enough of an exchange of
personalities and I think it will suffix
my principle of avoiding any refer-
ence either to the Finance Minister
or to any other individual.

What I would like to do to confine
myself to one particular aspect of this
Bill.

Mr. Deputy-Speaker: I might inter-
vene here. Those references were
very unfortunate. I appreciate the
policy of the hon. Member, and 1
would advise others also to follow the
same. But Pandit Thakur Das Bhar-
gava felt it very much—that the
amendments lhag he had moved were
not even answered by the hon. Fin-
ance Minister. The Finance Minister
had written to me that because there
was no time available he could not
refer to them. Otherwise, he did not
mean any discourtesy to the hon.
Member or to the House. He indeed
wanted to reply to them, but there
was the guillotine to be applied, and
the time was very short. When we
ourselves fix a time-limit, there |is
certainly that helplessness with the
Speaker, be he on this side or the
other. ' Therefore, that also should be
appreciated.

Then, another hon. Member took
that point and he gave a hit which
was not justified at all. He used the
word ‘impertinence’ without knowing
whether really it was also the official
work in which the hon. Minister was
engaged. He might be busy in the
other House. So, the hon. Member
should first ascertain the cause of the
absence of the Minister, and in his
absence, a representative of the Gov-
ernment is taking down notes.

It?mm Supakar; How can we konw

Mr. Deputy-Speaker: He shquld
write to me. He had raised that point
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when the Minister was ‘not there. He
ought to have enguired into it then,
and subsequently he could have had:
no justification of making any re-
marks. These things would not add
to the dignity of the House. This
should not be resorted to without!
knowing all the facts which are there,

Therefore, I would request the hon.
Members to exercise some restraint
and, as Shri Masani has said,—he said'
that he would be impersonal—they
should all follow the same rule.

Shri Masani may continue his.
speech.

Shri M. R. Masani: My interest is.
in what is right, as to whe-
ther the Bill 1s nght or certain
aspects of it are correct and not who:
is right. The point on which I would
like to focus my remarks is one par-
ticular topic which I have covered in
the Minute of Dissent which I found:
it necessary to write to the report of
the Select Committee. So far as other
points are concerned, they form
the subject-matter of amendments,
important as they are, and they will
be placed beforc the House when we
come to the clause-by-clause conside-
ration of the Bill.

The topic I would refer now s the
inclusion in the Bill of a category of
institutions which should not form.
logically or in principle a part of the:
wealth-tax. I refer to the investments
made by individuals in joint-stock
corporate enterprises. Now, it is true
that we do not have to go by Mr,
Kaldor as Shri Naushir Bharucha has.
said, but when we adopt a man’s
idea, it is just as well to stick to the-
foundation or the integrated thinking
on which certain proposals are based.

The wealth-tax is a tax on the per-
sonal wealth of individuals. It has no-
relevance to small investments made-
by small people in their thousands in
joint-stock companies for certain
limited purposes. The extension of this=
tax to companies is, therefore, Wboth.
illogical and unprincipled. There are_
apart from this general objection,
specific reasons why companies should@’
not be brought within this context.
The only reason given so far for in-
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cluding companies is that there is
something peculiar about the economic
.structure of India which justifies this
departure from sound principle. I
have been waiting for the last few
weeks to be told what is s0 pecu.'ligr
.about the economic structure of India
that what not be legimate in &
wealth-tax elsewhere becomes legiti-
maite here. I do hope that some reply
will be fortheoming to this question
as to what is this peculiar phenome-
wnhon, which justifies the extension of a
tax to a class of orgamsations to
which it cannot legitimately be ap-

phed

What are the specific reasons why 1
.deprecate the inclusion of companies
within the wealth-tax? Mr. Bharucha
“has obligingly given a very fair sum-
mary of those reasons, He pointed out
that the first of these reasons was
double taxation. He says he believes
in it I do not believe that the same
-wealth belonging to the same person
should be taxed twice in the same
context The position of a man who
happens to have Rs 2 lakhs in the
world and who invests it in a joint-
stock company is that he not only
pays tax on the Rs. 2 lakhs as an indi-
vidual, but in addition, so far as his
Jholdings in the company are concern-
ed, he pays another half per cent on
that particular investment.

The Bill, as reported by the Select
Committee, does give relief It gives
relief to a certain class of monied-man
who has investments in shares, but
very oddly, in a socialist pattern of
society, that exemption is given to
those who possess Rs. 22 lakhs or
more, not to those who possess any-
thing from Rs. 22 lakhs down. Part 11,
Rule 2 of the Schedule lays down a
ceiling which says that people will not
be made to pay more than 1.5 per
-cent. If one examines the schedule,
one realises that this relief from
double taxation—I think it is to be
welcomed and I suppose people who
earn more than Ra. 22 lakhs are also
Thuman beings, even though Mr.
Murthy goes not concede them the
.right t0 live in a soclalist pattern—
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1 would suggest that it is very odd
thet relief

in a socislist pattern
from double taxstion is
a class of people who are
wealthy of all the wealthy
ple. If they are entitled to rellef
from double taxation, certainly a man
who has Rs. 2 or Rs. 2§ lakhs, in my
view, would appear to be much more
eminently desirable subject for relisf.

On the other hand, there are small
investors who do nof possess either
Rs. 2 lakhs or Rs. 1 lakh or even
Rs. 20,000 in the world. I have got
statistics in regard to various cate-
gories of compaines, published by the
research and statistics branch of the
Reserve Bank of India, to show
that an analysis made of public limit-
ed companies reveals that a large
amount of shareholding belongs to
very small people. 1 should like to
refer to just one series of figures given
by the Reserve Bank in regard to the
holdings and shares in Bombay city.
They show that 59:51 per cent of the
shareholders were persons whose
monthly income is below Rs. 866; 17°8
per cent were persons whose monthly
income is between Rs 600 and
Rs. 1,250; 13*2 per cent were persons
whose monthly income is between
Rs 1,250 and Rs. 2,500 and only 98
per cent of the shareholders were per-
sons whose monthly income is Ra.
2,500 or more

I will answer the next question
about the quantum of the ‘holdings.
The survey goes on to point out that
more than 73 per cent of the total
number of shares, the quantum of the
holdings, were held by income groups
below Rs. 2,500 per month and only
27 per cent of the shares in toto were
held by what you may call rich
people.

Shri T. T. Krishnamachari.
referring to any company?

Bhri M. R. Masani: No: this is about
shareholders in Bombay. There may
be a man having Rs. 10,000, He ha
the option of bying gold or jwellery
or he may put the money in a bank
He may invest it in a plot of land of
buy a few shares in a corporation, 1
suppose it will be agreed that by

I3 he
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investing money in a corporation and
producing wealth in this country,
sbout which we are also keen, he has
not committed a crime, which he
would not commit if he kept the
money in a less productive way. On
the contrary, 1 suppose that a citizen
who invests his savings in industral
production, rather than in ostentatious
lving or in buying gold or jewellery,
{8 a worthy citizen whom we should
all cherish.

What is the position of a man who
has Rs. 10,000 or Rs. 20,0002 If he
does not put any money in the com-
pany, the wealth-tax leaves him com-
pletely untouched. He does not come
anywhere within miles of the wealth-
tax. But the moment he buys one
share of a company, he pays a certain
amount under the wealth-tax.
I must confess that the 1llogic of
this, the injustice of this, the
disincentive that this gives to pro-
ductive saving in this country some-
thing which I consider appalling. I
think it would be a shame if this
Bill were to be allowed to pass with-
out this blemish being removed.

I have talked about disincentive to
saving. I do not suppose this country
ever needed people who can harness
their savings and put them into pro-
ductive use as it does now. I would
imagine an enlightened policy would
lie in giving every incentive to people
to put money into productive enter-
prises, so that this country might
thrive. At this juncture, for a disin-
centive to be given, for a penalty to
be imposed, means that, if today I
happen to have a share and I sell it
and put the money in some other
unproductive way, then 1 escape.
But if I put the money in a produc-
tive enterprise, so that more wants of
the people may be met, I must be
punished for this meritorious act!

It is quite obvious that the exten-
sion of this tax to companies, to the
extent that it applies to those who
are outside the purview of the tax,
those who do not possess Rs. 2 lakhs
or something like that, is definitely a
blow to incentives to saving in our
country.
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I am very glad that shipping com-
panies, banking companies and invest-
ment houses have been excluded from
the scope of the Bill. To the extent
that any relief iz given to any class
of industrial enterprise, it must be
welcome, even if some injustice is
done in the process. But there again,
it is difficult to justify this distinction.
1 was glad to vote for the exemption
of these companies, because I believe
that all companies should be exempted
and if we cannot secure justice for all,
let us at least have it for a favoured
few. But what is the ground of dis-
tinction between a shipping company,
a machine tool factory, a locomotive
factory, a cement factory or any other
factory producing the needs of this
country?

It is said that foreign exchange is
being saved by shipping. Certainly,
but is not foreign exchange saved by
stee] companies, cement companies
and other companies, which also pro-
duce in this country material that
otherwise would have to be imported?
I think the hon. Finance Minister—
I am referring to him in an apprecia-
tive way this time—referred a few
days ago in this House or in the
Select Committee to the saving that
is made when a steel plant in this
country doubles its production by
way of crores and crores of foreign
exchange. Surely if a shipping com-
pany saves foreign exchange for this
country, every factory which replaces
imports, which otherwise would entail
foreign exchange expenditure, also
serves the country in the same way. I
for one do not feel that this distine-
tion between shipping companies on
the one hand and the others which
serve the country equally vitally in
other sectors of our economy is one
that can be justified except purely on
grounds of sentiment.

An Hon. Member: The question of
protection is there.

Shri M. E. Masani: I think that all
enterprises that save India from a
foreign exchange drain deserve pro-
tection to the same measure. The real
reason for the extension of this tax to
companies is to be found in a remark
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made by Mr. Bharucha: “We need
money for the Plan.” He justified it.
But I cannot. I cannot understand
this policy; 'Let us take it where we
find it”. Let us be quite frank. The
policy of applying this Bill to limited
companies is a policy of grab, I say
that because money that is in the tills
of public corporations is money that
is kept in proper books, money that
cannot be hidden, as money can be
hidden by private rich people who are
not conforming to the laws of this
land. “Since the money is there, let
us grab what we can out of it.” That,
Sir, seems to me to be only justifica-
tion for this particular aspect of the
Bill. Since such a policy I do not
wish to be a party to, I would like to
record my protest and my opposition
to the extension of this Bill to any
companies whatsocever.

Shri Bimal Ghose (Barrackpore):
8ir, in this particular case, it is a
strange phenomenon that we want to
give the Finance Minister more reve-
nue which he is not willing to accept.

An Hon. Member: What is your
contribution in that revenue?

Some Hon, Members: No personal
reference, please.

Shri Bimal Ghose: I will refer only
to two or three matters, because there
are certain other smaller things which
we may take up at the clause-by-
clause consideration stage.

Firstly, with regard to taxation on
companies and secondly, the limit
with regard to individuals. The hon.
Member, who just preceded me, tried
to make out an eloquent case against
extension of the provisions of this
Bill to companies and he stated that
this was unprincipled and illogical. I
do not understand where the illogi-
cality or unprincipledness of the case
lies. Because, what is our objective?
What is the practice abroad in regard
to taxation on companies.
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Let us first take the second point:
what is the practice abroad? 1Is this
the first country in the world that is
imposing a tax on wealth and a tax
on the wealth of companies

An Hon. Member: Yes.

SBhri Bimal Ghose: There are other
countries also in the world. ¥or
example, Iceland. It may be said, it
is a small country. I will take Nor-
way. I will go further and quote
West Germany. I have found many
of my capitalist friends appreciatively
quoting the example of West Germany
where production is proceeding apace,
where there is great wealth. There
also, companies are taxed. If it were
the contention that the taxation on
companies severely restricts savings, I
should have imagined that in West
Germany, it would not have been
adopted.

This question of savings we have
to analyse: why and to what extent
are savings likely to be affected. 1Is
it quite sufficient to say that any taxa-
tion will have a disincentive effect?
I believe it was some financial jour-
nal or some flnancial house in
Calcutta who gave the opinion on the
Wealth and Expenditure taxes, that
they will probably encourage savings
and investment. Of course, others
may not agree. But, that is not the
opinion of either a socialist or a com-
munist. As regards this taxation on
companies, I say, therefore, that there
is no principles involved as such

The question is, we have certain
objectives in taxation. If our objec-
tive is (a) that we want money for
certain purposes, and (b) to reduce
inequalities, I say, the wealth-tax Is
a very desirable tax. Of course, if
our objective is not to reduce inequa-
lity, by no means should we impose
the wealth-tax.

Then comes the question, whether
companics should be brought under the
purview of the tax and whether cer-
tain companies should be exempted
Take the question of losing companies.
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I do not know why the Finance Min-
ister gccepted that amemdment at the
8elect Committee stage. Because, I
should like to say that in the present
gituation in India, probably there is
something to be said for not exempt-
ing any companies. My resson is this.
Firstly, what happens about taxes? If
there is a tax on the income of, let
us say, a losing company, what will
happen? It will have to come out of
the company. There is no profit.
Therefore, it will have to be a part
of the cost. What is the company
losing as such? What it will mean
will be, if that business is not going
out of existence altogether,—there is
no prospect of that in India today
because the country is insulated from
foreign competition—that the burden
will be passed on to the consumer.
You may object to that on that
ground. I can understand that we do
not want the burden to be passed on
to the consumer and therefore, the
losing concern should not pay. But,
there is no point in saying that the
losing concern will be in a very diffi-
cult position because they have to
pay the tax.

1 say that it would not be a bad
thing if prices were io rise a little. The
Finance Minister has been imposing
excises with a view to raise the price
of articles so as to restrict consump-
tion, and for the purpose also of
encourag.ng export of those com-
modities. Therefore, on economic
grounds, on theoretical grounds, in
the position in which we are today,
with the economy as it is today, I do
not see there is any justification for
excluding losing companies from the
purview of the tax. Therefore, I am
opposed to this provision.

As 1 said, there is no reason why
companies also should not be taxed. A
lot is smid about incentive and sav-
ings. I should like to say, in this con-
nection, one thing about the private
sector, When reference is made to
the private sector, it is to the organis-
ed private sector we refer to. I do not
exactly remember the figures; I have
not loocked at them. Hon. Members
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who have read the Second Plan will
have seen that there is an estimate of
investment in the organised private
sector. The estimate is about
Rs. 720 crores or something like that.

Qut of that, the private sector is find-
ing out of its own resources oaly
Rs. 160 crores. The balance is found
either from out of reserves for which
the private sector as such, apart from
the profits*that it makes, is not res-

ponsible or from institutional organi-

sations like N.IL.D.C, LFC., SFC.,

etc. The capital that is proposed to be
raised from the public is only Rs. 80
crores. Loans and other things from
managing agents, etc., is Rs. 80 crores:

Rs. 160 out of Rs. 720 crores. We have
also to recognise that this organised

private sector is responsible for only
8 to 9 per cent. of our national income,
We get excited as to what will happen

to the private sector. Therefore. I say
that the consideration that we show is

out of all proportion to the import-
ance and contribution of this sector
to the national economy.

Then, I come to the question of
individuals. Let us be clear that this
Bill is not going to affect any small
man or a medium-sized man or a per-
son with medium wealth, and so on.
The persons who are going to be
affected by the Bill as it has come to
the House from the Select Committee
are those who own more than about
Rs. 5 lakhs in wealth.

Shrl C. D. Pande: Rupees 3 lakhs on
the outside.

Shri Bimal Ghose: I ask hon. Mem-
bers to consider whether we are doing
anything very great in imposing a
taxation on people who own, let us
say, from Rs. 4 1|2 to 5 lakhs in
wealth, if one of our oBjectives is,—
I dislike the word socialistic pattern—
to reduce inequalities of income and
bring about a socialist society. Let us
say that that is not our objective and
then let us criticise this measure. If
that is our objective, I do not see that
there can be any valid objection to &
measure of this sort. The objection
can only be that it dces not go far
enough. Do we think that in a coun-
try like India, a person who has a net
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wealth of about Rs. 5 lakhs is an
average person? If he is not, then,
let us shed no tears about this Bill.
I hope that it should be our desire to
bring down the disparities, to lower
the disparities in income and there-
fore the limit should be brought
down. Even in the original Bill when
it came before this House, the exemp-
tion limit was HRs. 2 fakhs. There
were exemptions in the original Bill
also.

16 hrs.

These exemptions have been enlarg-
ed in the Select Committee stage.
Therefore, I propose that the exemp-
tion limit should be reduced, at least
in conformity with the texture of the
Bill, as it was presented in the House
in its original form. I suggest that it
may be reduced to Rs. 1 1]2 lakhs. 1
should be happier if the Finance Min-
ister agrees to the suggestion of my
communist friends that it should be
brought down to Rs. 1 lakh. I think
the Finance Minister may not accept
it. So, I have moved an amendment
to bring it down to Rs. 1 1{2 lakhs.

Now there is one point on which I
want to say a few words and that is
about small savings. I do not under-
stand why there should be exemption
only in the case of small savings.
There was a proposal in the Select
Committee about bank deposits, but it
was not accepted. I can understand
the Finance Minister saying: the
public sector requires money and ex-
emption of the small savings will bring
some money to the public sector. If
the objective is satisfactorily satisfied,
then I have nothing to say. But I
should like to know from the Finance
Minister what is the amount of money
that he expects the public sector to
get by this exemption. He has parti-
cularly to remember that this will be
a one-time gain because once an asses-
see has purchased small savings up to
the amount of the exemption limit,
then in subsequent years he will not

28 AUGUBT 19837

Bu, 1957 10535

purchase any more because that will
not bring any exemption. Therefore,
the gain is only once for all and the
expansion in public  subscription
through this channel will turn out only
during the first year and not during
subsequent years.

16.03 hrs.
[Mr. BarmaX in the Chair]

1 should like to know from the Fin-
ance Minister what is the amount that
he expects in one year by giving this
exemption and what is the amount
that he would be losing year by year
by granting this exemption. It
the Finance Minister is convinced that
the first year will bring in more, I
shall leave it at that. But if the objec-
tive for which he wanted this exemp-
tion is not being fulfilled, I will not
support that provision.

Now I come to the exemption that
is given to the rulers. I want to know
why it is being given and why it was
not incorporated in the original Bill
Is it the idea that the constitutional
provisions require it? Or is it on
grounds of equity? If it is on grounds
of constitutional provisions, then why
was it not introduced earlier? Was
the omission detected later? If it is
given on grounds of equity, then we
cen have difference of opinion because
I believe that on grounds of equity no
special treatment should be given to
them. But if it is because of the cons-
titutional provisions, I should like to
be satisfied why it was not incorporat-
ed in the original Bill? Had it escap-
ed the notice of the Law Ministry? If
it is so, then of course I will accept
it.

Shri T. T. Krishnamachari: May I
interrupt you for a minute? There is
no constitutional provision against the
imposition of tax on rulers because
we have not exempted them totally.
The exemption is only partial. There
is, however, article 362, with which, I
am sure, the hon. Member is familiar.
Before I reply to the hon. Member's
point, may I request him to re-read
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articles 382 and 363. Then, I suppose,
he will be in a better position to
appreciate what I am saying in this
matter.

Shrl Bimal Ghose: I am not a con-
stitutional lawyer. What I was saying
was that if it is a censtitutional obliga-
tion, it should not have escaped the
notice of the Law Ministry originally
when the Bill was brought before the
House.

Shri C. D. Pande: Even now it is
being taxed.

Shri T. T. Krishnamachari: It is not
a question of it escaping the attention
of the Law Ministry because I still feel
that there is no constitutional prohibi-
tion.

Shri C. D. Pande: There is a moral
obligation.

Shri T. T. Krishnamachari: There is
no constitutional prohibition. As the
hon. Member is aware, articles 362 and
363 are the relevant provisions. Prob-
ably it is the provisions of article 362
and the pre-emptive wording of arti-
cle 363 that has impelled people to
suppose this. We will have to exa-
mine that.

Shri Bimal Ghose: As the hon. Min-
ister has stated, we will have to exa-
mine that. My point is that if it was
glven on grounds of equity, then it is
not treating other people equitably.

Shri Morarka (Jhunjhunu): Mr.
Chairman, from the various minutes
of dissent appended to the Select Com-
mittee Report and from the debate
which has been going on in this House
this afternoon, you must have noticed
that the main issue of controversy In
this Wealth-Tax Bill is whether this
tax should be imposed on companies
or not and, secondly, whether any
exemption should be given to the rul-
ers or not.

Much has been said about this tax
on companies and 1 feel that yet some
of the sallent points about this Bill
have not been explained. There were
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two extreme views before the Com-
mittee, One view was that companies
should be totally exempted and that
no wealth-tax should be levied on
companies. The second view was
that wealth-tax should be imposed on
companies, as it is imposed on the
individuals in a progressive manner.
The Select Committee, after consider-
ing all these views, and considering
the evidence that was tendered before
it by the people who knew something
and who have authority to say
something about companies, has come
to the deliberate conclusion that a ma
media should be followed. what is tax
on companies should be imposed but,
at the same time, certain exemptions
should be given so that hardship to
companies may be avoided.

Before I go into the various aspects
of this company taxation, I beg the
indulgence of the House to explain
how these companies are formed and
what was the case for exempting them
from the purview of this wealth tax.
A few persons get together, bring
their money together and they create
a legal person, a corporate entity. All
of them contribute their capital and
against that, they take shares and
thus create a legal person, in whose
name they trade and carry on their
business. By doing so, they get two
advantages. The first advantage of
corporate entity is that of limited lia-
bility. The second advantage is cor-
porate finance. Let us make no mis-
take of these advantages; they are
undoubtedly very wvaluable; they are
conferred by the State. Every year
therefore corporations have to pay a
tax called the corporation tax. This
tax is borne by the corporation
because it is given special privilege
by the State.

Now, having said this, T must try
to place before you the case of the
people who advocated before us com-
plete exemption for the companies
from the purview of this tax. The
first point was, as has already been
stated, that a levy of wealth-tax on
companies inevitably means double
taxation on the people, who, on their
wealth are liable to pay wealth-tax
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or it would bring into its fold people
who are otherwise exempt or beyond
the purview of this tax. In other
words, if the total wealth of a person
in the whole world is only about
Rs 20,000 and if he is otherwise
exempt, not liable to pay any tax, if
he invests his Rs. 20,000 in a com-
pany, then, merely because he invests
his money in a company, he is liable
to pay a tax of 1/2 per cent., which
according to them, would discourage
people from investing in joint stock
compames. Not only that, i1t will even
encourage people to withdraw their
money from jeint stock companies, in
order to escape the wealth-tax They
would sell their shares and invest
their money on some other purpose.
Siumilarly, the person who is liable to
pay wealth-tax m his own right first
of all pays the tax because he holds
the shares of the company, because
those shares are his personal assets.
Again the tax 1s paid by the company
the assets of which are represented
by the shares already taxed. That
mesans the same wealth suffers double
taxation Make no mistake. Income-
tax can have an element of double
taxation, it makes no difference, but
a tax of this nature, which is of a capi-
tal nature, which is of a confiscatory
nature, cannot be imposed twice. The
only test you can apply, in their opi-
nion, is whether a particular wealth
has been taxed or whether it has
escaped taxation. If you apply this
test, they say you will find that there
is no justification at all for taxing the
companies. The wealth of the com-
panies is already taxed in the hands of
the individual shareholders who are
holding the ghares. Then why tax the
sume wealth again in the hands of the
company?

The hon. friend who preceded me
said that the wealth-tax can have only
two purposes, and no more. Eijther it
is a revenue-earming measure, or it
has a socialistic purpose. So far as
the companies are concernmed, it can
have only one purpose. You can put
this tax on the companies for raising
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revenue. It is easy to collect the
revenue as it is an organised sector
and you are sure of what you are
going to collect, but there can be no
social purpogse at all in putting this
tax on the companies. Even i you
want to reduce the inequalities, the
inequalities that matter in Society are
only of the individuals and not of com-
panies. By reducing the inequalities
of companies what do you achieve?
You may cripple the companies, you
may disturb their productive purpose
and only put things out of gear. And
what do vou gain? In my humble
opinion, there was a very strong plea,
a very impressive plea, that so far as
companies are concerned, it is not only
that there is a double taxation in the
case of this wealth tax, but also the
levy cannot have any social purpose

Let Shn Bharucha be under no mus-
apprehension that the shares of a com-
pany go scot-free, as the shareholder
would be taxed just the same way
as any other person If he holds
shares in a company, the value of the
shares would be deterrruned not only
according to the paid-up capital of the
company, but according to the market
price of the shares, and 1f the market
price on a particular day includes
consideration for the reserves and for
the goodwill of a company, the share-
holder will have to pay a tax on all
that. Therefore, when you are
exempting companies from the pur-
view of this tax, you are not exempt-
ng any one in any sense of the term

The hon. Finance Minister, somehow
or other in the very beginning when
he introduced the Bill included the
companies, though he himself was
halting. I would read only one line
from the speech he made while pre-
senting the Budget. This is from
paragraph 59. He said: “The wealth-
tax is intended primarily as a measure
of personal taxation, but in the pecu-
liar economic structure of India, I
consider it advisable not to exclude
companies from the purview of this
tax.” What those peculiar conditions
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in this country are, the Finance Minis-
tar has not explained, but the Fin-
ance Minister did tell us, and it car-
ried conviction to all of us, that the
revenue consideration is a very strong
one, and there is no doubt that the
major portion of the revenue under
this Bill is going to come from the
companies,

Arguments have been advanced
here that the losing companies should
not have been exempted. What is the
philosophy behind exempting the los-
ing companies? A very strong plea
was made before the Select Commit-
tee that this wealth-tax which is an
annual feature, though a tax on
wealth, must come out of the accruals
and not out of the wealth itself, not
out of the corpus. Now, even after
hearing all the arguments—and I shall
soon quote some of the authors—the
thing that the Finance Minister
accepted was this principle in relation
to the companies only. So far as indi-
viduals are concerned, he said: no,
this tax can come out of the corpus
because it would reduce the inequali-
ties to .that extent. So far as com-
panies are concerned, when you
exempt a losing company, what do
you say? You only say that no wealth-
tax will be payable by the company
unless it made a profit. In other
words, the capital structure or the
corpus would not be impaired by any
fiscal measure or measure of taxation.
I think that is a very sound principle,
and a person of Shri Bimal Ghose's
calibre could have immediately under-
stood it.

8hri Bimal Ghose: The exemption is
not given in West Germany either.

S8hri Morarka: When I heard him, I
went through his Minute of Dissent
again, but I find there is nothing in it,
not a word about losing companies.
Not only that. On companies he wants
the exemption limit to be raised from
Rs. 5 to Rs. 7-1|2 lakhs. He has plead-
ed for it in his Minute of Dissent.

There is another misunderstanding
on this point. The hon. Member from
Hooghly belonging to the Communist
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group who spoke today stated that the
wealth tax on companies can easily
be evaded if new companies are given
exemption, by splitting up one com-
pany into five companies. A capital of
Re. 1 crore could be split up among
four or five companies, each with a
capital of Rs. 20 or Rs. 25 lakhs. I am
very much surprised that the hon.
Member did not care to read the
actual clause giving exemption, If you
permit me, I will read that clause:
The exemption would apply only to
companies which answer this descrip-
tion:

“44(d) any company establish-
ed with the object of carrying on
an industrial undertaking in
India in any case where the com-
pany is not formed......

—this is important—

e e aa uas by the splitting up, or
the reconstruction of a business
already in existence or by the
transfer to a new business of any
building, machinery or plant
used in a business which was
being previously carried on.”

Another very interesting condition was
mentioned here. I think it was the
hon. Member from the Punjab who
said that losing companies should not
be exempted. Why? Because losing
companies are non-productive compa-
nies. A company which does not make
a profit is a non-productive company;
a company which makes a profit is a
productive company. It is a very
strange definition, a novel conception
of a productive company or produc-
tive wealth.

Take the example of Tata Iron and
Steel. It was making loss in the ini-
tial stages though it was producing
steel, though it was employing labour,
and according to the deflnition of the
hon. Member it would be.an unpro-

ductive company, unproductive
wealth.
Bhri D. C. Bharma (Gurdaspur):

Why does he look at me? I am not
that hon. Member,
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Shri V. P. Nayar: Now that a con-
troversy has been raised, let us know
who that hon. Member is.

Shri Morarka: The hon. Member
whom I am referring to is sitting in
the vicinity of Shri D. C. Sharma. He
ig also from the Punjab

Shri M. C. Jain (Kaithal): I too
have not spoken yet on this Bill.

Shri Morarka: So far as this tax is
concerned, there 1s no doubt that
the object of the Bill is to encourage
the transfer of wealth from unproduc-
tive into productive sectors, but mere-
1y because a company does not make
a profit, it does not cease to be pro-
ductive. Therefore, this objection to
exempt losing companies on either
of these grounds is, with great res-
pect, misplaced.

Then what 1s the position of taxa-
tion on companies in other countries?
The wealth-tax, according to Professor
Kaldor, is levied in as many as twelve
countries In many of those countries
either the wealth-tax is not imposed
on the companies at all, or where it
is imposed there is an overriding
oondition, that in any year the Gowv-
ernment will not take more than a
certain percentage of the total income
by way of all the taxes put together
including the wealth-tax. In Sweden
it is 80 per cent. In America, also,
where though itis nota federal tax—
it is a State tax—it has been laid down
that the total tax payable by a com-
pany or even by individuals would
not exceed a reasonable percentage of
the total income.

Now, let me read a passage from
the Kaldor Report. To begin with, I
must say that Prof. Kaldor never
advocated imposition of this tax on
companies. His estimates were based
only on tax on individuals and, as the
hon. Member for Budaun said, they
were to the extent of Rs. 174 crores.
This estimate was without including
companies. The rates which he re-
commended and which the Finance
Minister has adopted are almost the
same, with slight variation. He has
recommended an exemption limit of
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Rs. 1 lakh while the Finance Minister
has kept it at Rs. 2 lakhs, Even with
that the total revenue the Finance
Minister expects from individuals and
HUFs under this Bill is only Rs. 8
crores, whereas Kaldor's expectation
was 174 crores. Either Prof Kaldor
was wrong in anticipating the revenue
or the hon. Finance Minister is mak-
ing an error. But the fact re-
mains that Kaldor considered it out-
gide the realm of possibility to impose
this tax on companies, He considered
it only in relation to individuals.

What Prof. Kaldor says about this
tax is this:

“An annual tax on wealth,
though it is levied on the value of
the principal, is really a tax on
accrual and not a tax on the prin-
cipal itself—as, for example,
estate duties or a capital levy
are”.

Then he says in the mnext para-
graph:

“The tax, similarly to income
tax, should be conceived as a pro-
gressive one, and levied at rates
(i) which are well within the
total accrual from property—
whether in the form of money
income, expected appreciation, or
psychic income; and (1i) which
take into account the other taxes
on accruals, in particular, the in-
come-tax".

The whole theory of Prof. Kaldor
was this—when I refer to Prof. Kaldor
again and again, I am quite conscious
that the Finance Minister has wvery
thoughttully absolved XKaldor and
divested him of all responsibility
concerning the present tax mea-
sures. But here I am  just
reminded of a story. A person
not gifted with academic learn-
ing went to a professor—not Prof.
Kaldor—and asked him: ‘Please ex-
plain to me the difference between
prose, poetry etc’ When the pro-
fessor explained the difference, he
burst into an exclamation: ‘Oh, all
this time I have been speaking in
prose without knowing that it Is
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prose’. I am sure some day the hon.
Finance Minister may himself burst
into the exclamation that all the
while he was adopting Kaldorian
principles without knowing that he
was doing so.

1 come to my next point. A very
strong plea was made that the total
tax, including the wealth-tax, should
not exceed 100 per cent of a man’s
income., Now, there are two or three
considerations here. First of all,
whether in the case of an individual,
this tax should be used as a capital
levy, as a confiscatory measure or it
should not. There is ample authority
to bear on this point, that an annual
tax should never be a capital levy.
You can impose a capital levy, but
only once in ten or five years and
for an emergency. But an annual tax
can never take the form of a capital
levy. 1 support my contention by
quoting an Indian economist, who is
a joint author of many books along
with Shri Anjaria and Prof. Vakil
Shri D. T. Lakdawala, in ‘Taxation
and the Plan’ (this is a recent pub-
lication), says....

Shri Naushir Bharucha: Is he an
international authority?

Shri Morarka:.... .“A property-
tax, however, earns low marks as a
device to reduce wealth inequalities.
It is a very salutary principle that an
annually recurring tax, whatever its
basis, should be paid out of income,
not out of capital. A yearly tax paid
out of capital breeds a habit of capi-
tal consumption. Capital accumula-
tion hitherto has been greatly helped
by the social convention regarding
capital as something sacrosanct, to be
preserved, and if possible, increased
and passed over from father to son.
It should not be used for current
purposes except in the gravest
emergencies, A weakening of this
convention may prove perniclous.
Property-tax must, therefore, be
levied at a rate lower than the nor-
mal rate of return on it”.

Now, in Sweden, where this tax
has been adopted—and even Prof.
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Kaldor says that this tax has suc-
ceeded of all countries only in
Sweden—what do we find? The pro-
vision in Sweden—this is from a pub-

lication I got from the Swedish
Consul—is:

A system which combines na-
tional and Jocal income taxa-
tion with a progressive tax on
capital assets can, under certain
circumstances, lead to the absurd
situation that total taxes due for
a given year are greater than in-
come during the same year. To
avoid such an eventuality, the
tax laws contain a special limita-
tion clause which states that total
taxes due for a given period may
not exceed 80 per cent of the
taxpayer’s net income for that
period, before direct taxes”.

Shri Naushir Bharucha:; India is
not Sweden, which is one of the
richest countries in the world,

Shri Morarka: 1 do not think such
an intelligent man should remind me
of such an obvious thing.

8hri Naushir Bharucha: He is for-
getting it.

Shri Morarka: When the Finance
Minister originally introduced the
Bill, he said that he did not want to
kill incentive; he wanted to keep

incentive intact. These are hiz actual
words:

“It is necessary at t{he same
time to adopt other measures
which are egalitarian in intent

but which do not have a dizgincen-
tive effect”.

You have heard in the House and
outside, people asking for a ceiling
on income and we have not accepted
that principle, In his Report, Kaldor
has condemned such an idea, but this
wealth-tax, as it is imposed now and
as it is going to operate, prescribes
a definite ceiling on the unearned in-
come—I am not talking of the earn-
ed income. What i8 that ceiling?
The maximum yearly unearned in-
come that a man can have hereafter
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would be Rs. 31,848, if his wealth is
Rs. 15 lakhs.

Shri Narayanankutty Menoa
(Mukandapuram): More than that.

Shri Morarka: If it increases from
Rs. 15 to Rs. 20 lakhs, it would be
reduced from that to Rs. 20,448, It
it increases further to Rs. 50 lakhs,
it would be tfurther reduced to
Rs. 16,248,

Under these circumstances, you will
see that the maximum unearned in-
come that a man can have is Rs. 31,000
odd. If he has more property, his
income goes down. It is mot only a
ceiling on income, but it is indirectly
a ceiling also on wealth, because it is
in his interest not to have more than
Rs. 15 lakhs. That may lead to divi-
sion or disintegration, whatever that
may be, but if the statistics I am
quoting are correct—I submit they
are correct—hereafter a person can-
not have more than Rs. 31,000 odd
unearned income, and he cannot have
more than Rs. 15 lakhs; if he has
more, his income will start dwindling
thereatter.

I am obliged to you for the few
more minutes you have given to me.
Still I have many more points to make.
I hope during the clause by clause
stage I will have another opportu-
nity.

Shri Bimal Ghose: Sir, 1 want to
say something by way of personal ex-
planation to what the hon, Member
from Rajasthan said about my minute
of dissent. I am surprised that he
made that statement. As he should
have known, 8ir, I had to leave for
Calcutta suddenly on the 13th and I
was not present at the last two meet-
ings, but the discussion was over and
I wrote my minute of dissent and
sent it to the office. But when I
came back I found that at the last
two meetings these provisions were
passed and included in the Bill.

Bhri Morarka: I do not want to
contradict my hon. friend, but I do
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remember that thia question of
exempting the companies was discus-
sed not in one meeting or two
meetings but at many of the meetings,
and over and over again for a long
period.

Mr. Chairman: Order, order, this
18 no time for such arguments.

Shri Ajit Bingh Sarhadl
(Ludhiana): Mr. Chairman, Sir,
much has already been said about the
principles underlying the wealth-tax,
that is, taxation on net wealth of
individuals and companies, and I do
not propose to speak on them again.

But one thing is very obvious, that
this Bill, as it was placed before this
House and before the Select Commit-
tee, had the general support through-
out the country. Of course, there is
a microscopic minority of vested inte-
rest who are opposed to it, but it
could not be denied, that the country
as a whole has given its support,
particularly when we have got to
tap those sources which have been left
untapped so far.

Hon Members who have been
criticising the different provisions of
the Bill forget one thing, that we are
in the midst of a war, not a war
against external aggression but a war
against poverty, and we have got to
find resources to fight that war. And,
our implements of war against poverty
is the Second Five Year Plan that is
before us. The complaint that has
been made against the Bill as it has
emerged from the Select Committee
has also been voiced by certain spea-
kers who preceded me.

Primarily, Sir, the object of the
Bill certainly is to raise funds to meet
the expenses of the Plan. At the same
time, we should not forget the other
objectives, the underlying objectives
which are before us, that we have got
to have a socialist pattern of society.
That objective must be before us.

Taxation is not expropriation, but
taxation is certainly contribution to
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the public fund, to the State expenses,
in accordance with the capacity or
ability of the individual, and that in
consonance with the exigencies of
the time, If we need money for the
purpose of the Plan, we have got to
tap all the resources.

Now, in the context of our ideology
to attain a socialist pattern of society
we have got to see whether the Bill
as it has emerged from the Select
Committee meets with that objective
or not. I beg to submit that it has
been whittled down to a very great
extent, and the purpose with which
the original Bill was brought before
this House has been forgotten.

Shri Feroze Gandhi (Rai Bareli):
Completely.

Shri Ajit Bingh Sarhadi: 1 won’t
say ‘completely’, at least I will say
‘partly’.

S8hri Feroze Gandhi: I was a mem-
ber of the Select Committee and even
I say ‘completely’,

Skri Ajit Singh Sarhadi: The object
of attaining a socialist pattern of
society is this, to eliminate the dis-
parity in the different classes of peo-
ple. Does it meet with that objective?
What it takes with one hand it gives
away with the other hand. Whereas
you put in a limit of Rs. 2 lakhs for
net wealth and you tax wealth which
is above that limit in the case of
individuals and above Rs. 4 lakhs in
the case of Hindu joint families, you
put in a series of exemptions which
give scope for a lot of evasions.

I will draw your attention to only
one thing. Let us see item No. 9 in
sub-clause (i) of clause 5. That gives
exemptions to all the furniture that
an individual holds, all the household
utensils that he has got and other
articles. What does it signify? That
would only promote or, rather, per-
mit ostentatious and showy sort of
living. How can you remove dis-
parity if you give that scope. Not
only that, I would even go to the
extent of saying that it will bring in
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a lot of evasion. What is furniture?
You see that furniture is not defined
in the Bill, We have not got any
definition for it in the General Clauses
Act. We have got to fall back to the
dictionary meaning for its definition,
which says, all that is movable in the
house, all that decorates the house, all
that you use and so on. Even if you
have got gold posts for your bed-
stead it comes within the exemption.
If you have got golden vases for your
flowers they come within this exemp-
tion. .

Shri Feroze Gandhi: Silver utensils.

Shri Ajit Singh Sarhadi: Even now
the middle class people—I will use
that expression, middle class, despite
objection by many—have got silver
utensils. If they start having utensils
of gold they come within the exemp~
tion. I, possibly, cannot understand
how this provision has been brought
in, which gives so much scope for
evasion to the main object which the
Bill purports to convey. ’

Therefore my respectful submis-
sion to the Finance Minister would be
that he should carefully look into this
provision, which practically allows
every individual to divert his wealth
to such things and escape taxation.

Again, jewellery up to Rs. 25,000
has been exempted. Reading the two
clauses together you find practically
the object of the Bill is defeated. A
man can go to the extent of holding
money worth lakhs of rupees without
paying any tax. Of course, there is
a difference between a man and a
company. A man may be honest to-
declare his wealth. But those who
do not want to declare, those who
want to keep things secretly, can
essape paying this tax.

There is another aspect which we
have got to see. The houses of ex-
rulers are exempted. The hon. Minis-
ter has conceded that there is no con-
stitutional bar to it. Article 291 of
the Constitution only gives protection
to the extent of privy purse and no
further. Adxticle 363 has got no rele-
vance here. The only article we have
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got to fall back is article 362, and
article 362 only gives protection to
those rights and privileges that are
given in article 201. So, the thing
boils down to this, that only the in-
come of the ex-rulers, their privy
purses are exempted and ne further.
When it is admitted that the houses
which they occupy are not protected,
giving exemption to them can only
be on concessional grounds or on
eguitable grounds. 1 would Tespect-
fully say that it is not an equitable

ground.

Even in the Interests of the ex-
rulers we have got to see that under
the present set up of society they also
should go along with the progressive
conditions which we are entering. You
have got to bring down your standard
of living to the ordinary level, other-
wise you will be just an eyesore to
pothers and cause trouble to yourself.

1 should like to say, in this con-
nection, that the country is very
grateful to them for what they have
done. They have contributed a great
deal to the unity of the country. They
have sacrificed a lot by acceding to
the Indian Union. For that the
country is grateful and this House is
also grateful. But, they have got to
sacrifice more for a certain objective,
the objective of attaining a socialist
pattern of society. The hon. Member
speaking before me was saying that
Government ought to purchase the
palaces that they occupy. That would
be a mistake, because I feel that
Government can hardly afford to pur-
chase all the palaces. So, it is for the
vrinces—and it would be, I think,
w0bility on their part—to bestow all
the palaces to the interests of the
country and donate them. That is a
big sacrifice no doubt, but they could
do so for the country’s stability and
strength. So, 1 would submit that
the princes should appreciate it. They
have already contributed a great deal
certainly. They have sacrificed a great
deal but they should appreciate that
their strength and stability is due to,
or rather, the strength and stability
of the present ruling party is the only
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guarantee and security of the princes’
income and their privy purse. The
moment that power goes into the
possession of the Opposition, God
forbid, the princes will be nowhere.
So, their interest lies in the fact that
they should come forward to help the
country. They should not do anything
to the contrary,

Of course, the Finance Minister, I
think, has felt that the princes have
already sacrificed much, that their
standards of living should not be
brought down so suddenly and that
they should have some more time to
live in the manner in which they have
been living previously. So, he has
shown thern some concession.

16.41 hrs.
[MR. DeEPUTY-SPEAKER in the Chair]

But these concessions are not in the
interests of the country. But the
princes should remember this. They
have contributed to the unity of the
country. They should now contribute
to the strength of the country, and to
the social ideology that the country
has adopted and they should become
part of it, and for that purpose, they
should themselves volunteer and say
that they do not want the privilege
having a big house. They can come
down to a small house as the Prime
Minister of India has come down to
live in a house worth only Rs. 2 to
3 lakhs.

An Hon. Member: It has been post-
poned now.

Shri Ajit Singh Sarhadi: I would
not take more time of the house. 1
would submit that the intent and the
object of this Wealth-tax Bill is not
only that we have got primarily to
Talse money for the expansion pro-
grammes, but also to achieve the
abjective of socialist pattern of socle-
ty. Taxation is one of the ways to
achieve this end. Taxation is not ex-
?ropriation. It is a contribution and
it is one of the ways in which we can
remove disparities. In this context, T
would submit that this Bjll has, to
some extent, whittled down the polley
that is aimed at
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I feel that 20 far as sub-clause (ix)
ia concerned, that exemption should
be eliminated in respect of furniture
household utensil wearing apparel
and the original sub-clauses (v) or
(vi) should be restored and also the
exemption for the rulers in respect of
the houses should also be taken out.

Shri V. Raju (Visakhapatnam):
Mr. Deputy-Speaker, Sir, the Wealth-
tax Bill has evoked an exiremely
lively debate and for one I feel that
the tax proposals have a larger mea-
gure of support from the Opjposition
than possibly f-um the Treasury Ben-
ches.

Some Hon. Members: No, no.
Shri V. Raju: I know that when
ultimately the vote is taken, discipline
would operate and the measure final-
ly passed. However, 1 believe that
.analysing this opposition would help
to a large extent to clarify and clear
the attitude that Socialists should
bhave towards this particular piece of
legislation. I believe that in the pre-
sent context of opinion in the coun-
try, taxation on income is assumed to
be an act of socialism and therefore,
to the extent that the wealth-tax or
the allied taxes would lead to taxing
income accruing to assests, either of
companies or of the individuals con-
cerned, who own capital, this tax is
being opposed by a large section of
the Members present. 1 know, how-
ever, that a wealth-tax would neces-
sarily and must apply to capital as
such not merely income. However,
the argument is being introduced to
say that the aggregated total of taxes,
aggregate here meaning income-tax,
wealth-tax, the existing super-tax
and the proposed expenditure tax. The
hon. Member Shri Morarka from
Rajasthan said that in a nation like
Sweden, not more than B85 per cent. of
the total taxes collected on all heads
in a single year should be collected
from current revenues. Therefore,
wealth-tax should conform to, or con-
fine itself, within the return of income
in a given year and only in such an
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instance, such a tax will be ligitimats,
but otherwise, it would be a retro-
gressive tax, as it affects capital hold-
ings.

I think that in this context guoting
situations from abroad would be of
little or no value. I do not lknow if
the purpose of Government is neces-
sarily to tax capital. But, {f that is
the purpose, then this is extremely a
laudable measure even though I would
term it as only one of a start, because,
the extent of capital tax envieaged in
this whole enactment is not more than
one and a half per cent. when it
reaches a certain ceiling and above,
and therefore, I cannot understand
why there is or should be such a
great objection to this measure, I have
only one example. In the Soviet
Union, where incentive to save is
guaranieed to the population, apart
from the fact that the earner in the
Soviet Union is not allowed to accu-
mulate wealth in the form of means
of production, and wherever savings
are available to the people, such
savings not only are legitimate but
are expected to be the form in which
that particular society saves for re-
investment within the capital struc-
ture of the nation. Even in such a
situation, periodically a revision has
been made of the savings made in that
society. In other words, if indivi-
duals save money Iin that economy
and they invest such savings in Gov-
ernment holdings once in ten or fifteen
years a revolution is made. I think
after the war,—I am not gquite sure
on the exact date—I think it was dur-
ing 1648-50, the rouble was devalu-
ed because of inflationary tendencies.
I am not sure of the year, and my
friends would tell me correctly. In
that devaluation process, uan indivi-
dual was allowed to continue to hold
bonds if that was the accumulation
of his savings the outcome of service
and—effort in the communmity. Simi-
larly, my friends would like a provi-
sion to be made that genuine incen-
tives, genulne earnings of individuals
in the pursuit of service to the nation
should be exempt wholly or to a large
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extent from a recwTing capital levy
annually. The State should merely
apply the tax in the form of adirect
capital levy at that point once in 5, 10
or 15 years, when over a period of
time, the economy requires re-revision.
1 can understand the rationale, but
here by no stretch of imagination are
the means of production being with-
drawn from private holding. Even in
the case of capital taxation on com-
panies, the company itself, when it
pays the tax, redistributes the burden
of that taxation on two planes, It
revalues the capital holding as among
its own shareholders; to that extent,
the basis of the tax drops or becomes
limited over a period of time, or the
transference of the asset is within the
aame segment or class the captalistic
holdingy

In other words, supposing an indi-
vidual or a corporation has, for the
purpose of this tax, sold out its hold-
ings, 1t necessarily has to be repur-
chased by the same class in soclety
and therefore, there Is no question of
redistribution of the capital holding
or the right to means of production,
which Is the prumary aim, I believe
of socialism Ultimately we cannot
define soclalism mcrely as one of dis-
tribution of equitable income ‘The
right to spend and the right to earn
alone is not merely the factor to be
controlled under soecialism, but the
right of owmership of the productive
sources have necessarily to be equalis-
od in a socialist economy and I am
afraid this taxation measure does not
allow for that purpose to be ful-
filled

There are a number of major rea-
sons, 1 belleve, which are being put
forward to support this plece of legis-
lation. The Finance Minister has
been telling us during the last one
month or so that the needs of a tax
become more and more important
because of the requirements of the
Plan. The overall question of the
second Five Year Plan looms large
before us. Here I would just like to
make a passing comment, because I
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know that the whole tax structure
has been -discussed just yestsrday and
today when the ¥Finance Bill was
taken up. ‘When the question of dis-
cussing taxation and justifying taxa-
tion under the Finance Bill came up,
the main question of Rs. 93 crores
and odd of new excise taxes wWas
justified on the ground of the Plan.
Here, I believe that the Finance
Minister may be going partially
wrong in his estimate

On the one hand we find in the
country that agricultural facilities are
not being availed of, even though
provided for under the schemes of
the first Plan and the second Plan.
Secondly, in the case of basic con-
sumptivn, such as cloth, today the
the stocks of cloth in the country are
far higher than they were before.
Such a situation would demonstrate
to the nation that the common man,
the smallest tax-payer, whether he 1s
a ryot or a person who 1s wage earner
and has to live in this country and
pays indirect taxation in the form of
various taxes that are bemng levied
on petrol, kerosene, matches, tax on 1n-
creased railway passenger fare etc., or
the various other smaller taxes—there
dre a whole lot of them—are not able
to absorb the benefits provided under
the Five Year Plan They are not
able to utihise the excess production
that 1s today available either through
Government agency or through tne
agency of private capital As such.
the present tax would, I believe
to a large extent rectify the excess
increase in the private sector, which
has been there during the last three
or four years, which has been creat-
ing an imbalance in the economy and
mn  the Plan programme that the
Finance Mmister is putting forward. I
can understand the argument that in
the case of State production enter-
prises and the priority given to steel,
a large measure of saving in foreign
exchange would be available to the
nation when the steel plants begin to
produce But in the case of private
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capital, the abcumulation of consu-.
mer goods in our store houses only
Jeads to an imbalance and necessari-
ly to a feeling In capitalist circies that
on the one side there must be a total
subvention of their efforts by Gov-
ernment agencies and on the other,
the necessity for increasing the export
quotas should be actively pursued by
the Government. This will not
always be possible and therefore, the
present Bill should be used as a source
of blood-letting. The capitalist hold-
ings, which are begining to grow too
Quickly and too artificially because
of the desire of Government to in-
crease the period of industrialisation
during the Five Year Plan must ve
necessarily curtailed and_therefore, I
would support not merely the present
Bill, but I would ask that for the goou
of this country, the slab of taxation
on capitalist holdings should be in-
creased, because that would be one of
the mothods whereby the present
economy could be made to balance
itselr.

A number of exemptions have been
given, which frankly I am not able to
support. In clause 4, the Explana-
tion says:

“For the purposes of this sec-
tion, the expression ‘transfer’ in-
cludes any  disposition, trust,
covenant, agreement or arrange-
ment, and ‘an irrevocable trans-
fer’ includes a transfer of assets
which, by the terms of the instru-
ment effecting it, it not recovera-
ble for a period exceeding six
years or during the lifetime of the
transferee.”

17 hrs,

I do not see why there has been a
limitation. I believe that once a
iransfer has been made, re-transfer
of the assets to the individual, when-
ever it takes place, should be subject
to the tax. Further more, no pro-
wision is made for taxation of the
transfer itself. As a mat‘cr of fact,
the basis of the whole taration has
been the Kaldor report. I do not
think it is very fair to keep referring

28 AUGUST 1857

Bill, 1937 10580

to that report. Because, I believe
that even though we hav= a tendency
in this country to call upon foreign
exports, a stage should soon be reach-
ed wherein our own flaca. policy may
evolve in such a way that we can
create independent policies for ou-
selves. As such, this continuous re-
ference to this report, [ beileve,
dsmages the purpose for which tnat
is being put forward. However,
that report, it has becr suggested
that a gifts-tax should be one of the
ways Iin which tax svasion could bpe
stopped. I do not know why the
gifts-tax has not been introduced.

Shri C. D. Pande: That is coming
in November.

Shri V. Raju: I that assurance
comes from the Finance Minisler, I
would take it. I lhiipe it comes next
time. Shri C. D. i’ande savs it is
coming.

Shri C. D. Pande: It is a certainty
now.

Shri V. Raju: So far as exemptions
are concerned, in sub-clause 2 of
clause 5 it is said: .

‘Wealth-tax shall not be pay-
able by an assessee in respect of
any deposit made by the assessee
with the Government or in any
gecurity of the Governnfent or of
a local authority not specified...”

I think this clause would, to a large
extent militate against the payment
of tax by corporation. I know that
the savings of profits, that is, sinking
funds of companie: are taday to be
maintained in deposit with the Re-
serve Bank. But, still these assests
have yielded, do yield ari continue
to yield a profit to the curporation in
so far as borrowing are made from
banks against such holdings on which
current business is transacted. 8o
far as this wealth as profit 15 collect-
able or is made at the source of capi-
tal and also at the source of profit,
this allows for the capital holding
to go exempt, I cannot understand
why this cushioning of the financial
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basis of a corporation is being allow-
ed by the present Government. To-
duy, one of the main probleuis before
us is the question of gradual or creep-
ing inflation. All means chould be
adopted by the Finance Minister to
see that assets which do not come
under the tax’s purview shoula not,
as far as possible, go exempt from
taxation if they are to be used faor
production purposes, because, as I
have earlier pointed out the present
production has reached a stage where
it is being bogged, where it is unable
to be consumed within the econumy
of the country, because of the cumila-
tive deterioration in the purchasing
standard of our people: not merely
the income-tax payer, but the general
masses of the people who have been
so ¢ver-burdened with taxation.

So far as the general exemptions
made under clause 5 are concerned,
there are quite a lot of exemptions
to both individuals, to the aristo-
cracy and also towards individuals
who invest in companies or private
corporative holdings. Here, 1 would
like to suggest that the emphasis
towards exempting under item (xvi)

ten year treasury gavings deposit
certificates, fifteen year annuity
certificates, deposits in post office
savings banks, ete., would not be

incompatible with the goal of social-
ism. But, in the case of individuals
holding shares in a private capitalist
holding, I believe a different basis of
assessment is necessary.

8hri Morarka from Rajasthan tried
to distinguish between the tax being
levied on an individual and the tax
being levied on a corporation and
tried to state that the impersonal
nature of a corporation, would require
it to be exempt from this taxation.
He said that a corporation being an
inanimate body should mnot be
subject to the same concepts of
equity of justice as an individual.
Unfortunately, the main problem of
capitalism is that it wears the im-
personal garb of a corporation. In
the name of a corporation, certain
familles, certain castes in this
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country are able not merely to wield
unlimited political influence, but also
have unlimited financial resources at
their disposal. Therefore it is that
I would say that in the case of an
individual investing in the imperson-
al or Government sector there might
be an argument for exempting him
from taxation. Furthermore, I would
say that it would be an incentive for
saving in the economy. Wherever
the individual invests in Government
bonds or securities and where we
know that the State is the investing
agency, where we know that Gov-
ernment activity leads to develop-
ment, in such ingtances, I would go
to the extent of saying that exemption
should be given. I would give the
example of Soviet Russia where
there is no income-tax, for the
obvious reason that money is owned
and held.....

Shri C. D. Pande: Up to 20 per cemt,
there 1s.

Shri V. Raju: It may have been
introduced lately.

S8hri C D. Pande; When you were
there, it was not there

Shri V. Raju: I have never been
to Russia yet. Any way, certain
capitalist economies have a tendency
to criticise this exemption on tax as
very low. But, there 15 a wvalid
reason and that 1s that the holding
18 in State securities. The State is
the developing agency, Further, any
transferance of such assets at the
death of the individual can only be
towards continuing a certain mini-
mum or maximum standard of living
of the family concerned which has
developed the money holding through
its own personal effort. While in this
country, when you invest in corpo-
rations business assets, the private
capital holding continues intact
irrespective of the tax levied, unless
the Government is prepared personal-
ly to take over the assets that
become available in the market and
become the owmer of such assets, till
such time socialism can never be
introduced. Because, the sum total of
the private holding would remain
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private hands. This is a very import-
ant fact. Not merely for the purpose
of waluation of property under the
tax proposals, but even fram the
standpoint of owing sizeable holdings
in corporations and sizeable holdings
in the means of production of the
aation, Government must start taking
over assetg and utilising them. I shall
later spesk on the clauses,

Shri C. D. Pande: I had no inten-
tion to participate in this debate
because I had had my share only
two days back, and that too a full
share. But when I heard the speeches
of a few members here, particularly
that of Mr. Murthy, I was a little
pained. He said that the Select Com-
mittee hax betrayed the trust reposed
on it by the House. 1 take strong
exception to this expression because
I feel the Belect Committee has in
all sincerity and |Thonesty came to
these conclusions, I can assure you
that no section of the House prevail-
ed there. It was a well-represented
body. All sections had be=n there and
it is a compromise that we have
arrived at—a golden mean. I can
definitely say that because I was a
member of that Committee. T know
there were extreme members there—
Mr. Menon, Mr. Gandhi and others.

Shri Narayanankutty Menon: I pro-
test against his reference to me as
an extremist.

Shri Feroze Gandhl: He has called
me also an extremist.

Mr. Deputy-Speaker: It is a compli-
ment.

Shri C. D. Pande: What I was saying
was that this is a via medic—a
golden mean. It is a compromise, and
a compromise in a good direction.
People have made a great deal of
capital by saying that there have
been a large number of exemptions
and expectations of revenue have
been watered down and it will come
to nothing and so why don't you
drop it? I want to dispel all the mis-
understandings. What was the
revenue expected out of this Bill? It
was 15 crores of rupees. Whatis
the new expected revenue? \After all
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carrect me H I am wrong. After
giving away all those exemptions, we
have loat in all about Rs. 2§ crores.
This has been given so that our men
may hot be unnecessarily harassed.

I was really surprised that
Mr. Sarhadi took exception to.clause
9 of all clauses where we have
made exemption in the case of
wearing apparel, furniture, utensils
etc, Nobody in the Select Committee
or in the House raised a single voice
or said that exemption should not be
there or that this provision should be
deletrd. Nobody shall purchase things
just to avail of this exemption. He
says that this will be a great source
of harassment. I wonder how his
economics works. Suppose a man
purchases a thing for Rs. 100 today.
What will be the price of it the next
day. It will be about Rs, 80 or
Rs. 90. Do you think that a person
of the higher strata of income will
purchase furniture, tables and
curtains so that the next day his
capital may be levied at 60 or 70
per cent. Members have also
suggested that people will become
extravagant and they will spend
more, But then there is the Expendi-
ture-Tax Bill. I don't think that
many people in this land of our
own will spend money in order to
make Rs. 60 out of Rs. 100. This is
bad economics. This never works.
This is only imaginary. Members
should not be carried by such things.

Then there is the other point
about exemption for losing concerns.
Nobody who holds any wealth above
Rs. 2 lakhs is exempt from the
wealth-tax. If he holds a share even
in a losing concern, that share is
taxed. You should realise that it is
the amount fhat is invested in the
company and the eompany that s
losing. Therefore, the Select Com-
mittee, in its wisdom decided that it
is fair that such companies should
be left free because the shareholders
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of that company have been taxed. The
only thing is that he has been spared
of double taxation. Of course, there
were many in the Committee, with
whose views we do not agree. They
wanted that there should be no taxa-
tion at all on companies because
taxing the company and again the
shareholder would be double taxation.
But we were committed to some-
thing and so the Committee in its
wisdom—Shri Prabhat Kar knows it
—came to that conclusion because
companies were ultimately taxed.
That is the opinion of the Committee
and we have got the fullest confi-
dence in that Committee. Therefore,
the remarks of Mr. Murthy that the
Committee have betrayed the trust
reposed on it by the House was
absolutely unfair and unkind to the
Committee. The fact is that the
decision of the Committee was a
compromise arrived at by all sections
of the Committee. Everyone gave his
personal opinion and finally accepted
this decision in the national interest.

I can assure you that our Finance
Minister is not a man who will
easily give in. He only gave in when
he thought that harassment can be
avoided. He was more concerned
about finance and when we assured
him that all the exemptions will not
involve more than Rs. 2} crores, he
said that it was worthwhile and he
agreed to that.

Shri Feroze Gandhi: On a point of
order. The hon. Member, while he
may refer to the proceedings of the
Select Committee, has, I think, no
right to say that the members of the
Select Committee gave up their
opinion. If we have expressed an
opinion, we will stick to it and there
are members of the Select Com-
mittee who feel that what has been

done to the original Bill is not
proper.
Mr. Deputy-Speaker: That has

been expressed already. I was follow-
ing the hon. Member quite closely.
He was referring in general terms to
the members. He did not particularly
mention any hon. Member, Therefore,
there iz no cause for any objection.
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Shi C. D. Pande: I am sorry. I
do not know to what Mr. Gandhi took
objection. T said that people do hold
different opinions but yet in the
interest of a good formula they
accepted a vig-media.

Mr. Deputy-Speaker: Mr. Feroze
Gandhi says that even now he holds
the same opinion.

Shri C. D Pande: The Finance
Minister agreed to most of the
suggestions because he felt they were
just. At the same time, he was very
keen that no big slice of revenue
should be lost. )

Mr. Deputy-Speaker: The hon.
Member may refer to the decisions of
the Committee or say that they were
just, proper and equitable.

An hon. Member: There are a
number of dissenting notes.

Shri C. D. Pande: There were &
number of people who were quite
panicky. They were accommodated a
great deal in the deliberations. Re-
garding amendments and suggestions
relating to exemption, particularly
the one relating to clause 9, nobody
in the Committee raised any point
about this matter.

So, may I point out that the
remarks made by Mr. Murthy are
not proper? The Committee has done
its work very honestly and in the
national interest and has come to a
golden mean and, I am sure, the
House will pass It without any
amendments.

Shri T. T. Erishnamachari: If you
will permit me, 1 should like to say
that, though I was not the Chairman
of that Committee, I take full
responsibility, If I felt that there is
anything wrong in it, I would have
written a minute of dissent. So far as
the Select Committee is concerned,
irrespective of what transpired there,
the result is the thing and I teke full
responsibility for it, though Gov-
ernment have presented the report.



10868 Weaalth-Tax

Shri Ghesal (Uluberia): I do not
know whether 1 should congratulate
the hon. Finance Minister or I should
curse him,

Mr. Deputy-Speaker: He may not
do either of the two.

Shri Ghosal: Though in conception
it is welcome, still if we go into the
provisiona of the Bill, we shall find
many things which are not really
to the fundamental principle of taxa-
tion. People are taxed for the needs of
the Government for,the development of
society and for the prosperity of the
country, but the capacity of the
people varies from man to man which
has to be taken into consideration.
In our country the structure of the
society is such that most of the
people are poor and it is not possible
to introduce any tax system by
which the poor people can be over-
burdened while giving exemptions to
the rich. Also, the basic tax struc-
ture should be based on the tax-pay-
ing capacity of the lowest rung of
the ladder in the society, and only
then can it be on a progressive basis.

It we go through this Bill we find
that the loopholes through which
generally tax evasion takes place
have not been plugged, but rather
they have been enlarged by the
Select Committee report. Scope for
tax evasion has been given through
these legal loopholes or exemptions
given in the Bill and through the
machinery of tax realisation. These
are the means through which taxes
are generally evaded.

One of the loopholes is in regard to
trust property. We know how these
trust properties are being administer-
ed by the trustees and how the
income and expenditure accounts of
the trusts are submitted to the
income-tax officers.

Much has been said in favour of
exempting the com}’anies while tax-
ing the individuals because there are
accounts and balance-sheets, but we
know that the Income-tax Investiga-
tion Commission had found that
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evasion had been resorted to by the
companies, and not so much by indi-
viduals. Therefore, another loophole
is there.

The word “animal” has been intro-
duced in order to include dogs, race
horses etc., owned by the rich people.

Regarding the exemptlon given to
Rulers, of course, the Finance Minis-
ter has referred to the bars in the
Constitution, but they can be removed
by amending the Constitution. Se,
there is no justification for giving
this exemption to the Rulers who are
considered as a privileged class in
our society.

A special provision has been made
for exempting jewellery. It has been
well said by Pandit Thakur Das
Bhargava that this exemption should
be reduced to at least half.

As regards exemptions for com-
panies of five years’ standing, it has
been said in the House that these
companies some times change their
names by a fake transfer of the
assets of the company and open new
companies by changing the names.
We know that these businessmen
many times change their forms in
order to avoid income-tax and sales
tax, particularly in our State. Hence
they should not be given thizs oppor-
tunity of tax evasion.

Another loophole for tax evasion
is the retention of the present
income-tax machinery for realising
this tax. We have found that the
income-tax machinery has totally and
miserably failed in the realisation of
taxes, and it is evident from the
Income-tax Investigation Commis-
sion’s report that many of the com-
panies, in spite of this income-tax
machinery, had evaded payment of
tax and the Government had to
surrender to the capitalist section.
We also do not know how much
amount has been realised from this
capitalist section under the disclosure
scheme. That proves that the machi-
nery that exists at present has totally
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fafled in the realisation of income-
tax, and if we have the same machi-
nery for realising the wealth-tax
also, it is bound to fail and we can-
not realise the amount that we expect
to.

As regards the schedules, I submit
that the ipitial slab of exemption is
too high. It should be reduced to
half for both companies and indivi-
duals. No exemption should be
given to companies, because we know
that “these companies earn profit and
there is no ground why this exemp-
tion should be given.

If the Government is serious about
implementing the Plan, they should
take steps to plug the loopholes;
otherwise, mere lip sympathy for the
Plan will not bring any results. Of
course, from the different versions
given by Shri Morarka and Shrimati
Renuka Ray, we find that there is
something wrong going on even
within their party. Without going
into those internal differences, I
would only say that it also streng-
thens our view that really a doubt,
a suspicion, has arisen in the minds
of the Members who are reasonable in
thinking, that this wealth-tax really
could not be implemented to bring
good to the country and also bring
money to the Exchequer.

—

WORK-SITE CAMPS IN WEST
BENGAL ,

Mr. Deputy-Speaker: Now we take
up the next item. Shri A. C. Guha
to raise an half-hour discussion.

~8hri A, C, Guha (Barasat): This"

is in eonnection with a question of
mine which was to be replied on
t4th May, 1957, but then the hon.
Minister for Rehabilitation gives me
a reply that the information is being
collected and will be laid on the
Table of the House. Then on 6th
August he has supplied this informa-
tion wherein he has stated: €a)There

.
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are no work-site camps in West
Bengal and Tripura; (b) to (h):
Does not arise.

In (b) to (h), I asked for certain
details as to the time when they were
established, the number of displaced
persons in the work-site camps and
the nature of workgiven to them,
the annual income earned by them,
the amounts spent on them and whe-
ther there was any rehabilitation
scheme formulated for them. To all
these questions, he gave an omnibus
reply ‘does not arise as the work-site
camps are no longer existing’.

In the annual Report of the Reha-
bilitation Ministry for 11956, I find
there are 44 work-site camps men-
tioned with full names and descrip-
tion, the number of persons accom-
modated in each camp—the total
number being near about 43,000 in
44 camps in different districts of West
Bengal. So I cannot understand how
he has replied that there are mno
work-site camps in West Bengal and
Tripura. I do not like to raise the
question of Tripura, but as for West
Bengal, according to the Administra-
tion Report which covered the period
upto 31st March officially, there were
44 work-site camps accommodating
nearly about 43,000 persons.

If my memory does not fail me, I
think even in May there were work-
site camps. I saw them with my own
eyes. I do not know what has hap-
pened to them during this period of
two or three months. I have nothing
to say against work-site camps as
such. I rather support the idea that
these refugees should be made to work
somewhere and Government should
provide some work for them. In 1933,
a committee was set up to
look into the rehabilitation work
in respect of East Bengal refugees.
That Committee also recommended
that work-site camps should be set
up. But it specifically mentioned
under what conditions the work-site
camps should be set up. The Com-
mittee suggested that the DVC or
some other semi-government organi-
sation and the State Government also
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should be asked to give some con-
tract work to the Rehabilitation
Ministry who should get it done
through the refugees. Work-site
camps should be established in such
places as would ensure some work
for the refugees as also their reha-
bilitation and Government would

supply the necessary work-load for
them.

I have seen some of the work-site
camps myself and I think that the
idea has been completely ignored.
People are simply taken to the rural
areas and put there in the open
without any enclosure or hutment or
house. Some tents were pitched and
they were asked to reside in them.
The usual life of the tents is 9 to 10
months, but they are continued even
for 18 months without replacement in
time.

I have my fundamental objection t«
accommodating refugees in tents. )
shall take that up tomorrow. Today
I am confining myself to the work-
site camps. On 14th March this year,
when I was myself a Minister
I wrote to the hon. Minister about a
work-site camp. I found it a very
fine exhibition of human sufferings

and miseries. I concluded my letter
to him thus......

Shri D. R. Chavan (Xarad): There
is no quorum.

Mr, Deputy-Speaker: The bell may
be rung—Now there is quorum. The
hon. Member, Shri A. C. Guha, may
continue.

Shri A. C. Guha: I was just refer-
ring to what I wrote to the hon.
Minister on 14th March. I concluded
miy letter with this sentence:

“Spending lakhs of rupeées
every month simply to breed dis-
content is not a wise policy for
any government.”

I felt very unhappy at the sight of
these work-site camps. I have seen
a number of them. That, of course,
may not be quite in order for the
present discussion.

My point is that the reply which
the hon. Minister has given is quite
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unsatisfactory and incomplete. I think
he has evaded the main issues to be
replied. When there is a mention of
these work-site camps in the Admi-
nistration Report of the Ministry, I
do not know how he can say that
there are no work-site camps in
West Bengal. My qumstion, as I said
earlier, was scheduled to be replied
on l4th May. Whether there were
no work-site camps on 14th, is the
main point. What has happened to
those work-site camps which have
been mentioned in the report of the
Ministry? What has happened to
the people—about 43,000 people were
accommodated—in those work-site
camps? If they have changed the
names of these camps, I can under-
stand that. But simply by changing
names they cannot solve the prob-
blem. Even if they had removed the
persons from those camps, I think he
should have replied my question from
(b)) to (h), because even after
31st March, or after the date when
the work-gsite camps might have been
abolished, or the names might have
been changed, the issues raised in (b)
to (h) would be quite applicable and
pelevant. I think the hon, Minister

should give his Teply to all these
points.

What is more important is, what
has happened to those people who
were residing in the work-site camps.
As I have stated, one of my questions
was whether any rehabilitation sche-
mes have been formulated for them,
if so what are they? This is a more
important question to which I would

like to have a categorical reply from
the hon. Minister.

As I have stated earlier the position
of the refugees in work-site camps is
most miserable. I invited the hon.
Minister to visit at least one work-
site camp with me. He would have
then realised the position of the
refugees there. Simply by changing
the name they cannot change the

position, change the Iot of the
refugees.

What has been done to these
refugees? That is a relevant ques-
tion, which I hope the hon. Minister

would answer. \
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Sir, I shall not take any more time
as the hon. Minister might take some
time and other Members also who
have supported my motion for this
half-hour discussion, might take some
time. But, before I conclude, I would
agamn say that I have no objection to
work-site camps as such, rather I
support the idea on which the work-
site camps were recommended by the
committee 1n 1953, But the work-
site camps as they were being main-
tained in West Bengal, as I have
seen with my own eyes and as stated in
my letter, are simply an exhibition of
human miseries and sufferings, and
the Government was not at all wise
m spending the money in that way.
In one place I found that the local
people also were annoyed because of
these work-site camps. About 1,200
people were put in a particular village
and the Government gave them for
food only Rs. 12 a month each up to a
limit of Rs. 60 per family, whatever be
the number in each family, cven if the
number exceeds filve members. With
this Rs. 12 they cannot maintain
themselves. What were they doing
then? They were pilfering and rob-
bing and doing all sorts of anti-social
things in the villages. In a public
gathering these things were said
before me. One of the villagers was
asked what offence they had com-
mitted to merit this punishment.
One refugee stood up and said that
what has been stated was perfectly
correct, that there was nothing
untrue in it. He added, “what can
we do? We are paid only Rs. 12.
We cannot subsist on this point” the
local people also admitted that there
are difficulties for the refugees, for
nobody could subsist on such an
allowance. The spending of few lakhs
of rupees every year at that particular
village did no good to anyone. The
result was that the local people were
annoyed with the Government and the
refugees were annoyed with the Gov-
ernment. We are alienating the
sympathies of the local people there
and also of the refugees.

So, if the Government now change
the policy as regards the work-site

Re. Work-Site Campe in 10572
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camps, I should welcome it. But I
would like to be enlightened on this
point: what is the present policy
about those people who were so loug
residing in work-site camps. With
these remarks, I would like to resume
my seat. I hope the hon. Minister
will enlighten the House on these
points,

Shri Harish Chandra Mathur (Pali):
I have associated myself with this
demand for an half-hour discussion
only to emphasize that it is not a
regional question, but a national
question in which we are all deeply
interested. I hope the House is
awdre that the hon. Finance Minister,
while speaking on the general budget
on the floor of the House, stated that
we have spent about Rs. 80 crores on
the rehabilitation of refugees for
West Bengal, but we have not been
able to rehabilitate any. He was
frank enough to admit that this is a
very serious indictment against the
Government. Shri Guha, in ralsing
this question, has spotlighted the
attention of the House on a very
specific 1ssue, and in fact, he brings
our attention to a particular matter
as to how this money has been
frittered away.

It is obvious from the reports that
there were 44 camps and the very
name, work-site camp, indicates that
these camps were really rehabilita-
tion camps and not relief camps. As
distinct from the relief camps, their
very name indicates that they are
camps meant to rehabilitate the
refugees. But it appears that after
these ten years not one refugee was
rehabilitated. I do not know what
happened. It appears there are no
such camps now. The hon. Minister has
stated that there are no such camps.
So, they could not have vanished
within a year. There were 44 camps
and there were about 40,000 people
In them. Mere changing of the name
does not solve problems. As a matter
of fact, it was expected of the hon.
Minister that he would state what
happened to those camps and what
has happened to those pecple. The
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question was what has been done to
rehabilitate these refugees. No answer
was given. Rather, the answer was
evaded and the answer was given
that “there are no camps and the
problem does not arise®. I do not
think we are going to solve this big,
vital problem by saying that there
are no camps and that the question
does not arise,

As 1 submitted, the hon. Finance
Minister himself made a clear state-
ment on the floor of this House that
this is a serious indictment against
the Government. I think a fuller
information should be given and I
think better care should be taken In
future about the rehabilitation of the
refugees and we should not permit
ourselves to just waste all the money.
I find that the hon. Minister, while
speaking on the Demands relating tc
his Ministry, agreed that it was a
human problem. Of course, nobody
denies that there are difficulties in
solving this problem, but the Gov-
ernment should have conducted them-
selves in a proper manner. I do not
know; there are so0 many works

Mr. Deputv-Speaker: If the hon.
Member wants a replv, he must put
the question and he should coneclude,
so that the answer may be given.
What is }‘ﬂs question?

Shri Harish Chandra Mathar: My
question iz, how these reftugees have
been rehabilitated: what has been
done during all these vyears? This
question has added importance
because of the observations made by
the Finance Minister. I want to
know what has happened to those
people and to those camns: how they
have been rehabilitated and whether
they were merelvy relief camps and
now they have been dispersed.

The Minister of Rehabilitation and
Minority Affaltrs (Shrl Mehr Chand
Khanna): The question that was
asked by Mr. Guha was of a spacific
nature. The information sought from
me was the number of work-site
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camps in Bengal and Tripura and
their names, when they were estab-
lished and so on and so forth. This
question was tabled somatime in the
month of May. As very detailed and
elaborate information was sought for,
1 said that the information would be
collected and laid on the Table of the
House in due course. This informa-
tion was supplied to the Parliament
Secretariat, I think, on the 6th
August, 1957.

At that time I did not have a single
work-site camp in the whole of West
Bengal or Tripura. If the information
sought related to the work-site camps
previously set up, if it related to the
44 work-site camps, that information
has been categorically stated in our
annual report and is printed on pages
68 and 69. There, all the 44 names
are given and we have stated
that the number of persons in
the work-site camps till the
end of March, 1857, the period to
which that report relates, was 42,822,
That is the correct position. I thought
very rightly, that the information is
sought in connection with the work-
site camps that existed on a particular
date, the date when the question is
asked. I am repeating myself. If
the information related to the period
which is covered in the report of my
Ministry for the period 1956-57, that
is given there. There is no question
of seeking information on that score,
because it would have been very easy
for me to say, I may refer thehon.
Member to pages 68 and 69 of my
report”. But as the question related
to the existence of work-site camps
when that question was answered, so
we sought the information from the
State Government. According to the
information given to us by the State
Government,” there was not a single
work-site camp existing in the month
of July or August either in West
Bengal or Tripura.

What has happened to those work-
site camps? Why have they been
abolished? What has happened to
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the population that was in the work-
site camps? These are wvery rele-
vant questions and I can answer them
fully.

These work-site camps were set up
in the year 1853-54 and they existed
during 1955-56 and 1856-57. We
provided the displaced persons with
work to the extent possible every
year and this went on. But on the
one side the work dried up, because
it was only work of the nature of
filling, levelling and all that, which
could be pgiven to those people,
because they are unskilled workers.
You eannot give them any skilled job.
On the other hand, the camp popula-
tion in the West Bengal, unfortunately,
shot up from 14 to 3} lakhs. Un-
fortunately, work also dried up. There
i no more work available so far as
the State Government is concerned. 1
am grateful to the State Government
for all that they have done all these
3 or 4 years in providing work for
these people If they have no work
of the nature that could be given to
these displaced persons, naturally, I
cannot force the State Government to
create work. It is not work of the
type of test relief work or something
like that.

Mention has been made that we are
payving very little to each displaced
persons The amount may be Rs. 12/-
But, that is not all. In addition to
Rs. 12/- that we give to each person
who is living in a camp, we provide
medical relief, we provide shelter, we
give education and it practically
comes to round about Rs. 22 per head
The expenditure on an average on &
displaced person in the eastern region
comes to round about Rs. 22 per month
per head. Our expenditure today, as
I said in the House the other day, was
Re. 2 lakhs a day, on the maintenance
and feeding of these displaced persons.

The work-site camp is a sort of re-
lief camp. These people are in the
relief camps. They are Hving there.
We take them to a work-site camp
where work ean be provided. Not

West Bengal

even that. When ‘we take a persen
there, knewing that the man carmnot
poasibly earn on unskilled work more
than Rs. 1-8-0, that i{s Rs. 44 per
menth, we take his family members
into consideration. If the number of
family members is three and the earn-
ing capacity of the man is Rs. 45, the
question dees not arise. If the man
has got more than three members,
what we are doing in the work-site
camps is, with a view to see that no
hardship is caused to the family, we
give at the rate of Rs. 2-8-0 per famfily
members per week to subside. Bo
that, if the number is more than three,
and there are two more family mem-
bers, we would give Rs. 5 a week or
Rs. 20 a month, plus Rs. 45, that is
Rs. 65, which, we feel, should be
adequate for a family of five mem-
bers. More so, when accommodation,
water, lighting, everything is provided
free ‘When we are giving work to
the people in the work-site camps, the
idea was gradually to divert them
from idle life in a camp to some kind
of work. We gave this work for 3 or
4 years 'That work, so far as the
State Government is concerned, has
dried up.

‘What happens to these people? They
are in the camps.

Shri A. C. Guha: In
places?

the same

Shrli Mehr Chand Xhanna: Wiil
you please let me go on? They are
in relief camps, as far as I can say. In
case a specific question is tabled re-
garding any particular work-site camp,
I should be glad to give that informa-
tion. The informatien that has been
supplied to me is this Each person who
was in a work-site camp, for whom
no more work could be provided, is
in the ordinary relief camp. The same
facilities are given as are being given
to any displaced person in any relief
camp. There is no question of any
hardship. If Shri A.C. Guba, feels that
Rs. 12 per month is inadequate, I
should have been very bhappy if he
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had raised the matter three months
sg0 when he was in the Ministry of
Finance. I he had given more
money, 1 would have given more
money. It is all right talking all
these things today. I am only telling
that he was my colleague. He was
in the Ministry of Finance; I was in
the Ministry of Rehabilitation. You
are more sympathetic towards the
cause of displaced persons than I am.
If you felt, and very rightly too, that
Rs. 12|- is not adeguate, you should
have written me a note. I would
have taken it to his own Finance
Secretary or Joint Secretary and told
him, here is the note of your Finance
Minister, please give more money.

I am prepared to pay according to
the new formula. But it is rather a
sirange thing that if I feed them, I
am accused of extravagance and
waste. If I am spending more as Mr.
Mathur has said, I am accused that
I am spending more money. If I am
spending less, then also I am accused
I am rather in a very difficult and
embarrassing position.

Shri T. B. Vittal Rao (Khammam)*
Give them gainful employment.

Shri Mehr Chand Khanna: 1 am
coming to it. Actually, all these mat-
ters were discussed at the time when
the Demands relating to my Ministry
were before this House. 1 told you—
you were in the Chair—the steps that
we are taking. We have done one
thing very significantly, and that is
thls. After the work-site camps were
abulished in Bengal we experimented
a schemc, which we have (tried
in Faridabad and with success, of
providing work to the displaced per-
sons themselves, eliminating the
PWD. and CPW.D. It is a very
difficult job. What we are doing now
is to give the work to the displaced
persons themselves. They are my la-
bourers, they are my group leaders
and they are my contractors. We
have done it with very great success
in West Bengal. We have extended it
to Tripura. They are doing even some
kind of manual lsbour. I have seen

West Bengal

a cglony a few months ago. There I
saw school teachers and college stu-
dents working aon the construction of
their own roads. On an average round
sbout 4,000 persons were employed
on the construction of this work in
the end of March 1857. We had given
them wages of nearly about Rs. 14
lakhs. Though in the three or four
years’ life of the work-site camp in
West Bengal only Rs. 7 lakhs or Rs. 8
lakhs have been given as wages, dur-
ing the period of about 8 to 10
months, under the construction
scheme that we have started in West
Bengal, we have given nearly Rs. 14
lakhs 1n the form of wages.

So, I can assure you that there was
no question of my evading an answer
because it is very simple for me te
say: here are the 44 work-site camps,
they are situated at such and such
places. The number of persons is also
given in the report. So, 1 thought that
Mr. Guha wanted information Aabout
the present state of affairs, the situa-
:’mn prevailing there on a particular

ate.

" Shri A. C. Ganha: On & point of
order. The hon. Minister has stated
that in his reply he will give the sitn-
ation on the particular day on which
he replies. My question was scheduled
to be replied on the 14th May. If he
takes six months' time and then he
Eives & reply on the situation as pre-
vailing after six months,is it correct?

~ Mr. Deputy-Speaker: 1f the answer
i1s given in August then, certainly, the
hon. Member would be anxious to
know the situation as it prevails on
that day. If the hopn. Minister bad
given an answer on the position as. it
exjsted in May, that, perhaps, woyld
have been out of date. Many changes
would have taken place.

€hri A. C. Guha: The original date
was the date on which the informa-
mation was to be collected . So the
information related to the situation
on that day.
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Mr. Deputy-Speaker: Was theﬁ 80
much difference between the positions
that existed on thase two dates?

Shri A. C. Guba: I asked for the
information on the 1l4th May.

Mr. Deputy-Speaker: It has been
answered for both dates now.

Shri Mehr Chand Khanna: May I
submt one thing for the considera-
tion of the House? If you look at the
question of Mr. Guha, you will find—
rather I will read the question.....

Mr. Deputy-Speaker: Is 1t necessary
to read the whole guestion? Now only
the answer 15 to be discussed.

18 hrs.

Shri Mehr Chand Khanna: I was
only submitting one thing: If you go
into the nature of this question, it
asks about the transit camps, which
were 20 or 30 times the present num-
ber previously—it might take me
years to collect the information—and
the number of displaced persons in
each camp area-wise, Then he wants
information about all the transit
camps and work-site camps in West
Bengal for four years area-wise He
does not stop there. He also wants to
know the nature of work given so
far in each area and the work at pre-
sent given to them and the per capita
annual income every year of these
persons. He has referred to 43,000 per-
sons [ have to find out the annual per
capite income of these 43,000 persons,
even if the reply is restricted to 44
work-site camps, the amount spent on
relief and rehabilitation on each camp
year-wise. I can understand a ques-
tion relating to a specific subject, re-
lating to a specific period, relating to
a specific number of persona, but if
the post mortem is going to take place
year-wise and I am going to find out
the per capita income and the admi-
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nistrative charges and all that, T shall
try and supply the information. but I
can assure you, and with your ekperi-
ence you will also bear me out, it
will not take months, but it will take
a year, because it is a gquestion which
relates to a long period, pertaining to
a large number of person: and all
that.

My hon friend Shri Harisia Chandra
Mathur 1s very much worried about
the rehabilitation of displaced priacns
from East Pakistan. I am grateful to
him for his kind sentiments and
expression of good wishes, but I may
tell him that 40 lakhs of people have
come so far, and as we dc not know
what may happen tomarrow and how
many more will come, and sinze there
1s hardly any more space in West
Bengal to accommodate more people,
it 1s not an easy problem, it is going
to take a little time. It is very difM-
cult for me to say how long i1t will
take Whatever the Fir.ance Minister
may have said in the other House,
Shri Mathur has conveniently forgot-
ten what the Finarce Minister seid
in this House. He remembers what
the Finance Minister saii in the other
House because he was there, but Ye
has conveniently forgotten that the
Finance Minister made a categorical
statement during the course of his
speech here referring to what he had
said there. I can assure him that the
Government 1s not obvious to this
fact We are doing our level best and
the interests of the displaced persons
are as near to our hearts as his or
perhaps Shri Guha

18.02 hrs.

The Lok Scbha then adjourned till
Eleven of the Clock on Thursday the
MWth August, 1957,
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CoLuMNs
ORAL ANSWERS TO
QUESTIONS
S.Q. Subject  10371-10409
Nos.

1243 Industrial Estates in
Punjab . 10371-72
1244 Betuah Refugee Camp 10372-73

1247 Mushm evacuees in
Assam . . 10373—75
1248 Sardarnagar Colnny 10375—77
1249 O1l-Seeds . 10377—79
1250 Jute Goods y 10379—80
1251 Central Aud to States 10380—84
1252 anl)_' Nagar Colony 10384—86

1256 Che Techmcal Ex-
amuner's Cell 10386-87

1257 Recovery of Abducted
Women . . 10388-89

1258 Cement Factory 1n
Himachal Prajesh 10390-91

1258-A Journahsts’ Wage Board 10392—95s

1259 Indian Delegation to
Western Countries 10395—97
1260 Speeches of Netap 1039799
1261 Green Tea 10399-10400
1266 Labour Officers 10400-01
1267 Labour and ‘Welfare
Officers. . 10401-02
1268 Muanutacture of Pylons  10402-03
1269 Industrial Tramning
Centres . 10403—06
1270 ILeather Industry 10406-07
127t Development of small
Scale Industries and
Handicrafis . 10407-08
1272 Gandhi Samadh 10408-09
WRITTEN ANSWERS TO
QUESTIONS 10410—30
s.Q.
Nos.
1245 Nanonal Small Indus-
tries Corporation 10410
1253 Khadi Production
Centreat Srikakulam  10410-T1
1254 Conventionof I.L O. TO4I1-12
1255 Hindustan Machine
Tools (Private Ltd.}
Bngalore. 10412
1264 Kaimsichara and Dalu-
chara Refugee Colo-
nes 10413
1265 Radio  Station  at
Vijayawada . . 10413
1273 Karve Cormmistec 10413-14
1274 Indiansin South Africa 10414
1275 Radio-Active Minerals 10414-15
1276 Length of flms 10415
1277 Licences for Coal Mm-
ing Equipment 10415-16
1278 Kashmir . 10416
1279 Aid to Sikkim 10416-17

U.5.Q.
Nos

966

Subgect

Pensions to Duisplaced
Persons

Indian Snn;lnds Ins-
rrurion

Castor-O1l Expnrts
Displaced Persons in West
Bengal . .

Industnial Dcvc](npme"ll
of Punjab .

Central Government
Schemes in Kerala

Explosives

Radio Play Competitions

Evacuee Property

Closure of Labour For-
warding Stations

Jure Mull Workers
Khad: . .
Indians 1in UK,
A.1R Cuttack .
Instullavon of Power-
looms . .

Local Development Cen-
tres .
Road Constructmn in
Manipur . " N

Export of Carpets
Cottage and Small Scale
Industries

Housing for Indusu'nl
Workers

Visas for Federal Repub-
Iic of Germany

Indian Foreign Service |

Small Scale Industries

Texule Mills

Governmént  Press,
Algarh. . . P

MOTIONS FOR ADJOURN=-
MENT

The Speaker withheld his con-
sent to the moving of an ad-
journment motion gIven no-
tice of by Shr1 Mohan Swarup
regarding the food siuation
in Eastern Distnicts of U.P.

OBITUARY REFERENCE
The Speaker made a reference

967

968
969

970
971

972
973
975
976

977
978
979
980
[+1.31

983
983
984
L
g6

987

[+1:31
989
990
991

to the nin away of Shr
al, who was »
mmher ol' the Central

Legislanive Assembly, There-
after Members stood in
silence for s minute as 2 mark
of respect
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CoLUMNS

10417-18

FO418
10418
18419
10419-20
10420
10420
1C421
10421

10421~22

10422
10422-23
10423-24

10424

10424-25

10425
10425-26
10426~27

10427

10428
10428-29

10429
10429-30

10430

10430—32

10433
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PAPERS LAID ON THE TABLE

The following papers were 1md
on the Table &

10433

(it} A copy of the Report of
the Public Service (quah-
ficanons for Recriiment)
Committee

(2} A copy of the Annual Re-
purt of the Hindustan
machine Tools  (Private),
Lamited for the vear 1956-
€7, under sub-section
(1) of Section 639 of the
Companes Act, 1956

REPORT OF COMMITTE
PRIVTAL EMBERS:
-5 AND RESOLU 5
PRESLNTED LAEIONS

Sixth Report was  presented

CALLING ATTENTION T
MATTER OF URGE?&?
PUBLIC IMPORTANCE

10433

1043336

Shri Bibbuy Mishra called the
attention of the Minister of
Hume Affarrsto the flood
Situation m Bithar and U P

The Miruster of State n
the
Mimry of me  Afl;
(ShriDatap) made 4 SL:II:
ment an regard therero

DIGEST

BILL PASSED
Further clausc-by-clause con-
sideration of the Finance (No.
2) Bill concluded. The Bill
was passed as amended

BILL UNDER CONSIDERA-~
TION

The Mmnster of Finance (Shn
T.T. Knshnemchan) moved
that the Wealth-Tax Bill, as
reported by the Select Com-
mittes, be taken into  conm-
deration The discussion was

rot concluded, .
HALF-AN-HOUR DISCUS-
SION

Shn A.C. Guha raised a half-
an-hour discussion on pornts
wnsing out of the statement
laid on the Table on the 6th
August, 1957, in fulfilment
of an assurance given on the
14th May, 1957, 1n reply to

Unstarred %&cmon No 1
regarding work-site camps m
West Bengal i .

The Minster of Rchablhtapon
and Minonty Affairs (Shn
Mehr Chand Khanna) rephed
tothe Debate . .

AGENDA FOR THURSDAY,
20TH AUGUST, 1957}

Further discussion on the motion
for consiaeration of the Weal-
th-Tax Bill, 1957, asreport-
¢d by the Select Commitice
and also passing of the Bill

10480—10567

10567—80



